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LOK SABHA DEBATES

LOK SABHA

Friday, March 25, 1983|Chaitra, 4, 1905
(Saka)

The Lok Sabha met at Eleven of.thg
Clock

[MR. SPEAKER in the Chair|
ORAL ANSWERS TO QUESTIONS

Permission to Public Secior Banks 10
Form Subsidiaries for Leasing out
arm Eguipment

+
392, SHRI B. V. DESAI:
SHRI M, V., CHANDRASHE-
KARA MURTHY:

Will the Minister of
pleased to state:

FINANCE be

(a) whether public sector banks will
be allowed to form subsidiaries for
leasing out farm equipment in the ru-
ral areas;

(b) if so, whether any legislation in
this regard is likely to be introduced;

(c)y if so, what are the features; and

(d) by what time it is likely to be
introduced?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) to (d).
A notice for the introduction of a Bill
seeking to amend various laws relating
to banking has already been sent to
Lok Sabha. The provosed legislation,
inter alia  includes an enabling provi-
sion’ for forming to a subsidiavy com=
pany’ by a banking company for hire-
purchase business, equipment leasing,
185 LS—1
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merchant banking etc. Any application
of a banking company in this regard
after avpropriate legislation has been
enacted will be decideq considering the
need for the same on merits keeping in
view the public interest.

SHRI B. V, DESAI: Sir, at present,
the banking institutions in our country
are mainly doing the business of mon-
ey lending, creation of credits, ete. It
is a well-known fact that money is a

commodity for the banking
transactions, Now, as per the
present amendment or the

introduclion of the Bill which is
proposed to be brought before the
Hcuse, they are going to do hire-pur-
chase business by the formation of a
subsidiary company, Of course, hire-
purchase business is already there.
The equipment leasing also js envisag-
ed in the Bill, So, that requires a lot
of amendments to the existing laws.
For exambple, the Nationalised Banks
Act, the Reserve Bank of India Act,
the State Bank of India Act, the I.F.C.
Act, etc. all those things are to be
amended if the Governmant intends to
do that exercise of formation of a sub-
sidiary company for hire-purchase
business and equipment leasing, I
would like to ask one more question,
Sir, in Karnataka, the State Bank of
India is doing its banking business
with its local head office, But there
are not sufficient number of branches
of the State Bank of India in Karnata=
ka. We have represented the matter
to the Government several times for
a local head office of the SBI, yet the
Government has not come out with g
positive response. Will the hon. Minis-
ter be pleased to state whether the
Government is going to ¢pen the local
head office of the State Bank of India
in Karnataka State in Bangalore? And
if so, on what date?
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MR. SPEAKER: And on what road?

SHRI JANARDHANA POOJARY: I
will answer the second part of the
question first,

MR, SPEAKER: You will catch him
by the tail!

SHR] JANARDHANA POOJARY: 1
am very glad to inform thes House that
the Government has agreed to set up
the local head office in Karnataka in
Bangalore.

PROF. MADHU DANDAVATE: Wwill
it be SBI or CBI?... (Interruptions).

SHRI JANARDHANA POCJARY: 1i
is true that the banks are no longer
merely lenders or the borrowers. It is
an ingtrument of change in the process
of development of economy in the
country, The hon. Member has given
some suggestions. As I have stated In
the main reply, a nolice for introduc-
tion of a Bill has already been sent to
Lok Sabha, and this legislation would
include only an enabling provision for
forming of subsidiaries, and what the
main banking amendment Bill will be
brought forward before be House, all
these things will be discussed in detail,

SHRI B. V. DESAIL: I congratulate
the (Government for having agreed to
our long-standing demand for demand
for opening the local  head office in
Bangalore for the Karnataka region.
I am very glad to know this.

> Now, my second
about the subsidaries of the nationalis-
ed banks proposed to he opened in
case of necessity. Will the statutory
liquidity ratio remain the same for
them, or will it change? Is there any
provision for that? It is not a banking
husiness, it is something different,
where the liquidity ratio has to be in-
creased, 1n the Government prepar-
ed for that and if so, to what extent?
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THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): As my col-
legaue has explained we are bringing
a comprehensive legislation for the
banking laws which will enable us to
establish subsidiariés either to supply
on lease equipment or to provide the
facilities on hire-purchase basis and so
on, When we will have the power to
establish these subsidiaries, then all
these details can be  discussed, Just
now we are not going to  discuss, the
subsidiaries have not yet been
lished, We have stated in the reply
that we have sought your permission
to introduce a comprehensive amend-
ment of the Banking Regulation Act
which enable us to do so, At present,
Section 19 of the Banking Regulation
Act does not permit us to establish any
subsidary.

SHRI MOHAN LAL PATEL: Today,
many companies are working as the
parailel bank in the name of shroffs
and financiers They are Paying high-
er rate on the denocsits than the nation-
alised banks. The people naturally de-
posit their money with them, I would
like to know, whether there is any
adverse effect on the pational banks
due to these paralle banking compa-
nies. If so, whether the Government
is thinking of discontinuing these
shroffs and financiers.

SHRI PRANAB  MUKHERJEE.
Apart from affecting the banking in-
dustry, it is affecting the life of the
common people also, Some
of the common people are being déput-
ed by unscrupulous institutions, and
we have a few cases liks that also, In
the comprehensive amendment which
we are bringing forward, we are try-
ing to tackle some aspects of this prob-
lem. But at the same time, it will
have to kept in mind that this is an
area where these people are there. I
have no doubt that they are adopting
all sorts of dubious means—I would
not name a particular company—i.e, by
the rate of interest they gave, Unfor-
tunately, the depositors fell wvictim to
the tendency to make quick money,
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when they themselves were told clear-
ly that they would get 12 per cent in
white, and 12 per cent in black, And
many fell into this,

SHRI SOMNATH CHATTERJEE:
Twenty-four per cent in black.

SHRI PRANAB MUKHERJEE: 1
will not go into that. You know de-
tails of it,

SHRI SOMNATH CHATTERJEE.
Sir, I need an answer, I will put a
supplementary.

SHRI PRANAB MUKHERJEE: I
said this because you are fighting
against that,

SHRI SOMNATH CHATTERJEE: I
thank him for bringing me into this,

SHRI PRANAB MUKHERJEE: I am
saying that we are trying to tackle this
problem; and we are fully aware of it.

SHRI OSCAR FERNANDES: We are
grateful to the Finance Minister for
conceding our long-standing demand
for the establishment of I.ocal Head
Office at Bangalore. That apart’ it is
hot only a question of opening sub-
sidiaries of banks for finance or hire=
purchase. It is also a question of
opening more banks in  rural areas
where valuable deposit mobilization
could be made, as well as finance to
priority sector undertaken. In this
connection, I would like to know the
programme of the Government, ie. as
to how many branches we would be
having in the coming, sav, two years,
fhroughout India,

L ]

SHRI JANARDHANA POOJARY:
In the year 1969, i.e. before nationali-
zation, there were only 1,832 branches
in rural areas. Now, after nationali-
zation, as of December 1981, the num-
ber of branches in rural areas is about
20,394. We are having a proposal to
set up about 8,000 branches in rural
and semi-urban areas; and about 2,000
branches in metropolitan
areas,
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SHRI SOMNATH CHATTERJEE:
The hon. Finance Minister has refer-
red to a possible provision being in-
cluded in the proposed Bill to control
some non-banking financing institutions
indulging in dubious transactions, to
quote his language. One of the prime
concerns in this country has been the
concern called Sanchaita in West
Bengal, which matter came up before
the Supreme Court after the West
Bengal Government took action against
them. Supreme Court requested the
Central Government, Reserve Bank of
India and the State Government to take
action with regard to that concern.
State Government has initiated prosecu-
tions against persons concerning that.
Inspite of repeated requests to the Cen-
tral Government and the Reserve
Bank, no action has been taken by
either of these agencies. One of the
things which came out during the
Supreme Court hearing was that initi-
ally, 48 per cent interest was being
given, although on record it was 12
per cent ie. 36 per cent in black, and
that before the 1980 elections, it was re-
duced to 36 per cent, because they had
contributed to the funds of the politi-
cal party. One can assume who was
the Dbeneficiary. Therefore, knowing
all this, I would like to know what
step has heen taken for the last two
years in this matter, either by the
Central Government or the Reserve
Bank, to control the affairs of Sanchai-
ta and similar organizations, and how
to save the small depositors,

SHRI PRANAB MUKHERJEE: The
hon, Member knows very well what
steps we have taken because this mat-
ter was  discussed—I do no‘ know
whether it was done on the floor of
this House but—in the other House in
detail, Firstly, so far as Government
is concerned, already the Income-tax
Department have initiated action,

SHRI SOMNATH CHATTERJEE:
They are only copying documents,
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SHRI1 PRANAB MUKHEPJEE Be-
cause you did not hand over the docu-
ments to them,

SHRT SOMNATH CHATTERJEE:
No,

SHRI PRANAB MUKHERJEE:
Please don't enter into an argument,
We had to go to the Supreme Court
to take the permission, ie. to see that
we have the authority. 1 can give you
details, If you want, you please raise
a discussion. I will give the details,
(Interruptions) Not only that; even to
get their documents, was difficult, We
did not get them from the West Gen-
gal Administration, We had to seek
the permission of the Suprems Court,
so that our people had the authority.

SHRI SOMNATH CHATTLERJEE: This
is not correct Unfortunately, he is not
correctly informed, Then 1 shall bring
it,

SHRI PRANAB MUKHERJEL: Very
well, then you bring it. The second
point is that 1 gave the date and the
number of the letter of the Deputy
Secretary who wrote to the State Ad-
ministration in regard to the charac-
ter of the company and I quoted that
letter. When they were alerted that
we were getting complaints—in fact,
the complaint was received by Chou-
dhari Charan Singh who was then the
Finance Minister—somebody from the
Ministry of Finance wrote to the
West Bengal Government that we weTe
getting complaints about this company;
and we were told by an official—
obviously at a lower level—no, we did
not find anything wrong in it, nothing
criminal. If you want I will give you
a copy of that letter, Therefore, let
us not go into that aspect, What I
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would like to point out is that ‘we
have initiated action, from the banking
side, action has been initiated from
the income tax side, action has been
initiated. In regard to proteclion,
what protection I can give? If they
had evaded tax, I can penalise them,
if they had flouted the law, I can
penalise them, But if simply people
will keep money and they do not get it
back from such companies and think
that government will come to their re=
scue, that position we cannot accept.

Export of Rice

+
%393, SHRI SUDHIR KUMAR GIRI:
SHRI NAVIN RAGANI:

Will the Minister of COMMERCE
be pleased to lay a statement show=
ing:

(a) the total quantity of rice ex-
porteq from India during the years
1980-81, 1981-82 and 1982-83 and to
which countries;

(b) the total quantity of rice pro-
duced in the above period, (year-
wise) ;

(c) the perspective of exporting
rice while there is food shortage In
the country; and

(d)y whether Government also pro-
pose to export rice in the year 1983-84;
if so, to what extent?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a) to
(d) A statement is laid on the Table of
the House.

Statement

(a) The total quantity of rice both
basmati and non-basmati exported is
as follows:—

«

The figurés are provisional

Year %y. Destination
{Lakh Mts)
1980-81 687 USSR, Vietnam Mauritius,
y therland, UAE, Kuwait,
1981-82 8:54 Saudx Arabia, Tran etc.
1982-83 : 4 71'?_

- —

R a4 - ——
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(b) The total uroduction figures of
rice are given below:

Year Production
(Million
tonncs)

1979-80 " " . " 42'33

1980-81 ; . . . 5363

1981-82 5w ae e 53°59

(Estim>ted)

(e¢) & td) The export policy for 1983-
84 is being formulated.

SHRI SUDHIR GIRI: Please refer to
part (c¢) of the question which reads as
follows:

“The perspective of exporting rice
while there is food shortage in the
oountry.”

They have said that the export policy
for 1083-84 is being formulated. My
question has not been answered. We
had imported wheat from the US and
Australia in 1981-82 and in 1982-83 to
- the extent of about 7 millicn tonnes
which was at a higher price than the
price prevailing in our own country.
So, this proves the heavy shortage of
foodgrains in our country. In view of
this, I want to know what are the
reasens for adopting and pursuing
such a wrong and hair-splitting policy
in so far as export and import of food
grains are concerned?

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH
PRATAP SINGH): So far as the year
1983-84 is concerned, it has been decid-
ed that we will not be exporting non-
basmati rice and we will take a review
in the middle of the year assessing the
new crop availability that we will have.
So, the fears on this account are fully
allayed. So far as basmati is coneern-
ed, not much goes for consumption and
that will be allowed for export,

CHAITRA 4, 1905 (SAKA)
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SHRI SUDHIR GIRI: The hon.
Minister has said that they will not re-
sort to export this year. I want to
know from the Minister whether they
are going to import foodgraing from
outside, in view of the fact that, Kerala,
West Bengal, Tripura, Bihar, Tamil-
nadu, Madhya Pradesh, Andhra Pra-
desh, Gujarat and Rajasthan, all these
States are in the grip of severe food
shortage due to drought?

SHRI VISHWANATH PRATAP
SINGH: The basic question relates to
the export of rice. But if drought
conditions and other shortages compel
us, certainly for public needs, for feed-
ing the population if there is any such
need, we will have to respond to it.

SHRI A. K. BALAN: Since our pro-
duction is increasing that is why our
country is in a position to export rice
to USSR and some Arab countries also.
In this onnection, I have one supple-
mentary question to ask. Is the Gov-
ernment aware that sufficient rice is
not given to Kerala by the Central
Government? If so, what is the
reason?

MR. SPEAKER: It is not a relevant
question, Yes, Mr. Pandit.

SHRI A. NEELALOHITHADASAN
NADAR.; From the reply it is clear that
we are producing more rice, but we
are not given rice. The question has
been discussed here earlier also.

(Interruptions)

MR. SPEAKER: Not allowed. Mr,
Pandit, please.

SHRI A. NEELALOHITHADASAN
NADAR:!: I have written g letter to him
also. We have been asking for rice.

(Interruptions)

MR. SPEAKER: Mr. Randt, please,

(Interruptions)

ME. SPEAKER: Mr. Nadar, I had

requested you many times not to shout
like that in the House. Yes, Mr.
Pandit?

(Interruptions)
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AN HON. MEMBER: The Minister
is very much concerned about it.

SHRI A. NEELALOHITHADASAN
NADAR: He is saying that it has to be
put as another question.

MR. SPEAKER: Do you know the
rulee? Professor, ask him to read the
ruleg and come.

(Interruptions)

MR. SPEAKER: Yes, Mr. Pandit,
Mr. Balan, sit down.

(Iuterruptions)

MR. SPEAKER: This is very im-
proper.

(Interruptions)

DR. VASANT KUMAR PANDIT:
Will the hon. Minister inform the
House, whether, while exporting Bas-
mati there have been several instances
in recent past when Basmati has been
mixed with Parimal and whether any
complaints have been received from
the countries importing rice? What
are the varieties of rice, which are in-
cluded in the non-Basmati type and
whether the Government will prohibit
the mixing of Parimal the rateg of
which also have gone up recently
because of this business of mixing of
varieties?

SHRI SATISH AGARWAL: This is
a deliberate decision of the Govern-
ment,

SHRI VISHWANATH  PRATAP
SINGH: So for as mixing any other in-
ferior varieties or other qualities is
concerned, whenever it has come to our
notice, we have already taken action.

About Parimal the specific variety
was available but only Basmati is be-
ing allowed to be exported in 1983.
Non-Basmati variety is not being allow-
ed at all. We will have a mid-year
review and only then the other
varieties of rice will be allowed., Rice
production is going up. In 1979-80 it
was 42 million tonnes. I am reading
out only the round figures, leaving the
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decimals. In 1980481 the production
was 53 million tonnes and in 1981-82
also it was 53 million tonnes. Against
this, the total exports of rice have gone
down and export of Basmati rice itselt
has gone down to less than half this
year, from 3.10 in 1981-82 to about 1.23
so far this year. This is a very small
fraction in relation to the total produc-
tion.

SHRI A. NEELALOHITHADASAN
NADAR: From the reply of the Minis-
ter it is clear that Basmati rice is
available and he is exporting to other
countries, I want to know whether he
will be pleased to have some consul-
tation with the Food Minister, and he
will be pleased to allot some quantity
of Basmati rice to Kerala?

MR. SPEAKER; This question is not
relavant here.

Yes, Mr, Kurien.

SHRI A. NEELALOHITHADASAN
NADAR. Kerala is asking for food.
The people are crying for rice.

(Interruptions)

MR. SPEAKER: This is not the
answer for that. This is not the way
to ask a question.

(Interruptions)

SHRI HARISH KUMAR GANGWAR:
He is asking ....(Interruptions)

MR. SPEAKER: Mr. Gangawar, are
you a lawyer for them? Why do you
intervene unnecessarily? I konw my
job. Thig is an irrelevant question.
This is absolutely irrelevant.

(Interruptions)

MR. SPEAKER; I am not going to
allow. Yes, Mr. Kurien,

(Interruptions)

MR. SPEAKER: You give me another
question. You give me a relevant
question and I will allow it.

SHRI A. K. BALAN: The Civil
Supplies Minister is not able to answer,
That is why we are asking the Com-
merce Minister.
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SHRI A. NEELALOHITHADASAN
NADAR: I have written a letter also
to him.

(Interruptions)

MR. SPEAKER: You do not read the
rules. You come unprepared, Un-
necessary you raise this.

(Interruptions)

MR, SPEAKER: What is this? Why
are you shouting in the House? Is this
the way? Where is decorum? Mr.
Balan, you are a young man. You
should learn some manners also.
There is a debate going on in this
House today on this very subject. Do
you not realise this? What is this
hon, DMember saying? Yes, Mr.
Kurien.

(Interruptions)

MR. SPEAKER: All right. Carry
on. Not allowed,

PROF. P. J. KURIEN: This country
is passing through a serious drovght.
In fact, there is fall in production of
rice, Kerala and other States are
demanding more and more rice. I
would like to ask the Minister, In this
special situation, when there is a short-
age of rice in this country, will you not
review the policy of exporting rice?

MR. SPEAKER: This is not the ques-
tion of exports, but this is the question
of simple economics.

SHRI A. NEELALOHITHADASAN
NADAR: I also support this question.

_MR. SPEAKER: He has asked a
question about export possibility.
That is relavant. Relavant questions
I do not object to. It is the irrelevancy
of the question that is objected to.

SHRI VISHWANATH PRATAP
SINGH: The hon. Member has expres-
sed concern about export in the con-
text of shortage.

Keeping this in view, we have not
made commercial export of non-
Basmati rice in 1982-83. During the
current year, out of a total rice produe-~
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tion of 53.59 miilion tonnes, so far 1.23
million tonnes of Basmati rice has been
exported. It is not the poor man’s
food. It is a costly food, (InteTrup-
tions)

MR. SPEAKER: This also gets more
money. Why do you not tell it?

SHRI VISWANATH PRATAP
SINGH: At the same time, we are mak=
ing a review, If the situation is so
worse that it ig not advisable to ex-
port, certainly we will take a decision.
But at present, it is not possible,

PROF. P. J. KURIEN: Actually, in
Kerala upper middle class can con-
sume Basmati rice. So, stop export of
Basmati rice and divert it to Keralal
I guarantee you that we are prepared
to buy that rice.

SHRI VISWANATH PRATAP
SINGH: It is a suggestion for action.
I have nofed it.

PROF. MADHU DANDAVATE: The
hon. Minister while replying to parts -
(c) and (d) of the question has said
that the export policy for 1983-84 is
being formulated. I would like to
know whether it is not a fact that when
the Government of India is formulat-
ing its policy both in respect of im-
ports and exports, there is a certain
amount of contradiction. For example,
when we discussed in this House, with
your permission the question of import
of wheat, they said that we had had a
record production, At the same time,
we had got record imports. This is a
new type of economics which even you
will not understand. Similar is the
case with regard to exports when we
have got shortages. Will you remove
these contradictions and decide once
for all that if we have got a record
production, we are not going to im-
port and when we are having a short-
age we are not going to export?

MR. SPEAKER: Will there be no
shortfall when there is a record produc-~
tion? Record production is one thing
and shortfall is another thing, If you
can understand it, why do you put it?
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You also know that basmati rice can
bring more revenue.

PROF. MADHU DANDAVATE: Let

us have an assurance from the Minis-
ter,

SHRI VISHWANATH PRATAP
SINGH: The hon. Member has asked
whether we will remove contradictions.
We will certainly remove contradictions
not only in policy but also any contra-
diction in the mind of the hon, Mem-
ber.

PROF. MADHU DANDAVATE: How
€an you remove contradiction in my
mind?

MR. SPEAKER: Mr. Gulsher Ahmed.
Question No. 394. That I can do.

(Interruptions)

MR. SPEAKER: Nadar Sahib, if you
just remain cool and calm, I will be
more amenable and I will be able to
get you more. Just be calm, that is
what I will request you.

(Interruptions)

SHRI A. NEELALOHITHADASAN
NADAR: On that day the discussion
was incomplete, The Minister walked
out, Instead of giving wus complete
answer, . .,

MR. SPEAKER: I have allowed you
a full discussion here. Why you are
shouting? My ears are wperfectly nor-
mal, my hearing is perfectly normal.
I can hear you more if you speak slow-
ly. So, I had allowed a discussion.
The House is discussing the same thing,
The same discussion is going on today.
As leader you can put your point of
view.

PROF. MADHU DANDAVATE: You
can direct him to raise it at 12 O’Clock,

MR. SPEAKER: Why, is it fair? Mr.
Gulsher Ahmed s
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Proposaj for Import of Cars by
reducing Duty

*394. SHRI GULSHER AHMED:
Will the Minister of FINANCE be
pleased to state:

(a) whether it ig a fact that Govern-
ment recently introduced a scheme for
liberalising import of colour T.V. sets
by reducing duty thereon;

(b) whether there is a proposal to
allow import of new/second hand cars
by liberalising the rules and reducing
duty thereon on the lines of T.V. sels;
and

(c) if so, the details thereof?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
Import of colour T.V. sets wag allowed
under an O.G.L. during the period
11-10-1982 to 4-12-1982 vide Import
Trade Control Order, No. 29/82 dated
11-10-82. The Customs duty leviable
on these imports was at the statutory
rate  of 190.75 per cent ad valorem,
prescribed under the Customs Tariff
Act, 1975.

(b) The Import Policy for 1983-84
is under formulation by the Chijef
Controller of Imports and Exports
under the Ministry of Commerce and,
therefore, no details regarding the
proposed policy for import of new/
second hand cars can be given at this
stage. There is no proposal with the
Government for reducing customs duty
on the import of new/second-hand
cars,

(c) The question does not arise in
view of (b) above.

SHRI GULSHER AHMED: In view
of the fact that fantastic rise in prices
of small cars is simply between the
period 1980 to 1983—nearly deuble—
and in view of the fact that these small
cars are not easily available in the
market, sometimes people have to wait
for five or six years, and in view of
the fact that the Government will earn
some money as they have done in the
case of T,V. where they have earned
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about Rs. 60 crores, will the Govern-
ment, if this proposal from the Con-
troller will come, consider that proposal
sympathetically and accept the pro-
posal of the Controller of Exports and
Imports for importing the second-hand
and new cars?

SHRI PRANAB MUKHERJEE: 8ir,
1 am afraid, my reply would be no.

MR. SPEAKER: Yes, second question,

SHRI GULSHER AHMED: No,

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, the Minister has, in his
reply, evaded the basic guestion., You
are formulating the policy but the
question pertains to importing of new
or second hand cars, In case of colour
T.V. as you remember 1 pointed out
that our expertg have already declared
that they are in a position to produce
colour T.V., though personally I am
against it, I do not have any T.V. set,
but the Government of India, in spite
of the capacity in our country to pro-
duce colour T.V. permitted import of
colour T.V. thereby damaging our indi-
genous efforts. In the same way, the
Governmet are formulating policy
now. Will the Government, following
his bold assertion in the Budget,declare
that we have to be self:reliant, that the
Government 'will not allow any import
of foreign car which s going to affect
adversely our own production?

MR. SPEAKER: That is what he has
said I think.

SHRI SATYASADHAN CHAKRA-
BORTY: He hag not said that.

SHRI PRANAB MUKHERJEE: My
friend has not understood my reply to
the supplementary or I am unable to
explain to him, I am not cledrly un-
derstandable  to  him...(Interruptions)

MR. SPEAKER: I think it should be
easier for you to make him understand.

SHRI PRANAB MUKHERJEE: In
fact, even today import is permitted.
But we have restricted it by having
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prohibitive rates of import duty, 'The
hon. Member knows it very well; if-
he is interested to %know, I can give
him the figures. But I think he is fully
aware of it. We are continuing that
policy. In regard to the import oL
second-hand colour TV, I would like
to remove any misapprehension from
the mind of the hon. Member that we
have opened the flood gate to the detri-
ment of the indigenoug industry., That
is not correct, It is only for a parti-
cular period the import of colour TV
was permitted. I have given the dates
in the main answer.

SARI SATYASADHAN CHAKRA-
BORTY: During the Asiad.

SHRI PRANAB MUKHERJER: From
11-10-82 to 4-12-82 about 62,000 sets
were imported. Out of that, about
60,000 and odd sets released and we
have got customs duty of a little more
than Rs. 50 crores. That import has
been stopped after that. We have not
imported only the finished set. Ag the
hon., Member is fully aware, we allow-
ed a public sector organisation the im-
port of kits so that the local or indi-
genous manufacturer can take advant-
age of the imported kit without pay-
ment of duty. About 90,000 kitg were
imported and 45,000 sets were manu-
factured indigenously.

SHRI SATYASADHAN CHAKRA-
BORTI: He has been able to partially
convince me for the first time,

MR. SPEAKER: I think during your
next effort he will fully convince you.

SHRI K. LAKKAPPA: What is the
number of second-hand cars which
have been permitted to be imported
by reducing import duty?

SHR] PRANAB MUKHERJEE: It is
not possible for me to give the details
of applications in individual cases.

MR. SPEAKER: Next question, Shri
Ahirwar, 7

SHRI RATANSINH RAJDA: Sir, L
want to ask a supplementary on this.
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MR, SPEAKER: T have passed on to made by the international Monetary"

the next question.

SHRI RATANSINH RAJDA: You
are looking only to the right and left.
Sometimes you should be a centrist
also, Both the extremes are there.

SEqW WEET ¢ &V AT AT AT
q1q §, FW AE AT A9 77 J@AA
21 gz @ I T & AT g

SHR] RATANSINH RAJDA: Either
you are radical or conservative, but
centrism is good

ww #t fAata froqram & @R
i wadem G20 fw w0 g2

|

*395. ¥ GIR WA :
st 7ia g wlgrar:

gar faer w4 a7 o & gar
qar fr

() 2a1 §FX & TA G
ARl # SrAFT 2 B wra
& frats faorgs aar  Awafm
FERA &) giF Tfd 8 AvEs g
T T BTG qET AW
FE) FHIfE § dawm § 3fg
FIX qIfe oA & =9 § 200 FAT
wWT F AIFA AT TET AT /R
aqr A I EHT F AT FH 7
98 3o facqia gfagdl #1 gaE
LU R :

(=) weaadt gea 3a1 §; AT

(m)

FBIq ?

THE MINISTER OF FINANCE
(SHRI PIRANAB MUKHERJEE): (a)
No such suggestions, as indicated in
part (a) of the question, have been

T JIFT AT FIA

Fund.

(b) and (c) Do not arise,

! g W WY g9A AT
#nfas 829 a8 2

whether Government are aware of
the press reports.

e T oar feard =€ fean
g—-amr ot 78 & 1 97 foE
st 2 ar 7EF W@ O, ag  AMFTQ
AT g1 F ‘TR 28 AN & AR
# gamr AEAr g AT YWH AR
it F1 faw §—

export performance, low tempo of

industrial production, extension of
tenure to Government employees and
tightening of bank lending facility.

¥ ogradia w5 st @ AW
e framr mah i g &
BATT UANGIE Q¥ FeT T 2.2
Q@ o S AR gTFT 0.4 @
T AT ag W o g frogw
wanae & ArAd #1960 H fave
# 167 AT [T AT AN
463 Tro0wA &1 grew ® @ m@rAT
g fx g gefezam Sieaww we
mAT ¥ AFAHT TAAT FT 58 &
IE FewA a7 F7 fgar w@r @
o §F w@ifen spfady F7 & W
g1

# A4l wEgea A ST FEgar
g oier f5 aomar mr & f5oard
T U% F ORE FEET G @, WE
TEE aw W@ g a1 war fEe,
AAFL AR AT mrEtadi w0
d%( 3 @/ faaar @7 #7 feqr wan
2 saat garw ww frar agm?



21 Oral Answers

SHRI PRANAB MUKHERJEE: I
am afraid, I have not been able to
understand the quesfion of the hon.
Member. As I understand i, he men-
tioned certain press report without
mentioning the name or giving the
details, So, it is not possible to com-
ment on it. Unless he mentions the
name of the newspaper or magazine
and the particular date on which it
appeared . .

SHRI SOMNATH CHATTERJE:
Current,

SHRI PRANAB MUKHERJEE: That
is not mentioned in the question. You
look at the question, What T say is
that 1T have not received any such
suggettion from IMF stating that ‘your
export performance is bad and you are
to do anything’ I have not received
anything like that.

SHRI ATAIL BIHARI VAJPAYEE:
Have they expressed their satisfaction?

SHRI PRANAB MUKHERJEE: There
is no question of expressing satisfac-
tion or dissatisfaction and I think
I should not say it because I
do not depend on their certificate or
their satisfactlon, but even when the
matler ig being reviewd, they look into
it.

About the second point against the
hon, Member is confused about 2 per
cent of our ghare in it. The position is
not like that, What you are referring
to is the share of trade—trade means
both export and import. 1 am afraid
India did never reach a stage where
India’s share in the world export was
2.64 per cent. True, in absolute terms
our share in world {rade has gone
down and we ourselves have admitted
it, Therefore, it is not a new factor,
IMF need not tell about it. But in gpite
of that, export is expanding. When
the hon, Members get the opportunity
of discussing the Demand of the rele-
vant Ministry, they will look into the
details, but qualitatively it is changing;
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our export basket today consists of
manufactured items which are propor-
tionately more than what it was just-
before a decade. Even in regard to the
diversification of the market, the
actual figure, 1 think, we have given
botp in the Economic Survey and in my
Budget Statement—about 16 per cent
including oil would be the growth of
export so far as the current year is
concerned, though the detailed figures
are not available because we do not
get the uptodate information from the
office of the Director General of Com-
mercial Intelligence. That alsp stands
in the way sometimes.

Sir, I do not know what elSe I can
answer to this,

SHRI SURAJ BHAN: What about
bank lending facilities?

(Interruptions)

SHRI PRANAB MUKHERJEE: My
businesg here is giving detailed and
exhaustive reply almost every week
and even to the earlier questions I
have given you information about
what have been the advances to the
number of rural branches, advances to
the priority sectors. Almost every week
we are flooding you with information.

(Interruptions)

st gIR W@ nsrE AgaEd;
FE IR g 0 ¥ I@  TE@Y WY
framfr smagar Fg TN & fF
arEl &1 wel fax 9v w@r w0
qT 9T AMEA ¢ g W & AT W@
& & fF am@a @1z AN owT ag &
age 98l ot @ 7 g e ey
o5 F41 § BT FRR A1GH T FEFY §
FT RO AT ¥ TE &1 A TWE
TeT7 AE) F390) 1 &1 A T8 wal @l
27, AT AN & VA0 & AT 7S )

PROF. MADHU DANDAVATE:
When mother-in-law is not present,
how e¢an this question arise?
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SHRI PRANAB MUKHERJEE: I am
afraid I cannot enjoy this joke as I do
not understand Hindi.

Review of performance of D. R. 1.
Scheme

*397. SHRI GADADHAR SAHA:
Will the Minister of FINANCE be
pleased to state:

(a) what are the objectives of the
Differential Rate of Interest Scheme;

(b) the extent to which the objec-
tives have so far been achieved;

(¢) whether the socio-economic sta-
tus of the targeted section of the popu-
lation has been improve as expected;
and

(d) if not, the reasons thereof, and
whether any review as to the perfor-
mance of the D, R. I. Scheme has been
conducted so far and if so, the results
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(b). A Statement is laid on the Table

of the House.,
Statement

(a): The objective of the Scheme is
to improve the socio-economic condi-
tions of the weakest amongest the weak
sections of the society through bank
credit at concessional rate of interest
for small productive ventures.

(b) to (d), Acording to sample study
carried out by National Institute of
Bank Management (NIBM) the Diffe-
rential Rate of Interest-Scheme has for
most part covered the class of people
for whom it is meant and a majority of
beneficiaries have recorded positive
changes in their soci-economic position,
as reflected by increase in incomes and
value of assets possessed, The = study
has, however, pointed out that ‘cases
where absence of positive change is
observed factors mainly responsible
have been inadequate financing, lack
of supervision of end-use of loans,
divergence between repayment periods
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and purposes for which the loans were
provided, financing of projects and
schemes which were ab-initio not
vaible, These need to le corrected to
secure opfima] results in a much larger
number of cases of Differential Rate of
Interest financing.

SHRI GADADHAR SAHA: Mr.
Speaker, Sir, in the context of the
observation made by the hon. Minis-
ter here, there are cases where no
socio-economic  condition has been
changed under the Scheme and there
are factors responsible for inadequate
financing, lack of supervision of end
use of loan, my specific question is:
What are the corrective measures taken
by the Government for improvement
in the coverage of Scheduled Castes
and Scheduled Tribes borrowers and
elimination of factors responsible for
inadequate financing, lack of super-
vision of end use of loan and for secur-
ing optimal results in a larger number
of cases of DRI finacing?

SHRI JANARDHANA POOJARY:
Under D.R.I. scheme we have been
able to give as on December, 1481 an
amount of Rs. 255.65 crores and the
borrower account under this Scheme
is about Rs. 29 lakhs. So far as the
Scheduled Castes and the Scheduled
Tribes are concerned the bhorrower
account is about Rs. 13.7 lakhs and the
amount that has been outstanding as
on December 1981 is about Rs. 122.98
crores. So, we have taken steps also
to improve the socio economic condi-
tions of Scheduled Castes and Schedui-
ed Tribes. It is very clear from the
amount that has been given to this
sector percentagewise is 48.1 per cent.

SHRI GADADHAR SAHA: One part
of my question has not been answered.
What are the corrective measures
taken by the Government for improve-
ment in the coverage of Scheduled
Castes and Scheduled Tribeg and eli-
mination of factors responsible for
inadequate financing, lack of supervi-
sion of end-use of loan and for secur-
ing -optimal results in larger number
of cases of D.R.I. financing?
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THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): We
have not been able to fulfil the aspera-
tions of the people—the total require-
ment. If we could have provided and
injécted more money, definitely we
could have covered many more people
and many more areas.

In regard to the particular opera-
tion of this scheme, as my colleague
has already mentioned, certain studies
were made by National Bank Institute
and we have appointed a small group
to process the studies and to suggest
to us what further action would be
necessary. I would not say that we are
happy with the operation of the scheme
totally. But to some extent in two
areag there has been particularly some
improvement in  percentage—assets
other than land. The percentage of
satisfaction would be in the ncighbour-
hood of 58 per cent. Those who are
provided under the DRI scheme, they
are the lowest of the society from the
economic point of view, The income
percentage of satisfaction would be in
the neighbourhood of 72 per cent.
There are also other areas where it is
not so satisfactory. Therefore, I am
not claiming that we have been able
to implement the scheme so success-
fully. There is much improvement
necessary in those areas.

SHRI GADADHAR SAHA: What is
the target of DRI as percentage of the
total advance? What is the percent-
age of families benefifed upder the
scheme?

SHRI PRANAB MUKHERJEE: 1 per
cent of the total.

it vm fammm qrmEw o memer
A, HFE F AT qgw § R
A Hed) ¥ 21 & 5 3@ oiw R
aF sarar amwrfas g7 & a7 @
fass 3% & Sor W @Frawe
WeIFE FEIF AT AW qqAT
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F @ ge € AW oY ¥ faT ag
W qar€ v 2 &Y #ar g
AT f& oWl aF @ aTwAr ®
dga fra® wgges FETm HIT LA
af @i 1 7 a< 97 FO fearwar
g? #lT Fmr gvE &1 oEr W
fagras faeht & fF g9 ot @9
fagr srar @ 9w famd ® Frer
giget a7 8 7R fm 7@Y amr ?
afz gf, @t % favwww & faq
TFI F1T A Faw Ior @ g faad
T @R 3 Araar @ a8
a= ?

SHRI JANARDHANA POOJARY:
Sir, I have stated earlier that under
this scheme, we have been able to give
benefit to 13.7 lakhs of people belong-
ing to Schedule Castes and Scheduled
Tribes amounting tp Rs. 122.98 crores.
I have given the percentage-wise
figures also, and it is 48.1 per cent.

There are also complaints received
and we are lpoking into that, We have
already issued instructions to take
necessary action and also an enquiry
is being held in some of the cases
where specific instances have beer
brought to the notice of the Govern-
ment,

ITDC Proposal for a Hotel in
Alipur, Calcutta

398. SHRI R. P. DAS: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased tg state:

(a) whether the India Tourism Deve-
lopment Corporation had ever sent a
proposal to the Government to West
Bengal for putting up a hotel at Hast-
ings House in Alipur, Calcutta;

(b) if so, what is the fate of the
proposal; and £

(c) the reasons why it failed to coma-
municate to the State Govemnent fdl'
transfer of land ete? i

I
!
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THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
A\]IATION (SHRI ASHOK GEHLOT):
(a) to (¢) Yes, Sir. In October, 1980
the ITDC proposed to the Government
of West Bengal for putting up a Hotel
project in Calcutta. - In  November,
1982, the West Bengal Tourism Deve-
lopment Corporation- informed the
ITDC that due to financial constraints
they were unable to participate in the
joint® venture project. However, the
State' Government has more recently
offered an alternative site as the land
proposed earlier by them is now not
available. -

SHRI R. P. DAS: Sir, it is clear
from the answer given by the Minis-
ter that the ITDC proposed to put up
one hotel in Calcutta under certain
terms. One of the terms was that it
should be a joint venture and the
second one was that the State Gov-
ernment would have to participate in
the equity share to the extent of 20
per cent. I would like to know whet-
her all the States have participated in
the equity share in which ITDC hotels
have been put up.

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): Sir, recently, the
ITDC have finalised a scheme about
the joint venture in the various States
and some of the States like Bihar,
Assam, Andhra Pradesh and Madhya
Pradesh have already agreed. This
is the scheme which has been offered
to other States also for acceptance.
The basic condition is that the ITDC
share will be 51 per cent and the
-State’s share will be 49 per cent,

'-SHRI R. P. DAS: Sir, there are
Aalready many hotels put up by the
ITDC. I would like to know whether
the States in which these hotels are
docated have also participated in the
share ?

. SHRI KHURSHEED ALAM KHAN:
$Sir, the hotels which were constructed

previously were ITDC’s own ventures.
- But now the ITDC have finalised this
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scheme and this has been accepted, as
I said, by some of the States and other
States have also shown their interest.

SHRI R. P. DAS: Sir, the first
point was not clear to me, I want to
know about the second point, Has the
Government of West Bengal expres-
sed its inability to participate in the
equity share due to financial cons-
traints ?

And secondly, after the State Gov-
ernment’s officer of a piece of land for
construction of such a hctel in  Cal-
cutta whether the ITDC is going to put
up that hotel in a very chort time ?

SHRI KHURSHED ALAM KHAN:
Sir, it ig a fact that the West Bengal
Tourism Development Ccrporation has
expressed its inability {o participate
due to the financizl consiraints, Re-
cently, I had made a request to the
Chief Minister to indicate whether it
would be possible for the State Gov-
ernment to allot a plot of land suit-
able for construction ¢f the hotel. The
Chief Minister has indicatad that a
plot of land may be available some-
where near the Victoria Terminus—
(Interruptions) —I am  sorry, it is
near the Victoria Memorjal, As soon
as we know the terms and conditions.
we will formulate a project report and
on the basis of the Project report and
viability, the whoie matter will be con-
sidered.

SHRI SUNIL MAITRA : May I know
from the hon. Minister in how many
States the ITDC has already construc-
ted hotels and in the State of West
Bengal, how many hotels have already
been constructed by the ITDC ?

SHRI KHURSHEED ALAM KHAN:
We have constructed hotels at 22 plac-

es, including 1 ﬁve—star hotel in West
Bengal .

SHRI SUNIL MAITRA - Whaf “about
other States ?

SHRI KHURSHEED ALAM KHAN:
Not mere-than one. In Calcutta, there
is one,
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Fall in production of controlled cloth
Manufactured by N.T.C. Mills.

*401. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of COM-
MERCE be pleased to state :

(a) whether there is going to be a
steep fall in the production of control-
led cloth manufactured by N.T.C.
mills;

(b) if so, the quantum of fall in out-
put and the reasons thereof; and

(c) the steps taken to achieve full
production of controlled cloth by the
NT.C. 2

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH PRA-
TAP SINGH): (a) and (b): NTC mills
are expected to produce about 220
million sq. metres of controlled cloth
against their obligation of 310 million
sq. metres during 1982-83. The fall in
production is mainly due to prolonged
strike in Bombay-based mills and power
cuts.

(¢) The steps taken are as fol-
lows:—

(i) NTC has already installed cap-
tive generating sets to meet about
25 per cent power shortages in the
various mills costing about 17 crores.

(ii) Modernisation programmes,
involving installation of new machi-
nery, at a total cost of Rs. 245 crores
upto 31-12-1982.

(iii) With the re-starting in pro-
duction of the striking textile mills
'in Bombay, it is expected that fur-
ther production of controlled cloth
will be available for distribution.

Y T TE U [ERe mElEg,
ada gem fam #r oqe sIew
a8 ® f& ®Yzr #asr A, Fifw
AT F AT qaF F AW F oI
FIAT 4T I9NIW FY HEF | AVHIT
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@ward #X gEa Ay foafg § 3
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Shortage of tea for Domestic Consump-
tion.

#396. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of COM-
MERCE be pleased to state:

(a) whether it is a fact that the
country is faced with a severe shor-
tage of tea for domestic consumption;
and

(b) if so, the reasons therefor and
the remedial measures taken/propos-
ed ?

THE DEPUTY MINISTEf{ IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA) : (a) No, Sir.

(b) Does not arise



33 Written Answers

Proposal to set up a Regional office
of Handicrafts and Handloom Export
Corporation at Calcntta

*399. SHRI SATYA GOFAL
MISRA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether it is g fact that there
is no Regiona] Head Office of Handi-
crafts and Handloom Export Cor-
poration in the Eastern part of our
country;

(b) whether there is any proposal
under the consideration of Govern-
ment to set up a regional office of
Handicrafts and Handloom  Export
Corporation at Calcutta,

(c) if so, the details thereof; and

(d) if not, what are the alternative
arrangements of Government to pur-
chage handloom production for ex-
port from West Bengal where a large
number of weavers are engaged in
the trade?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Handicrafts
and Handloom Export Corporation
hag an office at Calcutta.

(b) to (d). Do not arise.

Advances to Weaker Sections by
Nationalised Banks

*402. KUMARI
SINGH:

SHR1I GHUFRAN AZAM;

Will the Minister of FINANCE be
pleaseg to state:

(a) whether the Reserve Bank of
India hag directed al} the nationalised
banks in the country to ensure ad-
vances to weaker sections;

(by whether Government  would
clarify who will be the beneficiaries
amongst the weaker sections,

(¢) how much advance has been
paid by different nationalised banks
in thig regarg (latest figures); and
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(d) to what extent the weaker
sections of the country will be bene-
fited by it?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a)
to (d). The Reserve Bank of
India have issueq guidelines to all
scheduled commercial banks about
the identification of beneficiaries of
the 20 Point Programme belonging
to the weaker sections of the com-
munity in varioug priority sectors
and advised them to endeavour to
increage the flow of credit to weaker
sections so that by March 1985 these
sections account for 25 per cent of
the priority sector credit or 10 per
cent of the aggregate credit of these
banks. For this purpose a composite
concept of ‘weaker section’ within
priority sectors has been evolveq on
the basis of the recommendations of
a Working Group constituted by the
Reserve Bank of India. The ‘weaker
section’” would comprise:

1. Small anq marginal farmers;
2. Landless labourers;

3. Tenant farmers/share crop-
pers;

4. Artisans, village and cottage
industries;

5. LR.D.P. beneficiaries.

6. ScHeduled  Castes/Scheduled
Tribes; and

7. DIR Scheme beneficiaries,

Since the concept of composite
weaker section has only recently
been evolved, data in regard to pub-
lic sector banks’ credit to this sec-
tion are, therefore, not available.
However, Reserve Bank have report-
ed that as per their quick estimates
the smal] and marginal farmers,
borrowers having loang of upto Rs.
10,000 for activitieg allieq to agricul-
ture and artisans, cottage ang village
industries and small units requiring
not more than Rs, 25,000 as composite
loans, accounted for outstanding ad-
vanceg of Rs. 1784 crores as at the
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end of December 1982 estimated to
be about 158 per cent of the priority
sector advances of the public sector
banks.

Change in Morning Flight of IAU
between = Vijayawada and Madras/
Hyderabad

*403, SHRIMATI VIDYA CHEN-
NUPATI: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

{a) whether the departure time of
the morning flight of planes Jeaving
Vijayawada to Madras/Hyderabad is
630 AM.;

(b) whether he is aware that
Vijayawada airport serves f{ive sur-
rounding districts and this departure
time is very inconvenient for the
people of thoge districts and they are
unable to make use of the flight;

{c)- whether it is proposed to
change the time guitably, say, to
930 AM.; and

(d) if not, the reasons therefor?

THE MINISTER OF TOURISM
AND -CIVIL AVIATION (SHRI
KHURSHEED ALAM KHAN): (a)
No, Sir, The departure time of the
morning flight leaving Vijayawada
for Madrag (IC-548) is 0800 hours
and the departure timg of the flight
for Hyderabag from Vijayawada
(IC-547) is 1300 hours,

(b) to (d). In Indian Airlines’
Summer schedule which will become
effective from 16-4-83, IC-548 will
depart from Hyderabaq at 0910 hours
and will arrive Vijayawada at 1010
hours and depart from Vijayawada
for Madras via Tirupati at 1030 hours,

Collection of Taxes

*404, SHRI SUNIL MAITRA:
SHRI HANNAN MOLLAM:

‘Wil} the Minister of FINANCE be
pleased to lay a statement showing:

(a) what hag been the actual quan-
tum of collection of (1) Excise Duty
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(2) Customs Duty and (3) Income
anq (4) Corporation Tax in the $ix
month period between Apriy and
September, 1982;

(by what werg the budgetary
estimates of collection in respect of
each of the above items; and

(c) if the collections in the period
fell short of budgetary estimates,
reasons therefor?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE):
(ay to (c¢) A statement is laid on
the Tably of the House.

Statement

1. The actual quantum of collec-
tion of Union Excise (Excluding
cesses on ccal and coke salt, rubber,
limestone and dolomite and iron ore)
and customg duties in the six
months’ period between Abpri] and
September, 1982 was as under:

(Rupses in crores)

Union Excise Duties 3786.38
Customs Duties 2778.57
Income Tax and Corporation

Tax (Provisional) . . 1871.90

2. The Budgetary estimates of col-
lection in respect of Uniop Excise
Duties (excluding cesses enumerated
above) and Customs duties for the
year 1982-83 were as under:—~

(Rupees in crores )

Union Customs;

Excise Duties
Duties
Budget Estimates 8475.12  4996.60
Revised Budget
Estimates 8255 90 4990.00

Budget esimateg of income-tax and
corporation-tax for the entire finan-
cial year 1982-83 have been ear-
marked to the ‘tupe of Rs. 3944.7%
crores, R |
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It is difficult to arrive at any un-
distorted pro-rata estimates for the
six months' period of March to Sep-
tember, 1982 in respect of these
taxes.

3. Collections from Union Excise
ang Customs duties for the period
April-September, 1982 was less than
the pro-rata calculated for  this
peried based on the sanctioned Bud-
get Estimates for the full year, In
the case of Union Excise duties this
was due to less than anticipaied pro-
duction of some important revenue-
vielding commodities and stay gran-
ted by Courts aginst collection
of duly in some cases, In the case
of Customg duties, this was due to
fall in international prices of some
commodities and revenue locked up
in Court cases,

About 66.42 per cent of the collec-
tion of Income-tax and Corporation-
tax js received by way of Advance-
tax. According to the Income-tax
Act, where the Acccunting year of
the Tax-payer ends on or before the
31st December of the financial year,
Advance-tax ig payable on the 15th

June, 15th September and 15th
December, In any other case,
it is payable on the 15th  Sep-
tember, 15th  December and 15th

March of the financial year. In view
of this position, the collection of In-
come-tax and Corporation-tax goes
up in the months in which Advance-
tax instalments are due while they
go dowp when the instalments are
not due. Further, many of the assessees
make payments due from them only in
the last month of the financial year,
with the result that a substantial por-
tion of the collection is received in the
month of March, In view of this
position, the Budget Estimateg can-
not be divided by the number of the
months in a year for purpose of cor-
rect comparison with the collections.

Scheme to double productivity of

cardamom
*405. SHRI K. MALLANNA: Will
the  Minister of

COMMERCE be
pleased to state: .
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(a) whether it is a fact that Car-
damom Board has  formulated a
scheme to double the productivity of
Cardamom in the country in order to
meet the increasing price competition
faced in the world market today; and

(b) if so, what are the details re-
garding the present average produc-
tion of cardamom per hectare in the
cardamom growing States?,

EE MINISTER < OF STATE IN

THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI
SINHA): (a) Cardamom Board has

formulated a scheme for doubling
the average productivity of carda-
mom in the next ten years in an area
of 17,900 hectares.

(b) The annual production per
hectare of cardamom growing Stales
of Kerala, Karnataka and - Tamil
Nady .in g normal year is estimated
to be 73 kgs., 47 kgs., and 43 kgs.
respectively,

Medical Aid to Public Sector Employees

*406. SHRI K. LAKKAPPA: Will the
Minister of FINANCE be pleased to
lay a statement showing:

(a) whether it is a fact that in
some of the Public Undertakings,
medical aid to unlimited extent ig

admissible to the members of the staff
and their families;

(b) if so, the names of such under~
takingg and the mode of payment of
reimbursement of medical aid to the
staff;

(¢) whether Government are aware
that in some cases members of the
staff have been drawing medical aid
or reimbursement of medica] expenses
against fake/forged bills, aggregate
amount of which in some case exceeds
even the emoluments of such members

during the year and if so, details
thereof; and
(d) medical measure taken to’

plug the loopholes to avoid loss to the

undertakingg and to bring the erring
officias to book? :



39 - Written Answerg

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE):
(a) to (d): On the basis of available
information, reimbursement of medi-
cal claimg of the staff, who are not
covered either under the Employees
State Insurance Scheme, Centra) Go-
vernment Health Services Scheme or
the medical Attendance Schemes run
on departmenta) lines, are settled by
the Managements of the public
enterpriseg on the basis of wvouchers
and claims, submitted by the con-
cerned staff, These claimg are exa-
mined by the Management in accor-
dance with the prescribed rules
wherein a ceiling on the amount is
usually incorporated. The names of
such undertakings whose rules do
not povide a ceiling for reimburse-
ment of medical claims are, as per
available information, given over-leaf.
Wherever, Management feels that the
medical bills, presented by the con-
cerned etaff, are excessive, such cases
are normally looked into by the
vigiance authorities of the concerned
enterprise, whose job is to bring the
erring officials to book. It is the res-
ponsibility of the individuaj Manage-
ment to plug any loopholes, as and
when come to light.

Names of the enterprises who hape
informed that there is no ceiling on
the medical reimbursment,

1. Rural
tion.

Electrification = Corpora-

2, Educationa] Consultants (India)
Ltd.

3, Water & Power Consultancy Ser-
vices India Ltd,

4, Projects Equipment Corporation
of India.

5, State Trading Corporation.
6, Scooters India Ltd.

7. International Airports Authority
of India,
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" National Seminar cum workshop on
National Security and Defence

*407. DR, VASANT KUMAR PAN-
DIT: Will the Minister of DEFENCE
be pleased to state:

(a) whether the Ahmedabad Mili-
tary and Rifle Training Association
has sent to Government its report and
proceedings of the National Seminar-

cum-Workshop on National Security
and Defence; 5 d
(b) if so, the reaction of Govern-

ment thereto;

(¢) how many Rifle Training Asso-
ciations are operating at present in
present in India and the help that is
being given by Government te en-
courage this activity;

(dy whether Government have
accepted the suggestion for the for-
mation of “National Association of
Defence Preparedness of India” by
the Ahmedabad Military and Rifle
Training Association; and

(e) if not, what other plang have
Government in view for “Defence pre-
paredness’ and buildup of a civilian
Defence organisation as third line of
defence in the country?

THE MINISTER OfF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K. P, SINGH DEO): (a) and (b) No
such proceedings of the Ahmedabad
Military and Rifle Training Associa-
tion have been received by the Minis~
try of Defence.

(¢) According to available informa-
tion, the National Rifle Association of
India which is a voluntary organisa-
tion at the national level has 20 other
associations and 145 rifle clubs affilia-
ted to it, The Minisiry of Sports gives
financial support to the National Rifle
Association of India for organising Na-
tional Shooting events, coaching camps
and for sending teams abroad to parti-
cipdte in recognised internalional
events;
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(d) Defence Ministry has not receiv-
ed any such proposal. 3

(e) Adequate plans exist for defence
preparedness as well as a second line
of defence. It would not be desirable
1o disclose details,

Appointment of Committee by RBI to
Study Country’s Monetary System

*408, SHRI P, M. SAYEED: Will
the Minister of FINANCE be pleased
io state:

(a) whether the Reserve Bank of
India has appointed a five member
committee to make an in depth study
of the country’s monetary system and
suggest measures to improve the effec-
tiveness of the Government's economic
solicies;

(b) if so, when the Committee is
likely to submit its report;

(¢) what is its scope and who are
itg members; and

(d) whether any inierim report has
been submitted by them?

THE MINISTER OF FINANCE
{SHRI PRANAB MUKEHERJEE):
(a) to (¢) Reserve Bank has appointed
a five member Committee in Decem-
ber 1982 to undertake an in-depth
study of the working of the mone-
tary system and suggest measures for
improving the effectiveness of mone-
tary policy as an instrument for pro-
moting the basic objectives of eco-
nomic  policy. The Committee
 will, inter alia, evaluate the various
instruments of monetary and credit
policy in terms of their impact of the
credit system and on the economy in
general, Prof, Sukhamoy Chakra-
varty is the Chairman  of the Com-
mittee. The other members are Shri
M.P, Chitale, DrR K Hazari,
Dr. Freddie Mehta ang Dr, C, Ranga-
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rajan, The Committee Mads Been re-
quested to furnish its report by the
end of June, 1984.

(d) No, Sir.

Rise in rate of interest on soft loam
given by IDBI and IFCI to N.T.C.

*409. SHRI K T, KOSALRAM:
W{U the Minister of COMMERCE be
pleased to state:

(a) whether the Nationa] Textile
Corporation is the worst hit ag a
result of the interest rate hike on the
soft loan given by the IDBI and
the IFCI, which runs into Rs 130
crores; and

(b) if so, whether any talks have
been initiated with the Ministry of
Finance to bring down the interest
rate since NTC is serving a national
cause?

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH PRA-
TAP SINGH): (a) No, Sir,

(b) Does not arise,

Decline in export of shellac

410, SHRIMATI MADHURI
SINGH: Will the Ministry of COM-
MERCE be pleased to state:

(a) the exports of shellac during the
last two years;

(by what are: the reasong for dec-
line in exports of shellac; el

(c) the measures proposed to step
up expor{ of shellac;

(d) whether the Us Government
had undertaken examination of Indian
shellac for its safefr in use in con-
fectionery glazes and “oating of fruits;
and

(e) if so, the results of the study ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM: DULARL SINHA):
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(a) Export of shellac during the

last 2 years has Been as under:

Qty. Value
M. T. Rs.
Crores.
1980-81 . 6,250 8.31
1981-82 . 6,625 10.%2

(b) There has been no decline In
exports in the previdus 1wo years.
Export in 1982-83 has declined because
of the reduced production of Lac,

(c) Government of India has sanc-
tioned Rs. 5.77 lakhs for the Central
Sector Schemes on lac development
in various States, In order {o in-
crease availability of seedlac for pro-
cessing into shellac for expovt import-
of seed lac is permitted on OGL Cus-
toms Bonded Warehousing facility
hag been provided to inland areas for
conversion of seedlac info shel'se {or

export.
(d) Yes, Sir,

(e) Results would be known only

lafter the study is completed.

Import of cement from Yugoslavia

4430, SHRI M. RAJASHEKHARA
MURTHY: Will the Minister of COM-
MERCE be pleased to stgte:

(a) whether it is a fact that Yogos-
lavia. has offered cement zt competi-
tive prices on link deal basis; and

(by whether the import of cement
from yugoslavia under special link or
barter deal will be allowed?

THE MINISTER OF STATE IN
THE & MINISTRY OF COMMERCE
mum.s'n RAM DULARI SINHA)

“{a) An offer has been received from
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a Yugoslavian organisation for supply
of Cement on link deal basis. It would
not be in the public interest to dis-
close the details of current offer,

(b) No decision has been taken in
the matter.

Non-Selection of SC/ST Candidateg in
Tribunal for Customs, Central Excise
and Gold

4431. SHRI BHEEKHABHAI: Will
the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 1140 on 25th February,
1983 regarding non-selection of SC/ST
candidates in Tribunal for Customs,
Centra) Kxcise and Gold and State:

(a) whether recruitment rules with

regard to recruitment/selection of
members of Customs, Excise and Gold
(Control) Appellate Tribunai have scca
finalised:

(b) if not, when these rules will be
finalised; and

(c) whether reservation orders/ros-
ter points of promotion wil] be kept
in view, while finalising these Rules”

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): (a) and (b) The
work of framing the recruitment rvles
for Members of the Customs, Excise
and Gold (Controls Appellate Tribunal
has already been taken in hand. These
rules are yet to be finalised,

(c) The general instructions issued
by the Government of India with re-
gard to reservations for Scheduled
Caste/Scheduled Tribe candidates, will
be kept in view.

Exports by Tamil Nadu Plantations
Corporation

_4432. SHRI N, DENNIS: Will the
Minister of COMMERCE be pleased
to state:

(a) whether the Tamil Nadu Plan-
tationg Corporation has beeii exportinz
its items;
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(b the items exported as on date;

(c) the quantity exported in each
item; and

(d) the value for which each item
exported during the last three years?

THE MINISTER OfF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARlI SINHA)
(a) to (b) Tamil Nadu tea Plantation
Corporation started exporting Tea
from September, 1982 and the actual
exports during September, 1982 to
February, 1983, were 53,360 Kgs.
valued at about Rs. 11.28 lakhs, No
other exports have been made by this
Corporation, Tami] Nadu Forest Plan-
tation Corporation has not exported
any item during the last three years.

Non- Payment of Penalties to A.EP.C.

by Exporters

4433. SHRI ASHFAQ HUSSAIN:
SHRI ANANDA PATHAK:

Will the Minister of COMMERCE be
pleased to refer to the reply given to
Unstarred Qustion No, 3484 on 30th
July, 1982 regarding pena:ties not paid
to AEPC by exporters and state:

(a) whether the information desired
in parts (a) and (b) of the said ques-
tion has since been collected;

(b) if so, whether a copy of the same
will be laid on the Table of the House;
and

(c) if the requisite information has
not been fuly collected, will he lay
the information so far collected?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a) Yes,
Sir,

(b) The implementation report in
gulﬁhnent of assurance arising out of
feply given in  Unstarred Question
No, 3484 has been sent to the Depart~
ment of Parliamentary Affairs on Feb-
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ruafy 17, 1983 for being laid on the
Taple of the House,

(¢) Does not arise in view of (b)
above.

Revision of Taxation Policy on Drugs

4434. SHR PIUS TIRKEY: Will
the Minister of FINANCE be pleased
to state: -

(a) whether Government are com-
sidering to revise the taxation policy
on drugs;

(b) if so, what are the taxes to be
withdrawn from the drugs to make
them cheaper to the patiants; and

(e) if not_ the rcasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): (a) to (c) As it
is, the rates of Excise cduty on drugs,
wherever leviable (and it is not levi-
able on all are comparatively low. The
bulk drugs drug intermediates certain
life saving drugs, and all drugs scld
under generic names (i.e. which are
not in the nature of patent or pro-
prietary medicines) are fully exempt
from the duty of Central Excise.
Further, specified life saving drugs
are also exempt from duty of
customs, if imported, and specified
drug intermediates, if imported, attract
customs duty at reduced rates, All
these measures are aimed at making
the drugs cheaper to ths patients
Government do not have under con-
sideration any proposal to further re-
vige the taxation policy on arugs.
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Amount Sanctioned for Development
of Tourism in Orissa

4436. SHR1 CHINTAMANI JENA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the amount for the development
of tourism in Orissa sanctioned for the
years 1981-82 and 1982-83;

(b) the names of the places in Qrissa
which have been develoved under the
Plan;

(c) what provision has been made
for the vear 1983-84: and

(d) the details of work to be done?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) The fundg are
not allocated State-wise during 1981-82,
an amount of Rs. 1.60 lakhs was ad-
vanced to the Town and Couniry Plan-
ning Organisation for the preparation
of Master Plan of Udaigiri Ratnagiri
and Lalitgiri and Rs, 8 lakhs towards
the development of Lion Safari Park
at Nandan Kanan during 1982-83.

(by to (d) The following’ schemes
have been included in the Sixth Five
Year Plan for development of tgurism
in Orissa:—

1, The Central Departmant of Tcuri-
sm opened a Government of India
Tourist Office at Bhubaneswar, . '
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2. A Forest Lodge at Simlipal at an
estimateqd cost of Rs, 50 lakhs.

3. The development of Lions Safari
Park at Nandan Kanan ut an eslimat-
ed cost of Rs, 25 lakhs,

4. A survey for the introduction of
water sports at Chilka Lake,

5. Master Plan for the development
of Konark through the Town and
Country Planning Organisation,

6. A Dharamsala at Puri through
Bharatiya Yatri Avas Vikas Samiti,

INDIA TOURISM DEVELOFMENT
CORPORATION:

(i) Expansion of Hotel Kalinga

(Ashok) Bhubaneswar,

(ii) Joint venture project in colla-
boration with the Orissa Tourism De-
velopment Corporation for construc-
tion of a 3 star Hotel at Puri and
Beach Cottages at Konavk.

Stafl of Apparels Exports Promotion
Council Engaged for Export
Quota Distribution

4437, SHRI ANANDA
Will the Minister of
pleased to state:

PATHAK:
COMMERCE be

(a) whether it is g fact that 90 per
cent staff of the Apparels Export Pro-
motion Council is directed {owards non-
export promotional work, that is, for
export quota distribution; and

(b) what Government propose to do
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE  (SHRI-
MATI RAM DULARI SINHA): (a) Out
~of a total of 262 employ2es in the Ap-
parels Export Promotion Council, 199
are engaged in administration of ex-
port entitlements and allied activities
and 63 in export promotion and com-
mon services.

(b) Does not arise.
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Availability of Cash Vans in Branches
of State Bank of India, Patna

4438, SHRI RAMAVATAR SHAS-
TRI: Will the - Minister of FINANCE
be pleased to state:

(a) whether the State Bank cof India
is having about 34 to 40 branches in
the Patna town itself from Danapur to
Patna City;

(b) whether there is only one cash
van for carrying surplus cash from
these branches to the State Bank of
India Main Branch;

(¢) whether for want of cash van,
most of the surplus cash branches are
sending cash remittance to the Main
Branch in private vehicles at the
great risk and responsibility of the sub-
ordinate staff escorting such remit-
tance;

(d) whether huge cash is retained
by most of the cash surplus branches
exceeding their limit causing loss of
interest to the State Bank of India for
want of cash remittance facilities such
as vans, etc.; and

(e) if so, whether Government pro-
pose to expedite availability of suffi-
cient number of cash vans ir Patna?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(e). The information is being collected
and to the extent available will be laid
on the Table of the House,

Smuggling in Border Areas

4439, SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
FINANCE be pleased to state:

(a) is it a fact that smuggling 1S
going on a large scale in our border
area; i

(b) if so, whether Government of
India have any clear scheme to check
such smuggling;

(c) if so, the details thereof, and
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(d): how many cases of smuggling
on other borders have been registered
in the last five years with details
~ thereof?

THE MINISTER OF STATE IN THE,

MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): (a) and (d)
According to reports received by
Government, the land borders with
Pakistan, Nepal, Bangladesh and
Burma continue to be vulnerable to
smuggling. The number of seizures
effected and the value of smuggled
goods seizeg in the Customs Collec-
torates having jurisdiction glong these
borders during the period 1978 to 1982
are given in the statement annexed,

(b) and (c) Towards implementing
Point No. 19 of the 20-Point Program-
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me which calls for continued strict
action against smugglers hoarders and
tax evaders, Government have formu-
lated a Plan of Action in terms of
‘which the anti-smuggling drive has’
been stepped wup, especiilly in the
vulnerable areas which . include the
land borders with Pakistan, Nepal,
Bangladesh and Burma. The measu-
res taken under the Plan of Action
include strengthening of the preven-
tive and intelligence machinery of the
Customs department, intensified appli-
cation of the provisions of COFE-
POSA Act, 1974, grealaer co-ordination
with the other concerned authorities
of the Central and State Governments,
and increased bi-lateral co-operation
with neighbouring countries to pre-
vent smuggling, The matter is also
kept under constant review,
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. Permanent Commissioned Officers in
N.C.C. Cadre
4440, DR. KARAN SINGH: Will the

Minister of DEFENCE be pleaged to
state :

(a) the number of permanent com-
missioned officers in the cadre of
NCC,; :

(b) how many of them applied for
house building advance during the last
two years and how many of them
were gt:aﬁted such advance; and

(c) if none, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SERI
K. P. SINGH DEO): (a) to (c) There
are 629 NCC Whole-time Permanent
Commissioned Officers, seven of whom
have applied for house building
advances. The modalities of allotment
of funds and other procedural formali-
ties are being finalised. The cases for
sanction or otherwise can be taken up
only hereafter.

Finance Ministers talks with L.I.C.
Unions

4441, PROF. MADHU DANDAVATE:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
Minister had declared at a function of
the L.I.C. Employees’ ‘Cooperative
Housing Society held in Bombay that
he would have soon talks with the
unions in L.I.C. about the demands of
the- employees; and

(b) if so, when will the talks com-
mence?

THE DEPUTY MINISTER IN THE -

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b) There is no record of what trans-
pired in Bombay last year at the func-
tion of the LIC Employees’ Coopera-
tive Housing Society. However, repre-
sentatives of the unions have been
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meeting the Finance Minister on seve-
ral occasions.

Recently, some Members of Parlia~
ment and representatives of unions of
the LIC met the Finance Minister. At
their request the Finance Minister
hag agreed to meet a few representa.
tives of the unions on 24th and 25th
March, 1983.

‘Bar Facilities for foreign tourists at

Domestic Airports

4442. SHRI B. P. JADEJA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government are aware
of the inconvenience caused to the
foreign tourists in the absence of bar
facilities at the various domestic air-
ports of the country;

(b) the names of the airports in
India where such facilities are being
provided; and

(c) what steps are being taken to
extend it to other airports also?

THE MINISTER OF STATE OF
THE TOURISM AND CIVIL AVIA-
TION (SHRI KHURSHEED ALAM
KHAN): (a) The Government has not
received any complaint regarding
non-availability of bar facilities at
domestic airports.

(b) At Bagdogra airport.

(¢) Bar facilities are being provided
to at four more airports viz. Bangalore,
Hyderabad, Jaipur and Varanasi.

Reduction of private trade in export of
long staple cotton

4443. SHRI G. Y. KRISHNAN: Will
the Minister of COMMERCE be plea-
sed to state:

(a) whether it is a fact that Govern-
ment have decided to reduce the pri-

vate trade to export some quantities
of long staple cotton; and

(b) if so, the details in thig regard?

-
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THE MINISTER OF STATE IN THT
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
and (b) The export of long staple
cotton is allowed only through the
Cotton Corporation of India Ltd. and
apex State Cooperative Marketing
Federations. There has been no change
in Government policy.

Rise in price of Cotton

4445. SHRI MOHANLAL PATEL:

SHRI DAULATSINHJI
JADEJA:

Will the Minister of COMMERCE be
pleased to state:

(a) the names of the cotton growing
States in India;

(b) the details of prices demanded
by the growers of cotton in each such
State and the details of the prices be-
ing paid;

(c) whether it is a fact that the
prices of cotton demanded by the far-
mers have been ignored by Govern-
ment;

{d) whether it has made any effect
on the production of cotton;

(e) if so, the details thereof; and

(f) what steps are being taken to
increase the prices of cotton to save
the cotton growers in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a) The
major cotton growing States are Maha-
rashtra, Gujarat, Karnataka, Madhya
Pradesh, Punjab, Andhra Pradesh,
Rajasthan, Tamil Nadu and Haryana,

(b) The State Governments have not
brougt to the netice of this Ministry
about prices, if any, demanded by
growers of cotton in cotton growing
States. To protect the interest of cotton
growers, Govt, have fixed minimum
support prices for the major varieties
of cotton in all cotton growing States
except Maharashtra, and have autho-
rised CCI purchase at support price

level. In case of Maharashtra, the
Monopoly Procurement Scheme is in
operation, and farmers are paid gua-
ranteed prices fixed by the Mahara-
shtra Government, «

In fact, the Government have been
receiving petitions for increasing pur-
chase operations of Coftton Corpora-
tion of India. This presumes that the
prices offered by CCI are remunerative
prices, or otherwise farmers would have
disposed of their produce through
other chanpels.

(c) Does not arise,

(dy No, Sir, On the other hand, pro-
duction of cotton has generally shown
an increasing trend, while the area un-
der cotton production has remained the
same.

(e) Does not arise.

(fy In order to ensure remunerative
prices to cotton growers, the purchase
operations by CCI have been stepped
up, and export of long staple cotton
allowed on a liberal basis.

-

Setting up of Medical Units at Infer-
national Airports

4446. SHRI GHULAM MOHAMMA. i
KHAN: Will the Minister of TOURI-
SM AND CIVIL AVIATION be pleased
to state:

(a) whether it is proposed to set up
medical unitg at the International Air-
ports in the country; and

(b) if so, the details thereof?,

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) Yes, Sir.

(b) The proposed medical units to
be set up at the International Airports
will be equipped with essential medi-
cal facilities to provide first aid for
emergencies,
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Recovery of dues from various com-
L panies by LD.B.L

4447. SHRI SUSHIL BHATTACHAR-
YA: Will the Minister of FINANCE be
pleased to state.

“(a) whether Government have been
able to recover a part of the arrears
of Rs. 167.9 crores lent to various com-
panies by the Industrial Development
Bank of India since 30th June, 1982;
and

(b) if so, what is the amount?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR] JA-
NARDHANA, POOJARY): (a) and (b)
Out of the total overdues of Rs. 167.9
crores from directly assisted units as
on 30-6-1982, I.D.B.I. has recovered
Rs. 26.9 crores during the half year
ended 31-12-1982.

Vayudoot line for Ghasipur

4448. SHRI ZAINUL BASHER: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether a  decision had been
taken to link Ghazipur by Vayudoot
service; and

(b) if so, the reasons for delay in
linking Ghazipur by Vayudoot service?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEEP ALAM KHAN): (a) and (b).
Subject to availability of suitable air-
craft anq development of thero infras-
tructural facilities Vayudoot has in-
cluded Ghazipur in its expansion plan.

Government investment in public
Undertakings

4449. SHRI N. E. HORO: Will the
Minister of FINANCE be pleased to
state:

(ay the total investment of Govern-
ment motiey in public sector undertak-
ings;

‘MARCH 25, 1983

Written Answers 60

(b) the break-up of investment in
public sector located in each State
particularly -in the State of Bihar, in-
dicating percentage of the total invest-
ment;

(c) whether it is a fact that invest-
ment ig not made equally in all States;

(d) if so, the reasons for choosing
some States for high investment and
others for negligible investment;

(e) whether Government propose t0
consider establishment of public sec-
tor undertakings equally in all States
so that the national money basket is
equally and proportionately invested in
all the States; and

(f) if so, by when is the plan likely
to be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): (a) The total
Government investment in the Central
public sector undertakings in terms of
value of gross block as on 31-3-1982
amounted to Rs. 25504.43 crores,

(b) and (c) The State-wise distribu-
tion of investment (in termg of gross
block) in the Central public sector un-
dertakings including the State of Bihar
is indicated in the Annexure, The in-
vestment in Bihar amounted to 15.84
per cent of the total investment,

(dy to (f) While imbalances in de-
velopmental expenditure in different
States are kept in view at the time of
taking an investment decision, ap-
proval of outlay in Central public
sector undertakings is based principal-
ly on various techno-economic consi-
derations rather than geographical.
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Statement-wise investment in terms of Gross
Block

(Rs. in crores)

Sl. Name of State/Union Invest-
No. Territory ment
(Cross
Block as
on
1982
i Andhra Pradesh . 1203.16
2 Assam . . . . 1234.48
3 Bihar . . : . 4041.06
4 Gujarat . b " " 1097.45
5 Haryana . . " , 288. 91
6 Himachal Pradesh . ; 1664:;;.
7 Jammu & Kashmir . i 14.82
8 Karnataka . § ‘ 966. 76
9 Kerala . . ; ’ 535-58
10 Madhya Pradesh § . 3180.71
11 Maharastra " 5 . 207% 44
12 Orissa 2 . . . 127395
13 Punjab . : ; ; 439.38
14 Rajasthan . . . 471.67
15 Tamilnadu . . . 1078.95
16 Uttar Pradesh . & § 1354.74
17 West Benagal . § 5 1977,67
18 Delhi " 5 ’ " 694,96
19 Ga § ¥ . " 8,76
20 Other States/Union
Territories . 21022
21 Unallocated 2277.€9
:I‘ulal . . ¢ ~25:,04.43
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Export of graphite

4451, SHRI A. K. ROY: Wwill the
Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that most
of graphite produced in the country
is exported; if so, facts in details
giving the amount produced and that
exported for the last five years and
the countries to which it is exported;

(b) rate in rupees at which graphite
is exported and the same at which it
is sold in the country;

(c) principal areas of use of
graphite;

(d) whether it is a fact that there is
no proper quality control dn the gra-
phite being exported demaging it
otherwise great demand; and

(e) if so, facts in details and the
steps taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
Information relating to production, ex-
ports and the countries to which Gra-
phite is exported is given in the attach-
ed statement,

(b) According to Chemicals and
Allied Products Export Council (CAPE-
XIL), the indigenous price of crude
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graphite having fixed carbon content
40—50 per cent is about Rs. 1200 per
M.T. and after beneficiation, FOB ex-
port value for graphite flakes having
fixed carbon content 80—85 per cent
is around Rs. 3650 per M.T.

(¢) Main areag of use for natural
graphite are graphite crucibles, lead
pencils, dry battery, electrodes and
foundries, and lubricant industries.

(d) The item ‘Graphite’ is not sub-
ject to compulsory quality control and
pre-shipment inspection under the
provisions of the Export (Quality Cop-
tro] & Inspection) Act, 1963.

(e) Chemicals and Allied Products
Export Promotion Council, who are
handling the export of this item, are
not aware about any complaintg from
overseas buyers. )

Statement
Qty in Tons

Year Production (Available
on Qalen-
der year '
basis)

1977 . 5 ‘ 11621

1978 " " 5 14460

1979 . . : 13889

1980 . . . 14687

1981 . . . 15619

Exports (Available

on Finan«
cial year
basis)

1977-78 - 54-0

1978-79 . . . 436.0

1979-80 . 2724.0

1980-81 . 4173.0

1981-82 Not available

Major countries to which Graphite is
exported JAPAN, CHINA, AUSTRA-
LIA UK, S SINGAPORE,
MALAYSIA, FRANCE. ;
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Opening of branches by nationalised
banks at Kota, Bundi and Jhalawar

4452. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether it is proposed to open
new branches by the nationalised banks
in the Haroti region (Kota, Bundi and
Jhalawar) in the current financial
year; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b) The Reserve Bank of India has re-
ported that under the current branch
expansion programme allotments ar2
proposed to be made to the commercial
banks including the Regional Rural
Banks for opening offices at 46 centres
in the district of Kota, Bundi and
Jhalawar. In addition to the above
allotments, bankg are holding 12
authorisations for onening offices in
these districts. Relevant details are
set out below.

District Number of zauthorisations Numbcr ¢ fellc tments prepesed
currently pending with the to be m de to the cc mmer ciel
commercial banks for open- bunks for operirg brarches

ing brenches

during the policy pericd April
1982 to M- rch 1985.

Kota . . . . 6

30

Bundi . ; . : [ 5
Jhalawar . : i 5 .
Total v 12 46
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Bank frauds detected in Ahmedabad

4454. SHRI HARIKESH BAHADUR:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government’s attention
has been drawn to banking frauds re-
ported from Ahmedabad and if so, full
details of the frauds detected during
the last 3 years (vide ‘India Today’—
28-2-1983); and

(b) whether these frauds had es-
caped Government auditor’s attention
and if so, the steps taken to streamline
internal checks and supervision to eli-
minate such frauds?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b) Government have seen the news-
item which appeared in the journal
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“India Today” in its issue dated 28th
February 1983 under the heading
“Busting the banks”. The above news
item refers to three specific cases of
fraud one each in State Bank of India,
Bank of Baroda and Bank of India.
The details regarding these three cases
are given below; -

(i) Fraud at the Ghandhinagar
branch of State Bank of India:

State Bank of India has reported
that a fraud involving a sum of Rs.
3.24 crores approx. was perpetrated at
its Gandhinagar branch by a clerk
between the period May 1978 to June
1982. The bank has since then taken
a number of steps for streamlining the
procedures and has also initiated steps
for the recovery of the money. The
bank has also sent a Management
Audit Team to malke a thorough in-
ternal enquiry. Meanwhile, it has
placed under suspension 12 of its em-
ployees whpo are found to be prima
facie responsible for the fraud., The
Ceniral Bureau of Investigation has
also registered two cases in respect ot
this fraud. Investigation of the Cen-
tral Bureau of Investigation has not
yet concluded.

(ii) Fraud «t the Damdia Bazar
branches of Bank of India.

Bank of Baroda has reported that
the then Manager of the branch had
given a large number of irregular loans
amounting to Rs. 24.41 lakhs in a reck-
less and haphazard manner ignoring
the prescribed norms. The matter was
reported to the Central Bureau of In-
vestigation which has registered a case.
The investigation of the Central
Bureau of Investigation has not yet
concluded, The bank has suspended
the Branch Manager. The bank has
alsp initiated certain steps for recovery
of its dues.

(iii) Fraud at Candhi Road gnd Paldi
branches of Bank of India.

Bank of India has reported that the
Branch Managers of its Gandhi Road
and Paldi brancheg in collusion with
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other persons, including some oank
officials, have committed frauds
amounting to Rs. 4.17 lakhs. Central
Bureau of Investigation hags registered
five cases and its investigation has
not yet concluded. The bank has in
the meanwhile suspended five of its
employees.

Since all these fraud cases are under
investigation by the Central Bureau
of investigation, it may not be in public
interest tc disclose further details of
the cases.

Statistical data regarding frauds
that occurred in 28 public sector banks
during the years 1980, 1981 and 1982
(upto 30th September), with the
amount involved, is given in the An-
nexure.

All banks have their own books of
instructions indicating the safeguards
against perpetration of frauds. These
are reviewed and streamlined from
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time to time in the light of their ex-
perience. Reserve Bank of India also
issues periodical instructions to the
banks specifying measures and safe-
guards against perpetration otrm
At the meeting of the Chief Executives
of public sector banks convened on
25th February, 1983, Governor, Re-
serve Bank of India, had apprised them
of the serious concern felt by the Gov-
ernment of India and the Reserve
Bank of India on the incidents of
frauds in banks. The Chief Executives
have been instructed to strengthen the
vigilance machinery in their banks.
They have also been told to meet out
severe punishment to delinquent em-
ployees and take all possible preven=
tive measures to avoid occurrence of
frauds in banks. The bankg have also
been reminded of the need for early
reconciliation of the inter-branch ac-
counts, effective branch supervision
and regular inspection with the object
of exercising greater control over the
fnuctioning of the branches.

Statement
Annexure
(Amounts in crores of Rs.)
Bank Group 1980 1981 1982
(Public Sector) (upto  ‘30th Sep-
tember)
No. of Amount  No. of Amount  No. of Amount
frauds involved frauds involved  fraud involved
State  Bank of India and
its Associates. ) £ 439 1°38 445 3'70 452 6-02
14 Nationalised Banks 1024 6°24 1290 14° 58 972 3 10
Six other Nationalised Banks 131 078 156 2'06 150 1°82
Totzl for all Public Sector
Banks g g 1594 8:40 1891 20° 34 1574 1504
Note : (i) The term “bank-frands” ¥cncrally covers instances of misrepresentaticn brench
of trust, mainipulation of books of zccounts fraudulant encashment of instru-

ments like cheques, drafts and bills of exchange, unauthorised handling of
securities charged to banks, missfeassance, rembezzlement, theft, misappropriation
of funds, conversion of property, cheating, shortages, irregularitics, ete.

(ii) All cases of frauds reported

included in the statement.

banks irrespective of the zmount involved are
total amount involved in these frauds does

not necessarily represnt the amount of loss to banks,
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© Panel for recraitment of Trafic Assis-
tants/Office Assistants in LA. (Delhi
Region)

4456. SHRI CHANDRADEO PRASAD
VERMA: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleased
to state:

(a) whether it is a fact that Indian
Airlines (Delhi Region) formed a
panel for recruitment to the posts of
Traffic Assistants, Office Assistants etec.
after holding proper written test and
interview etc. in the month of June,
1982;

(b) whether it is also a fact that all
the persons on the panelg have not yet
been offered jobs; and

(c) whether all the persons on the
panels in each category of posts will
be absorbed before making a new panel
and if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR KHURSHEED
ALAM KHAN): (a) Yes, Sir,

(b) Yes, Sir.

(¢) The panels so formed are valid
for a period of one year, If sufficient
number of vacancieg do not arise dur-
ing this period the panel will expire
and the remaining empanelled candi-
dates will not be offered appoint-
ment.

Export of marine products

4457. SHRIMATI SANYOGITA
RANE: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government propose to
introduce scheme to boost export ot
marine products;

(b) whether it is proposed to .nake

arrangement with the STC for avail-
ing financial assistance; and

(e) if sc, the details thereof?

- THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
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MATI RAM DULARI SINHA): (a)
The schemes already being operated to
boost export of marine products in-
clude market promotion, quality con-
trol, development of infrastructural
facilities, prawn farming extension
programme, chartering of fishing ves-
sels etc.

(b) and (c) STC has introduced a
scheme for extending short-term finan-
cial assistance to exporters of marine
products in the Eastern region for ex-
port of frozen shrimps to Japan, in
experimental basis for one year from
1-1-1983 to 31-12-1983 under  which
their associates are provided with fin-
ancial assistance up to 8 per cent of
the f.o.b value of the goods produced
for export subject to a ceiling of Fs. &
lakhs per exporter.

Loss suffered by AI

4458. SHRI M.S.K. SATHIYENDRAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that Air
India was in a loss of Rs. 15.9 crores
in the year 1979-80, and Rs. 21.30
crores in the year 1981-82;

(b) if so, what is the total loss ia
the current year; and

(c) what measures are being taken
by Government to minimise this loss?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) Air India in~
curred a loss of Rs. 15.09 crores and
Rs. 21.30 crores in the year 1979-80 and
1980-81 respectively. Air India earned
a net profit of Rs. 10.36 croreg during
the year 1981-82.

(d) During the year 1982-83, Air
India expects to earn a net profit of
Rs. 36.10 crores approximately.

(¢) In view of (b), the question

does not arise.
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Foreign exchange reserves

" 4459, SHRI D. S. A. SIVAPRAKA-
SHAM: Will the Minister of FINANCE
be pleased to state:

(a) what was the foreign exchange
reserve as on 1st January, 1983 and
what it was on 1st January, 1982; and

(b) if it is higher than previous
year, what contributed it; if less, the
reasnns therefor?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
and (b). Foreign  Exchange reserves
(excluding Gold and SDRs) on 1st
January, 1983 amounted to Rs. 3436
crores compared with Rs. 3444 crores
on 1st January, 1982. Excluding IMF
transactions, the reserves would have
declined by Rs. 1565 crores during the
period 1st January, 1982 to 1st Tanu-
ary 1983. The adverse foreign excange
situation is due to large external irade
deficit resulting from a sharp rise in
the prices of essential imports, especi-
ally of POL which occurred in 1979
and 1980, while the nvprices of some
major i‘cms of India’s export interest
have declined significantly. The srowth
in India’s exports has also been con-
strained by the continuing recession
and  protectionist trading environ-
ments in the developed countries.

Production of bagasse-based viscose
rayon

4460, SHRI ERA ANBARASU: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether experimental production
of bagasse-based viscose vrayon for
commercial use has started in West
Germany, Brazil and Philippines; snd

(b) whether Tamil Nadu Chemical
Manufacturers’ Association hag de-
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maudodsettingupo:such\mitaintu
States hsving sugar factories and il
so, the action taken thereon?

THE MINISTER OF STATE IN T'HE
MINISTRY OF COMMERCE SHRL
MATI RAM DULARI SINHA): . (a)
Gevernment hag no informaton. i

(by No such proposal has been re~
ceived from Tamil Nadu—Chemigcal
Manufacturers Association,

Deposits under Public Deposit Schemes
of Government Companies

4461. SHRI CHANDRA PAL SHAI-
LANI: Will the Minister of FINANCE
be pleased to lay a statement showing:

(a) what was the quantum of de-
posits under Public Deposits Schemes
of vyarious Government companies
under the Bureau of Public Enterprises
(BPE) as on 31-12-1982 giving the de-
tails of each Company separatly;

(b) as on 31-12-1982, how many de-
positors were under the category of
“employees, ex-employees, widows of
deceased employees of the Company
and its gubsidiaries, recognised chavi-
table trusts and on Regimental fund
or non-public fund established by the
Armed forces of the Union for the ‘wel-
fare of ihe past and present members
of such fcrces of their dependents”
who were ¢Mcwed an additional in-
terest of 0.5 per cent and whose

amount of deposit was Rs. one lakh or
mnre? ‘

THE MINISTER OF STATE IN TIHE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): (a) A state-
ment bzased on the available informa-
tion is given in the attached state-
ment,

(b) The information is being col-
lected and will be laid on the Table
of the House.

Statement

S. Nz2me of the Public
No.  Enterprises

Collection(Progressive)

Amount  Upto

_ 1. Bharat Heavy Electricals Ltd.

. . wle'ﬁ A"’f‘ﬁ,{:i R
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S. Name of the Publlc Collecion(Progressiv)
No. Enerprses

Amounr Upr

2. Hindustan Mzchine Tools Ltd 1175.00
3. Steel Authority of India Ltd. 3437°00  30-11-82
4. Hindusten Zinc Ltd. . 106888  31-12-82
5. Rashtriya Chemicals & Fertilizers Ltd., 1162° 15  31-12-82
6. Hindusten Organic Chemicals Ltd. 751° 61
7, Indian Telephone Industries Ltd. 108046  g1-12-82
8. Indian Oil Corporation Ltd. 5215°00  81°12'82
9. Hindustan Petroleum Corporation Ltd. 2643°00  g1-12-82
10. Bharat Petroleum Corporation Ltd. 120200  31-12-82
11. Madras Relneries Ltd. 500°00  31-12-82
12, Indian Pectrochemicals Corporation Ltd. 1255°00  31-12-82
13, Balmer Lawrie & Co. Lid. b . . 114'09  30°'0-82
14, Instrumentation Lid. . 292'58  31-12-82
15, Bharat Electronics Ltd. 789-32  g1-12-82
16 Mazagon Dock Ltd. ‘ . . . 176°53  31-12-82

17, Fertilizer & Chemicals (T) Lid..

18, Andrew Yule & Co. Ld.

3026 g1-12-82

5469  31-12-82

Refund of security deposit of bidders
by MES, Ambala Cantt.

4463. SHRI UTTAM RATHOD: will
the Minister of DEFENCE be pleased
to state:

(a) the number of cases in whizn
the security deposit devosited by the
various bidders is lying with the MES,
Ambala Cantt.

(b) are there any such cases as old
as 1963, if so, the details of all such
cases . year-wise from 1963 onwards
with reasong for mnot refunding the
security deposits; and

(¢) have the bidders applied for re-
fund of their security deposits and No
Objection Certificates submitted by.

(26827 92)

theni, if so, when Government pro-
pose to refund the security deposits?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) to (¢). The infor-
mation is being collected and will be
laid on the Table of the House.

Implementation of service orders in
Subordinate Accounts Services in
Defence Accounts Department

4464. SHRI RAM SINGH SHAKYA:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 5263 on 12th
August, 1982 regarding implementa-
tion of reservation orders in Subordi-
nate Accounts Services exsminatiom
in Defence Accounts Department and
state:
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(a) number and date of orders pro-
viding relaxation of qualifying stand-
ard in favour of Scheduled Castes/
Schedulea Tribes in the above examiu-
ation;

(b) the intention and purpose ot.
Government in providing relaxation cf
qualifying standard under the above
order;

(¢) whether (a) and (b) above are
in pursuance of Government policy on
224 per cent reservation to these com-
munities;

(d) if so, whether in keeping with
the above policy, Government propose
to fill up 616 reserved vacancies in
Section Officer (Accounts) as on 3V
Juwe, 1082 by conducting the said ax-
amination exclusively for these zom-
munities and by withholding promo-
tion of C(reral candidates for the pre-
sent; and

(e) if not, the details of any nther
method Governnient propose to adoipt?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): (a) Govern-
ment of India, Cabinet Secretaria®,
Department of Personnel and Adminjs-
trative Reforms, OM No. F.36021/10/
76-Estt (SCT) dated 21st January, 1977.

(b) When sufficient number of Sche-
duled Castes/Scheduled Tribas candi-
dutes are not available on the basis of
the generally prescribed qualifying
standards to fill vacancies reserved for
them, these are relaxed keeping in
view the minimum requirements of
fitness for appointment to the pos*.

(c) The procedure at (b) wiil en-
able more reserved category candi-
dates Leing selected on the basis of
relaxed standards but keeping in view
the minimum requirements of fitness
for appointment to the post.

(dy and (e), As the reserved cate-
g0ry carcidates are also eligible for
appearing at the SAS examination, ;
there is no need for holding a sepa- :
rate examination only for them. i
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Beef to foreigners during Asiad

SHRI CHIRANJI LAL
SHARMA:

SHRI MOOL CHAND DAGA:

4465.

will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it ig a fact that-beef
was provided in hotels and restauranis
to the foreigners during Asiad games;

(b) if so, the reasons for the same;
and

(¢) whether it was provided with
the permission of Government?

THE MINISTER OF STATE OF THE
MINISTRY OF TCURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) India Tourism De-
velopment Corporation which was the
official catevers to Asian Games, did
not serve beef (cow’'s meat) to the
foreigners in their hotels and restau-
rants or the Asian Village complex.

(b) and (c). Does not arise.
Vacation of Quarters by Staff of RBI

4466. SHRI HIRALAL R. PAR-
MAR: Wil the Minister of FIN-
ANCE be pleased to state:

(a) whether the house-owning staff
of R. B, I. has been asked to vacate
their staff quarters by 31 March, 1983
irrespective of their availing of any
housing loan facility;

(b) it so, the reasons therefor;

(¢) whether Government are aware
that such orders are contrary to the
directives contained in G.0.I. Direc-
torate of Estates Memo. No. 12033(6)/
75-Pol, II Vol II  dated 30 August,
1980 on the subject; and

(d) measures proposed to be taken
in the matter to give justice to the
staff of RBI, Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). In view of the relatively large
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demand for Bsnk's accommodation
from its employees vis-a-pis the limit
ed number of flats available at the
bank’s disposal at various centres the
Reserve Bank hgs stipulated that no
employee who hag a residential ac-
commodation of his/her own at the
place of his/her posting would be
considereq eligible for allotment of a
bank’s acconimodation at that Cen-
tre.

(c) The instructions contained in
the Directorate of Estates Memo. NO,
12033(6)/75-POL. 1I (VOL. 1I1), dated
the 30th August, 1980 do not apply
to the staff of Reserve Bank of India.
The Bank formulates its own policy
for allotment of Bank's acommoda-
tion based on the needs of ils em-
ployees and the accommodation avail-
able at its disposal,

(b) Reserve Bank of India has re-
ported that in cases of undue hard-
ship such as, distant Jocation or inade-
quacy of ownership accommodation,
it would consider employees’ requests
for allotment of Bank's accommoda-
tion on the basis of merit of each
case.

Non-payment of taxes by some fast
growing enterprises

4467, PROF. AJIT KUMAR
MEHTA: Will the Minister of
FINANCE be pleased to state:

(a) is it a fact that in the list of
companies which have not paid taxes
at all for years together are some of
the most profitable and fastest grow-
ing enterprises in the country as a
result of liberal incentives granted to
them; and

(b) if so, the reaction of the Gov-
ernment?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PATTABHI RAMA RAO):
(a) Yes Sir, it is a fact that, because
of certain tax concessions allowed
under the Income-tax Act, some highly
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profitable companieg with a
growth-track record have mnot paid
any income-tax or have paid a rela-
tively small proportion of their pro-
fits as income-tax for some assess-
ment years.

(b) With a view {o securing that
the varioug deductiong in respect of
tax concessions admissible under
Income-tax Act do not result in re-
ducing the taxable income of com-
panieg to such an extent that no tax
or only a negligible tax is paid by
profit-making companies, clause 32 of
the Finance Bil] 1983 seeks to make
a provision in the Income-tax Act to
the effect that where, in the case of a
company, the aggregate amount of
deduction admissible wunder specified
provisions of the Income-tax Act ex-
ceeds 70 per cent of the amount of
total income computed before making
such deduction, the amount to be de-
ducted under these provisions wil] be
restricted to 70 per cent of the total
income as computed before making
such deduction.

IAT WAM AT TAREAT® ®7  WHO
FA AW qTR B QA A= wfe-
arzat

4468, Y TA WA WG @ AT
gz st qe famEm wE a7
FATT ¥ g7 F0 F © F47 IAC 2T
AL TSEqTR F wowt 7 Afgw i
FY M & AT FIT @09 F HTLT
THTHI FT HAT  FlAEAN FT ATHAT
FAT qgar g oWF are H qdewi
T fafew fosmd & &

(&) =fz @i, ar #=1 @ F
@ wfgwfat & freg
FHAEr Y & s afz g, ar
TR SR ®T E ;AR

() afe =&, @ =F
Frew § 7
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qgza Wk Ame  faama A&
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wadr afafags & ara 116 ¥
qE WA AT @ & | FEh
TATAT AYET, JTAT AN W WG
T A WEl § OgEw el
Mg wrafrs e N w@T WE |
I TIGT H GigT, WS TIAT, FAT AT
AFTE STTEAT FATITAH FU W@

amfes giaarg g7 FT FITEAT
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Credit given to farmers by Financial
Institutions

4470. SHRIMATI JAYATI PAT-
NAIK: Wil the Minister of FIN-
ANCE be pleased to state:

(a) the agricultural credit provid-
ed to farmerg by various financisl
institutions credit bodies and com-
mercial banks in the last two years;

(b) whether it is a fact that some
credit bodies and commercial banks
have been declining to provide credit
to the farmers;

(c) if so, the reasong thereof; and

(d) the condition made by his Min-

istry to provide credit to the farm-
ers?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
agricultura] credit of public sector
banks and regional rura] banks as
outstanding on  December, 1981 and
1982 (latest available) is given be-
low:

(Rs. crores)

et s e e et ey o o —— — ———————— —— —

State Bank of India Group
Nationzlised Banks
Regional Rural Banks '

1981 1982

1828 2032

. . 2670 2965

406
gUpto
eptember)
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(by to (d) Banks provide loans for
al] viable projects/schemes. In order
to ensure grester flow to small bor-
rowers various relaxation have been
made by Government and Reserve
Bank of India and the banks follow
these instructions. The applications
for small loans are to disposed of
by branches in g period of 3 to 4
weeks and the banks are to delegate
sufficient power to their pranch mana-
gers to ensure that 80 per cent of the
applications received at the branches
are disposed of at the branch level
itself. Some of the other measures
taken to ensure easy flow of credit to
farmers are simplification of loan ap-
plication forms, relaxation of security
norms upto Rs, 5,000/- as well as re-
laxation of margin requirements on
the small loans.

Guidelines for implementing section
28 of FERA

4471, SHRI RATANSINH RAJDA:
will the Minister of FINANCE be
pleased to state:

(a) have Government issued guide-
lines for implementing Section 28 of
FERA; if so, when were these issued
and where can one get the same; and

(by if not, what are the general
guidelines for implementing section
28 (1)(c) and whether any clarifica-
tion has been issued as to what is
meant by “direct & indirect” consi-
deration?

THE MIISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
and (b). Guidelines for administra-
tion of Section 28(1)(c) of FERA per-
mit use of foreign trade marks on (i)
exports, (ii) life saving drugs, and
(iii) pesticides and  other chemicals
used for plant protection. These guide
lines are embodied in notifications
No. FERA 27/75 RB, dated 19-4-1975
(GSR 572 of 1975) and FERA 84/76-

RB, dated 6-3-1976 (GSR 508 of 1976) !
issued by Reserve Bank of India un-
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der Section 28. Use of foreign trade
marks on other items for domestic
sale will not be allowed when consi-
deration—direct or indirect—is in-
volved. ‘Direct consideration’ will
refer to outflow by way of cash remit-

tance. The term “indirect considera-
tion” has not been defined in the Act
itself. It has been used with a view

to ensuring that apart from direct
and more easily identifiable form of
consideration, even some what remote
and less obvious forms of considera-
tion creating contingent liability are
covered. Examples of such indirect
consideration could be stipulations
requiring purchase of ingredeents or
raw materials from the owner of the
trade marks, etc. It is not possible to

generalise or to give an exhaustive
list of such forms of considerations
constituting indirect consideration

Each case wi have to be seen having
regard to the tolaity of facts and
circumstances  affected to the use of
trade mark and the provisicns in the
relevant agreement.

Decline in export of carpets

4472, SHRI R. N, RAKESH: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether it is a fact that ex-
port trade of carpets hag dropped and
if so, the reasons thereof and value
for carpet exports for the last three
years; and

(b) what is the number of em-
ployees (weavers and associate la-
bourers) affected due to drop in valu
of exports and corrective steps taken/
proposed?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Yes, Sir. This
is due to recessionary conditions pre-
vailing in the world market and
growing competition from people’s
Republic of China, Pakistan ete,
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The export figures of woollen
carpets for the last three years are as
under:

crores
1979-80 . . . ¥ ’ 135.38
1980-81 . : 3 . 157.66
1981-82 . . . . . 156.69
(Prov.)
1982-83 . ' ‘ . . 124.42

(Prov.)
(April-December)

(b) Some decline in employment
would have resulted from the decline
in exports but because of the dispers-
ed nature of the industry it is not
possible to give exact figures. The
following steps have been initiated to
tide over the temporary difficulties on
this account: —

(1) The period of pre-shipment
cridit at concessionai rates has
been increased from 90 days to 180
days.

(2) With a view to improving the
quality of woollen yarn used for
carpets import of Raw Woo] of 48s
count or below has been allowed
duty free against exports of hand-
knotted woollen carpets.

(3) Duty drawback Rs. 0.90
(paise ninety only) per kg. is al-
lowld on exvort of woollen carpets
when yarn is dyed or piece dyed or
mainly coioured,

(4 One sales-cum-Study Team
was sent to the Gulf countries and
another to USA & Canada for hand-
knotted woollen carpets.

(5) A separate Export Promotion
Council for carpets has been set up.

T £¥T FIT GOAT FT
“fafafgan =
4474, Y wow sawafag . FT
T HAY T AT AT FA &G
f:
(¥) 7T w0 HYo Hro sfareror,
w1 7g faewmr & & =0 seaear A

;mﬁaﬁamﬂifraz

fafredifas =, T FT@R &1
2 wa fr wfoeor wd=rd
T ¥ § fowd afoom aey_

P e 2
e et 4
.

T () mowe W aw & g

fafifae =m, #1 wwfa F
waqT ot qmw §

() afz g, @ ¥+ FER
“fafafeaa =’ &1 W A
g A F1 9T faEw #T &
g

(w) afe =&, v “fafafeas
&% W AT e 19§ UFo #Hlo
Ho AT 9T 9gF A Ffawe
AT F T FW ¥ fqu mw
T S FEN ; HWT

(¥) = @A F wwed FH-
arfal &1 e frared S
M1 & AT q% &g & geaqd
T OH I AT ;T FfeATE &7

T HAE W T wat (s
*o o fﬂ‘z i")’ (ﬂ?) a‘ ('{).

grafag TS EAT AT arfEa
gl g1 faw s § AR s
gz #®IX F deel &1 gfwmgor ]|
T W Fw AW gra fam
T & | %A AW F 9 wgan
H el gF A ow oA @ oA
q WY U dEE R Ar gfeweor



87 Written Answers

3 v fafem  w=w w
¥ AR & AGAAE AT FT FIE
TEE A g wr oA & fama
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Criteria presented for pay scales in
Governmeni services and Public
undertakings

4475, SHRI T. S, NEGI: Will the
Minister of FINANCE be pleased to
state:

(a) the criteria laid down by Go-
vernment for prescribing pay scale
for a post in Government service;

(by whether it is a fact that there
are different pay scaleg for same
types of jobs in Government service
vis-a-vis the jobs in public under
takings;

(c) if so, the basis therefor; and

(dy whether a  comparative state-
ment with an explanation of the
variation in the pay scales of the
Ministerial posts in  Government
services and public undertakings will
be laid on the Table of the House?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
SHR] PATTABHI RAMA RAO):
(a) to (d). The present pay structure
of the Central Governmen{ employees
is based on the recommendations of
Third Pay Commission which had
taken into consideration various fac-
tors such as duties and responsibilities
attached to the post, qualification pres-
cribed for recruitment to the post,
degree of supervision exercised etc.
The appointment of the Fourth
Centra] Pay Commission hag already
been announced in Finance Minister’s
Budget Speech for the year 1983-84 on
28-2-83. The terms of reference of the
Pay Commission will be announced
after consulting the representatives
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of the employees, The disparities bet-
ween the remuneration payable to the
Centra] Government employees and
the employees of the public sector
undertakingg for the comparable jobs
are pm'{ly due to historical factors and
partly due to difference in conditions
of service and employment. The public
sector undertakings are mainly
engaged in production and commer-
cial activities and thus the require-
ment of jobs various. While the revi-
sion of pay scales of central Govern-
ment employees takes place on the
basis of recommendations of pay
commissiong whereag revision in
public sector enterprises takes place
on the basis of agreements reached
between the management and the
represeniativeg of the  employees.

In view of the position stated above,
it would not be apt to compare the
pay scales of Ministerial posts in
Central G vernment services and
public seclor undertakings wheére
unlike the Government nay scale
the pay scaleg are also not uniform
in al] the under takings.

Investment in Public Sector Industries

4476. SHRI AJOY BISWAS: Wwill
the Minister of FINANCE be pleased
to state:

(a) the amount spent  hv the
Central Government for investment
in public sector industries during the
Isst five years and out of the same
how much hag been spent in the North
Eastern region (State-wise); and

(b) what are the amount to be
spent during the Sixth Five Year Plan
for the public sector industries for the
whole country and how much for the
North Eastern region (State-wise)?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PATTABHI RAMA RAO):
(a) The investment in the Central
Government Public Sector Enterprises
during the last 5 years (1977-78 to
1981-82) in termg of the value of gross
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capital works-in-
to Rs. 14053.23

block including
progress amounted
crores, Out of this investment, the
major investments in the various
States of the North Eastern region
were as follows:-

(Rs. in crores)
1. Assam . ; . ; 921.58
2. Manipur : " ’ 103.40
3. Nagaland . . § 42.47

(b) The Sixth Five Year Plan
(1980-85) envisages an outlay of Rs.
19018.07 crores for central industrial
and mineral projects, including ccal
and petroleum projects, out of which
an outlay of Rs. 11291.94 crores has
been allocated to  identified projects
in various States and Union Territo-
ries. An outlay of Rs. 1179.39 crores
has been planned for the Region for

the Sixth Five Year Plan as
follows: —

(Rs. in crores)

1. Assam 1008. 81

2. Nagaland! " . . 15.90

3. Tripura : ; ¢ 42.42

4. North Fastern Council . 12.26

Assets of Nationalised Jute Mills being
robbed of in the guise of scrap sales

4477 PROF. RUP CHAND PAL:
SHRI SOMNATH CHA-
TTERJEE:

SHRI NIREN GOSH:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government are aware
that valuable asset; of the nationa-
lised jute mills under the manage-
ment of the National Jute Manufac-
tures Corporation are being robbeq of
in the guise of scrap sales;
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(b) if so, steps taken in this matter,
and

(c¢) if no steps taken, the ressons

thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a) to (c). Due to modernisation/reno-
vation scheme some old machinery
has become redundant. Such redun-
dancy were identified through the
established procedure, Scrap sales
are provided under the rules of dele-
gation of financial powers of the
N. J. M.C. and are done under the
supervision of the unit Committees set
up under the rules, Whenever irregu-
larities are detected, action under the
rules is taken by N. J, M. C, Govern-
ment has been informed that N.J.M.C.
ig currently proceeding against two
officials for irregularities of this
nature,

Termination of top officials from Public
Sector Unitg

4478, PROF, P. J. KURIEN: Will
the Minister of FINANCE be pleased
to state:

(a) the details of recent termina-
tiong of top officialy from various
public sector units;

(b) the reasons thereof, given speci-
fic information on each such recent
termination;

(c)y whether any IAg or All-India
service officer, on deputation to public
sector units has slso been terminated
for similar reasons; and

(d) the full details of such termina-
tions?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PATTABHI RAMA RAO):
(a) to (d). Termination of appoint-
ments to full-time posts of Chief
Executives and  Directors on the
Boards of Public Enterprises are
decided at the highest level.
Such terminations are made
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* for various reasons such as poor per-
formation, integrity etc. Information
in regard to the mnames of persons
whose appointments have been termi-
nated in the last six months is being
collected from the varioug administra-
tive Ministries/Departments and will
be pleased on the Table of the House.

Incentives to textile Mills not to afiect
interests of textile workers

4479, SHRI NIREN GHOSH: Wil
the Minister of COMMERCE be

pleased to state:

(a) whether in planning to give

certain incentives to textile
mills for gearing up the pace fo
modernisation  through duty free
import of broad-width looms and
sophisticated machinery, whether
Government are safeguarding the
interest of the textile workers in the
shape of non-retrenchment, non-
lay-off-non-lock-out closures etc.;

(by if so, the details of the said
plan; and

(¢) if not, the reasons for the same?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):

(a) to (c). Duty free imports of looms
or sophisticated machinery is allowed
for units being ste up under the 100
per cent export oriented project/
Free Trade Zone. There is no other
proposal for allowing duty free import
of such looms. Presently, for units
not covered under 100 per cent ex-
port orienteq project/Free ‘Trade
Zone, imports of sophisticated looms
are being sllowed only for replace-
ment purposes, Government have no
reports of workers being rendered un-
employed due to such modernisation.
Hwever, rationalisation of labour

- force ig to be mutually negotiated
- between labour and management.
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Leprosy Paticuts haunting places of
pilgrimage

4480. SHRI NARASING SURYA-
WANSI: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether Government are aware
of a large number of leprosy patients
haunting the places of pilgrimage and
other tourist attractiong thereby cau.
sing harassment to the visitors; and

(by how do Government propose to
take remedial measures?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) Yes, Sir,

(by As this is the responsibility of
the State Governments, their atten-
tion to this problem is drawn from
time to time.

mar fad & W= NEE F weaT v
afaat aa@ a foedt
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Export Oriented Industries in Orissa

4482, SHRI HARIHAR SOREN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether priority has been given
by his Ministry to set up 100 per cent
export oriented industries;

(b) if so, the number and the names
of such industries set up in Orissa so
far;

CHAITRA 4, 1905 (SAKA)

(c) how many of themdnve starteﬂ
preduction; and

(d) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a) Yes, Sir.

(by to (d) Two 100 per cent export
oriented units have gone into pro-~
duction in Orissa ,

Their details are given below:—

Name & Loczation of Uit

Annuzl C=preity (in tons)

. M/s. Ferro Alloys (‘orpn Ltd., Bhadrzk, Bala-

sore, Orissa.

2. M/s. Indi:n Metzl & Ferro Alloys Ltd., Raya-

god», Distt. Koraput, Orisse.

GCasrge Chrom=

50,000
1. Silicon Metzl 10, 0CO
or
2. Ferro Silicon 25,C00
or
3. Ghorge Ghrome 45, ©CO
or
4. Product mix consisting of
varying ¢uentities of Silicon
Metzl, Ferro  Silicon and
CGhurge CGhrome, 45,000

Gramin and Scheduled Banks in West
Bengal

4483. SHRI AMAR ROYPRADHAN:
Will the Minister of FINANCE he
pleased to state:

(a) the nummber of Gramin Banks
and Scheduled Banks in West Bengal
State; and

(b) the number of embvloyees and
officers employed in these banks--cate-
gory-wise figures?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a) Presum-
ably, the Hon’ble Member is referring
to the number of branches of schedul-
ed commercial banks in West Bengal,
If so as on 30th June, 1982, the sche-
duled commercial banks had 2465

branches in West Bengal as per de-
tails below:—

No. of
Branches
State Bank of India . " y '447
5 Associate Banks of SBI " 16
20 Nationalised Banks . ¢ 1487
SRPgmnal RuralBanks operaung
in West Bengal . 323
Other Indian Scheduled Banks 145
Foreign Banks p . E i
fot . T

(b) The categorywise number of em-
ployees in the 8 Regional B?nkl in



95 Written Answers

West Bangal as  on 30th June, 1082,
was as under:—

Officers . 583 (including
officers on de-
putation from
sponsored

banks).

Clerks . 3 . 630

Others . . .127

Similar information in respect of
scheduled commercial banks other
than Regional Rural Banks is being col-
lected and will be laid on the Table of
the House to the extent available,

safeen Ty ao fafem afz #A
aam ¥ wW™g § gAdrer

4485. s wew ATTGW Wiy :
i faw # gz e & gar
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auf ¥ safcda e qar o &

faar dat (st www wast): 1
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1 mafa & oA oy =faw #Hy
q|AT § ' A I H 261 AT
qfcadq fear o
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wEY A § qfr w=few wk ww-
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% ¥ @iw A T F AT 9%
g T fuitfa & sy & 0 ozw
sae § fraffea i 7€ ax & o
e fod 9w gro wfEr ok
g F1 oEF WX 3T G5 #+
ereae fom faot foord &% & st
a1 7 fean detw foad @F A
A FT FEET T @A @,
gfefer & sy 2
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Institutional credit for supporting va-
rious special programmes for SCs/STs
and weaker sectiong

4486. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of *INANCE be
pleased to state:

(a) the requirement of institutional
credit for supporting various special
programmes drawn during the Sixth
Plan period and earmarked by his
Ministry, programme-wise;

(b) the institutional credit provided
by the nationalised banks, Regional
Rural Banks and the total term credit
mobilised through cooperative and
commercial banks during the years
1980-81, 1981-82 and 1982-83 for special
programmes of different Central Minis-
tries for SCs/STs and ‘weaker sections;

(c) the interest chargedq by naliona-
lised banks, RRSs, cooperatives and
commercial banks from the weaker
sections in the rural areas at present;
and

(d) whether the Differential Rate of
Interest Scheme of the banks has also
been adopted by the cooperatives and
other institutions to provide credit at
low rate of interest?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). For beneficiary oriented program-
mes of assistance whereunder invest-
ment support beneficiaries is provi-
ded partly out of budgetary resources
and partly out of bank credit, the car-
marking of funds takes place only in
respect of the former, Although there
is no earmarking of credit for any pro-
gramme or scheme, banks have been
advised to extend full credit support
to the implementation of all schemes
directed towards helping the weaker
sections of the community, including
member of Scheduled Castes/Sche-
duled Tribes, to take up self-employ-
ment yentures,

In the Sixth Plan, the main credit
supported programme of development
directed towards weaker sections is the
Integrated Rural Develooment ¥Pro-
gramme. The programme envisages as+
sisting about 600 beneficiary families
per block per year, to rise above the
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poverty line through investment in
capita] assets productive ventures
financed partly through subsidy and
partly through bank credit, The total
outlay on the programme is expected
to be Rs, 1500 crores in the Sixth Plan
period, Commercial and Cooperative
banks are expected to extend term cre-
dit support of Rs, 3000 crores over the
five years, The programme stipulates
that the families of Scheduled Castes
and Scheduled Tribes will constitute at
least 30 per cent of the number of
families assisted. Data regarding the
implementation of the programme
during 1980-81, 1981-82 and 1982-83
(part year) are set out in the attached
statement,

Data in respect of credit provided by
the scheduledq commercial banks to
Scheduled Castes/Scheduled Tribes
borrowers through other beneficiary
oriented credit programmes being im<
plemented by various agencies at the
State level are not separately available
However, as at the end of
December 1981, the public sector banks
had outstanding advances of Rs, 471

CHAITRA 4, 1905 (SAKA)

Written Answers o8

crores involving 26.72 lakh borrowers
accounts of person belonging to Sche-
duled Castes and Scheduled Tribes,

(c) and (d)., The rates of interest
charged by the banks generally vary
according to the purpose of the ad-
vance and the size of credit required.
Broadly speaking, outside the Scheme
of Differential Rate of Interest and
small housing loans to Scheduled
Castes and Scheduled Tribe bcrrowers
wherein the rate charged is 4 per cent
per annum, the rates of interest char«
ged by the banks from smaller borro-
wers range between 10.25 per cent and
15 per cent,

The rates of interest charged by co~
operative societies generally range bet-
ween 10.50 to 15 per cent per annum,

Regional Rural Banks undertake
very limited lending under Differential
Rate of Interest Scheme on behalf of
or to the extent of limits indicated by
their sponsoring banks zenerally as re-
finance. Cooperative are not inuplemen-
ting the scheme of Differential Rate of
Interest,

Statement

Assistance to SC|ST beneficiaries under the IRDP

Year No. of beneficiaries No. of SC/ST Amount of term
assisted beneficiaries credit mobilised
(lakhs) (lakhs) (Rs. crores)
1980-81 /27-83 6-63 236- 63
1981-82 . . . . 2829 9-82 28465
1982-83 . . . . 15-02 734 285-15

(upto Dec. 1982)

Payment of overtime to employees by
Banks

4487, SHRI MOHAMMAD ASRAR
AHMAD. Will the Minister of
FINANCE be pleased to state:

(a) how much overtime was paid by
banks to different categories of em-
ployees during 1979-80, 1980-81, 1981-82
and 1982-83 (year-wise and bank
wise);

184 LS—4

(b) the number of various categories
of employees working in Banks as on
1st April 1979, 1st April, 1980, 1st
April, 1981, 1st April, 1982 and 28
February, 1983; and

(c) the number of employees of
different categories to be appointed
during 1983-84 and 1984-85 with de-
tails thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
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JANARDHANA POOJARY): (a) The
Amount of overtime paid by each of
the public sector banks during the
years 1979, 1980, 1981 and 1982 to their
workmen employees is given in the en-
closed Statement, Officers employees
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are not eligible for receipt of overtime
allowance,

(b) Category-wise number of em-
ployees in the public sector banks as at
the end of the year 1979, 1980, 1981
and 1982 were as under: —

Officers
Cilerical Staff

Subordinate Staff .

1979% 1980 1981 1982
1,053,500 [ 1,33,506 1,47,590 1, 59,766
2,54,853 2,99,556 3,26,572 3,49,810
1,12,146 1,21,796 1,28,431 1,36,548

*Figures are exclusive of 6 banks
nationalised in 1980,

(c) The number of employees to be
recruited in various categories by each
of the public sector banks during the
yesr 1983, 1984 and 1985 would depend
upon a variety of factors such as the
licences to be issued by Reserve Bank
of India for opening new branches,
actual branch expansion during the
year and its disposal actual growth
in the yolume of business of the exis-

ting branches, extent of retirement and
promotion of existing employees etc.
It would not, therefore, be possible to
indicate the number of employees who
may be appointed in different catego-
rise in each of the public sector banks
during the years 1983, 1984 and 1985.
However, the banks in the immediate

past have been recruiting, on an over-
age, 3000 to 4000 officers and 40000
to 50,000 clerks every year.

Statement

Payment of Quvertime Allowances in Public Scctor Banks

(Rs. in lakhs)

S. Name of the Bank
No.

1 State Bank of India

2. State Bank of Hyderabad
g State Bank of Indore .

4 State Bank of B. & J

5 State Bank of Mysore

6 State Bank of Patiala.

v State Bank of Saurashtra

8 State Bank of Travancore

1979 1980 1981 1982
(Provi-
sional).

- 793'24 1088-00  818:00 24976
42:09 59°47 59'70 28- 38
2667  32.96  23'73 1083
5147 65-23 6082 23-09
17729 3182 17'57 866
2709 3557 2863 749
4044 4848 3850 2591
2300 3270

26-31 505
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9 GCentral Bank of India.
10 Bank of India
11 Punjab National Bank. -
12 Bank of Baroda .
13 United Commercial Bank
14 Canara Bank
15 United Bank of India
16 Dena Bank.
17 Syndicate Bank .
18  Union Bank of India .
19 Allahabad Bank
20 Indian Bank
21 Bank of Maharashtra .
22 Indian Overseas Bank
23 Andhra Bank . : B
24 Punjab & Sind Bani: "
25 New Bank of India
26 Vijya Bank.
27 Corporation Bank
28 Oriental Bank of Commerce

2 3 4 5
129°58 160.77 15566 87-47
223741 335°30  257-81 81-41

107-84 13541 121-79 70+20
20385 209-46 210 Q0 76+96
10489 146-00 12221 85-05
2663 3011 31-83 10-63
10821 152°39 15536 75490
8034 10515 7044 086
21°22 8798 6077 24,66
69-86 110-16 81-33 20- 64
5380 6466 5865 42476
5026 7253 8o-31 3726
43-63 89-29 83-05 49°55

85-38 122+ 31 11042 42-16
034 1°95 1-31 049
29'01 4752 5083 30°00
26-00 60- 77 4177 2360
7+76 33-21 16-60 ‘ 6:75
445 6-g90 9'30 4705

29°'00 3500  40°90  20°55

Total

2427:64  2430-65 2834-50 114904

Lonservation of foreign exchange

4488, SHRI KRISHAN CHANDRA
PANDEY : Will the Minister of
FINANCE be pleased to state:

(a) have Government drawn up any
new programme to conserve scarce
foreign exchange and encourage im-
port substitution; and

(by what are The details of that pro-
gramme?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE). (a)
and (b). The framework of Govern-
ment’s policy in regard to import sub-
stitution and conservation of foreign
exchange is given in the Sixth Plan
Document. Accordingly, the Govern-
ment has taken a number of measures
in this direction. These include:—

(a) efforts at increasing domestic
exploration and  production of oil
and natural gas so as to reduce de-

pendence on imported petroleum pro-
ducts;
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(b) efforts at effective import sub-
stitution in key areas such as steel,
cement, non-ferrous metals, fertili-
zers ete, by increasing production im-
mediately through better utilisation
of domestic capacity and also ex-
pansion of capacities in these sectors;

(c) necessary steps aimed at mode-
rating the growth of demandg for
petroleum products; and

(d) effective implementation of ex-
change control regulations and provi-
sions of Conservation of Foreign Ex-
change and Prevention of Smuggling
Act,

Bank credit given to weaker sections
of society by nationalised banks

4489, SHRI ARJUN SETHI: Wwill
the Minister of FINANCE be pleased
to state:

(a) how far it is correct to say that
#he percentage of loans out of the total
bank credit given to the weaker
sections of society by the nationalised
banks during the last two years is
not according to satisfaction; and

(b) if so, the details regarding the
percentage of loans out of the total
bank credit given to the priority sec-
tor during the last two years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). Priority Sector Advances by
public  sector bankg increased
from Rs. 7852 crores as at the end
of December 1980 to Rs. 10240 crores
by December, 1981. The share of
priority sector advances by public
sector bank in  their aggregate
advances improved from 35.8 per
cent in December 1980 to 38,4 per cent
in ]?ecenlber 1981,

A broad based concept of a ‘Weaker
Section’ within priority sectors compri-
sing small and marginal farmers, lend-
less labourers, share croppers, tenant
farmers artisans village and
cottage industries. LB.D.P. be-
neficiarieg and Scheduled Castes
and Scheduled Tribes and bor-
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rowers under D, R.I. Scheme has only
recently been evolved ‘on the basis of
the recommendations of a working
Group constituted by the Reserve
Bank of India. Data in regard to public
sector banks’ credit to this section,
which is slated to receive 25 per cent
of priority sector credit by March, 1985,
are, therefore, not available. However,
the Reserve Bank of India have repor-
ted that according to quick estimates
the small and ‘marginal farmers,
borrowerg having loans of upnto RS.
10,000 for activities allied to agricultu-
re and artisans, cottage ang village in-
dustries and small units requiring not
more than Rs. 25,000 as combposite
loans, together accountedq for out-
standing advances of about Rs, 1784
crores as at end of December 1982 i.e,
for about 15.8 per cent of the prio-
rity section advances of the public
sector banks.

AFHQ employees working in Air
Headquarters

4490. SHRI RAJNATH SONKAR
SHASTRI: Wil] the Minister of DE-
FENCE be pleased to state:

(a) whether it is a fact that the
AFHQ employees working in Air Head-
quarters are still not governed Dy
CDA (Hars) and all their accounts are
with AFCAO, Dhaula Kuan;

(b) if so, the reasons thereof; and

(e) detailg of steps taken to ensure
unification of CDA (Hqrs.) at an early
date?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) Yes, Sir.

(b) and (c). The work relating to
Pay and Allowance and Fund ac-
counts of AFHQ civilian employees
working in Army Headquarters, Naval
Headquarters and Inter Service Orga-
nisations has already been transferred
to CDA Hars,

Transfer of work relating fo Pay
and Allowances and Fund accounts in
respect of AFHQ civilian employees



105 Written Answers

working in Air Headquarters to CDA
Hors. is under consideration.

Supply of raw jute to jute mills in West
’ Bengal

4491. SHRI INDRAJIT GUPTA. Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether some jute mills in West
Benga] may go in for closure due to
want of raw jute supplies during the
lean monthg from March to June this
year;

(b) if so, whether any steps will be
taken to ensure supply of raw jute to
such mills, and to prevent the richer
mills from cornering a disproportionate
share of raw jute; and

(c) the names of the mills facing
crisis due to low stocks of raw jute?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
MATI RAM DULAR] SINHA): (a) to
(¢). In view of the anticipated limited
availability of raw jute in the country
during the lean monthg from March
to June, 1983 and the need for achiev-
ing mill-wise equitable distribution
thereof for the purpose of maintaining
stability in prices and supplies, the
Government have already issued ne-
cessary instructions under Jute (Licen-
sing and Control) Order, 1961 to the
concerned jute mills on 28th February.
1983 for phased reduction of inventory
from March, to July 1983. It is hoped
this will enable weaker mills to keep
running their production activities.

Postings of Income-Tax Officers

4492, SHRI ANAND SINGH: Will the
Minister of FINANCE be pleased to
state:

(a) whether the Income Tax De-
partment has classified separate posts
of Income Tax Officers for Class II,

Class I Senior Scale and Class T Junior
Scale posts;

(b) if so, are the postings of officers
being done strictly in accordance with
such classification;
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(c) if not, the number of instances
charge-wise as on 31st December, 1982
where Class I Junior Scale and Class
1 Senior Scale positions were not being
held by Junior Scale (Class I and
Senior Scale Class I Officers respecti-
vely and the reasons thereof; and

(d) what are the steps proposed to
be taken to ensure that the classifica-
tion of posts is strictly adhered to in
future?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) to (d)
As per broad classification of posts ot
Income-tax Officers, Senior Charges
may be held by Group-A Officers, while
Group-B Officers may be posted in
junior charges. This criteria is gene-
rally followed while posting Income-
tax Officers in Wards/Circles in all
Commissioners of Income-tax Charges.
Departure from this criteria may be
made only in exceptional cases and in
public interest.

Coverage given by G.L.C. to policies
floated by non-banking financial com-
panies

4493. SHRI NAWAL KISHORE
SHARMA: Will the Minister of FI-
NANCE be pleased to state:

(s) whether Government are aware
of the coverage given by the General
Insurance Corporation to policies float-
ed by different non-banking financial
companies;

(b) whether the spread of activities
of non-banking financia] companies is
cutting into the business of the Life
Insurance Corporation and taking away
deposits from banks and Postal Sav-
ing Banks;

(¢) the reasons for which the Gene-
ral Insurance Corporation, a Govern-
ment organisation, is patronising the
companies by providing coverage
under Personal Accident Scheme; and

(d) if so, the reaction of Govern-
ment towardg the activities of non~

banking financial companies and
G.I.C.? i
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (d)
One of the main objectives of nationa-
lisation of general insurance business
in India is to spread the message of
insurance far and wide. As a part of
the measures to achieve this objective
the Industry has evolved two low-
priced policies, viz., the Janata Perso-
nal Accident and Gramin Accident
Policies. Under the Janata Personal
Accident Policy, the individual is given
an accident cover of Rs. 15,000/- for
an annual premium of Rs. 12/-. Under
the Gramin Accident Policy, a similar
cover of Rs. 6,000/- is given for an
annual premium of Rs. 5/-. The poli-
cies are of an annual duration and
renewable each year.

2. Securing business from indivi-
duals is difficult, time-consuming and
expensive keeping in view the small
amount of premium. The Industry
has, therefore, made attempts to sell
these policies to identifiable groups
of persons in order to ensure a larger
coverage, This has been done with
the cooperation of the State Govern-
ments and other institution like
co-operative banks, co-operative so-

cities, non-banking financial com-

panies etc.

3, The Life Insurance Corporation
of India was of the view that the
public at times was being misled by
some companies into believing that
they were getting a full life cover
rather than merely an accident
cover and this was also having an
adverse effect on the Corporation’s
business,

4. The matter was considered at
various levels and finally Govern-
ment has decided, in public interest,
that the General Insurance Corpora-
tion of India should advise the
subsidiaries not to grant group ac-
cident covers to those companies
which prima facie come within the
mischief of the Prize Chits and
Money Clrculation Scheme (Banning)
Act, 1978.
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Limit of Personal Jewellery which can
be taken out of India

4496. SHRI KAMAI, NATH: will
the Minister of FINANCE be pleased
to state:

(a) whether the limit on the per-
sonal jewellery which can be taken out
of India by a permanent Indian
resident hag been doubled; and

(b) if so the detailg thereof?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
and (b). Yes, Sir. It has been decided
to allow persons permanently resident
in India to take out of India personal
jewellery made wholly or mainly of
gold up to Rs. 10,000 in value which is
worn on his person or which forms
part of his personal luggage, as against
the earlier limit of Rs. 5,000 similarly,
any person can take out of India pre-

_cious stones or jewellery other than
{ articles made wholly or mainly of
! gold up to Rs. 10,000/- in value as
against the earlier limit of Rs. 5000/~
except in case of travellers going
to Afghanistan, Iran and  GpPIf



111 Written Answers

Countries in the Middle East, who are
allowed to take out with them such
articles up to Rs, 2,000/~ in value as
hitherto,

Export of gold /Jewellery as delail-
ed above is, however, subject to its
ultimate re-import at the time of re-
#urn to India of the traveller,

Relaxation of Qualifying Standard in
favour of SCs/STs in Departmental
Promotion in Defence Accounts
Department

4497, SHRI JAIPAL SINGH
KASHYAP: Will the Minister of
FINANCE be pleased to state:

(a) whether Department of Person-
nel O.M, No. 8/12/69-EST(SCT) dated
23rd December, 1970 providing relaxa-
tion of qualifying standard in favour
of Scheduled Castes/Tribes in depart-
mental promotion/confirmation exami-
nation ‘was circulated to the concerned
employees of Defence Accounts Depart-
ment;

(b) if so, number and date of the
circular/office order and whether their
signatures were obtained;

(¢) if not, circulated, reasons there-
for and whether Government propose
to circulate the same now;

(d) whether by circulating the gbove
orders, number of Scheduled Caste/
Tribe candidates for these examina-
tions could increase;

(e) if so, to what extent;

(f) whether there has been any
possible mala fide at the depart-
mental leve; in not circulating the
same, if so, the remedial measures
taken; ang

(g) whether Government propose to
ensure to circulate to Scheduled
Castes/Tribes employees of the above
Department 3all order on reservation
issued hereafter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAQ): (a) to (c), The
letter circulated to all Controllers of
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Defence Accounts in February 1971 for
necessary  action. This letter has
also been published by the Govern-
ment in the Brochure on Reservation
for Scheduled Castes and Scheduled
Tribes in Services” as a priced pub-
lication,

(d) to (f). Do not arise,

(g) Under the existing practice, all
orders which are not of a classified
nature are reproduced through office
orders/circulars etc., and all employees
have access to the same.

Availability of Refinance Facility of
IDBI to District Cooperative and
Urban Cooperative Banks

4498. SHR] SUBHASH
Will the Minister of
pleased to state:

YADAV:
FINANCE be

(a) whether it is a fact that Indus-
trials Development Bank cof India re-
finance facility is not available to
District Cooperative and Urban Co-
operative Banks;

(b) whether representation has been
made sometime to recognise District
Cooperative and Urban Coobrative
Banks as eligible institutions in  the
country; and

(c) what steps are being taken to
remove this difficulty of District Co-
operative and Urban Cooperative

Banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY) (a) Yes, Sir.

(b) Yes, Sir.

(c) The question of extending
ID.BI, refinance to District Coopera-
tive Banks and Urban Cooperative
Banks has to be examined with refer-
ence to the availability of resources
with the Indiustrial Development Bank
of India and the likely demand from
such cooperative banks. Govemment
has already taken up this matter with
the Reserve Bank of India for ibe
views,
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Stabilisation of value of Rupee

4499. SHRI MADHAV RAO SCIN-
DIA: Will the Minister of FINANCE be
pleased to state:

(a) what is the present value of the
rupee in terms of its purchasing power
with 1960 as the base wvear;

(b) whether Government propose to
devalue the rupee; if not, at what
stage it is proposed to be done; and

(¢) what special steps have been
and are proposed to be taken to
stabilise the value of the rupee?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
The domestic purchasing power of the
rupee, measured as a reciprocal of the
All India Consumer Price Index for
Industriai Workers with 1960 as the
base year works out at 2020 paise for
January, 1983 (the latest available),

(b) There is no proposal to devalue
the Rupee. Since September 25, 1975,
the external value of the rupee is fixd
with reference to the daily exchange
rate movement of a suitably ‘weighted
basket of currencies mainly of coun-
tries which are India’s major {rading
partners, The exchange rate between
rupee andg other currencies move up-
ward and downward depending upon
the fluctuations in the value of the
currencies of the basket in the TLon-
don market.

(¢) Government attaches high priori-
ty to control of inflation. A series of
measures have been taken by the
Government to keep the prices under
reasonable check. Details are given
in the Economic Survey 1982-83 and
the Budget documents, The price
situation is being close monitored with
a view to take remedial ~measures in
the light of emerging trends,
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Closure of Handloom Weaving Units

45, SHRT S. A, DORAI SEBAS-
TIAN: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the export of handioom
goods has been affected Ly the closure
of a number of handloom ‘weaving
units in Madurai and Karur in Tamil-
nadu throwing out of employment
thousands of workers, since they could
not manage to work with 20 per cent
to 35 per cent increase in price of yarn
during September—December, 1982;
and

(b) the steps taken to ensure that
more handloom weaving units are not
closed on account of this hike in yarn
price?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Government
have no information about the closure
of handloom weaving units in Madurai
and Karur throwing out of employ-
ment thousand of weavers. However,
there were reports about increases
ranging between 13 per cent and 3§
per cent in the prices of yarn between
September—December, 1982, leading
loss of production, The price increase
was however more marked in finer
counts than in lower counts, The
prices have now started declining and
are lower by 6 per cent to 14 per cent
as compared to the price levels in
December, 82, A statement showing
the price prevailing in September and
December, '82 and March ’83 is enclos-
ed,

(b) In order to meet the situation
created by rising prices of yarn and
also to ensure that the handloom pwe-
duction does not suffer, Government of
Tamil Nadu in consultation with fhe
All Indlia Federation of Cooperative
Spinning Mills, Bombay and South
India Mill’s Association, ~Coimbatore
arranged for the supply of 8,000
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and 2500 bales of yarn respecti-
vely for distribution to actual
uwsers in Tamil Nadu through
the net work of depots main-
tained by the State Apex Handloom
Weavers Co-operative Marketing Socie-
ty (COOPTEX). In addition, the

Director of Handlooms and Textiles
Tamil Nadu has also modified the
Spinning Plan for the Cooperative
Spinning Mills in the State to ensure
regular availabiity of coarse counts of
yarn which are much needed by the
handloom sector,

Statement

Market prices o” cotton yarn in Hanks (Carde)

(Rs. per 4.54 Kgs.)

% Variation (+) or (—)

Count Sept. 82 Dec.,82 March ————— — e
.83 December ’82 March *83

September *82 December 82
i . . . . 76- 50 87-00 74°50 137 =) 14°3
205 . A g . 9300 106-00 9150 140 -) 137
30s 110° 75 12500 117°00 12:9 (-) 64
408 12350 14350 133 50 16-2 (=) 7:0
6os . . . . 14550 19250 178:50  32'3 (=} 77'3
s . . . . 17350 23500  201°50 354 ) 143
1008 235'00 29300 272'50 247 =9 7:0
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R 8 qzrd 7 sar wfwgt
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Third Level Air Service from Bombay
to Ratnagiri and Nagpur to
phandralmr

4503. SHRI A. T. PATIL: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government are aware
of the potentialities of growth of (i)
tourism and (ii) industries in Rat-
nagiri region and Chandrapur re-
gion, requiring air links to those cen-
tres;

(b) whether Government have re-
ceived a proposal for providing third
level air service connecting (i) Bombay
to Ratnagiri and (ii) Nagpur to Chan-
drapur; and

(c) if so, what action Government
propose to take on the proposal, with
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) and (b). Yes, Sir,

(¢) Resource constraints do not at
present permit extension of Vayudoot
services to Ratnagiri and Chandrapur.
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Trade with Soviet Union and East
European Countries

4505. SHRI N. K. SHEJWALKAR:
Will the Minister of COMMERCE be
pleased to state:

(a) what are the main reasons/ad-
vantages of continuing trade with the
Soviet Union and East European coun-
tries in Rupee trade;
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(b) detailed account for the same;
and

(c) what has
coffee and electronic
countries?

been the export of
goods to these

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
and (b) The bilateral rupee clearing
arrangements with the Soviet Union
and the other East European coun-
tries have helped India obtain essen-
tial raw materials and industrial
goods (like oil and petroleum pro-
ducts, fertilizers, machinery, newsprint,
rolled steel products, non-ferrous me-
talg etc.) without recourse to free for-
eign exchange and also obtain .assur-
ed markets for our exports of both
traditional and non-traditional pro-
ducts. The rupee trade has thus help-
ed in conserving free foreign exchange
and in promotion of our exports.

(c) Exports of coffee and electronic
goods to these countries during 1980-
81 have been Rs, 9989 crores and
Rs. 395 crores respectively...

Proposed Delivery against Debentures
issued by Scooter Manufacturing
Companies

4506. SHRIMATI PRAMILA DAN-
DAVATE:; Will the Minister of FIN-
ANCE be pleased to state:

(a) whether it is a fact that scooter
manufacturers in India have been re-
centy collecting advance money amnd
delivery against the purchase of de-
bentures—all are limited (private) com-
panies;

(b) whether Government have per-
mitted to collect deposits and sale of
debentures disproportionate to their
advertised issue of debentures and the
manufacturing capacity of scooters;
and

(c) if so, whether Government have
investigated into these activities of
the private limited companies?
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THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
Yes, Sir.

(b) The Controller of Capital Issues
gave approval to M/s. Lohia Machines
Limited to issue 2,82,500 secured con-
vertible debentures of Rs. 200 each for
cash at par after all the tests in the
guidelines have been met. Permission
of the Government is not required for
collection of deposits.

(c) As the company has not contra-
vened any of the terms and conditions
of the approval granted under Capital
Issues (Control) Act for issue of de-
bentures the question of investigation
into activities of the company does
not arise,

. -

Delay in Payment of Fee to Surveyors
of G.IC.

4507. SHRI DEEN BANDHU VER-
MA: Will the Minister of FINANCE
be pleased to state;

(a) whether it is a fact that pay-
ment. of fee to the Surveyors is delay-
ed by the General Insurance Corpora-
tion causing great difficullies;

(b) the number of Surveyors whose
bills were pending in 1980, 1981 and
1982; and

(c) the reasons of delay and any
proposal to streamline the working of
“the General Insurance Corporation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a) and (c).
Fees to Surveyors are generally being
paid as expeditiously as possible by
the subsidiaries of the General Insur-
ance Corporation of India. Cases of
delays, if any, when brought to its no-
tice, are also promptly attended to.

(b) Information is not readily avail-
able,
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Utilisation of LM.F. Loan for
Projects in States

4508. PROF. NARADIN CHAND
PARASHAR: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the Joan from the Inter-
national Monetary Fund has been uti-
lized for any projects in the States
during the years 1981-82 and 1982-83;

(b) if so, the details of the projects,
State-wise including the estimated cost
of the projects and the likely dates of
completion, in each case;

(c) if not, whether any projects in
the States would also be given the al-
locations from this loan in 1983-84 on-
wards; '

(d) if so, the names thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
No, Sir,

(b) Does not arise.
(¢y No, Sir.
(d) Does not arise.

(e) The extended arrangement with
the IMF is intended to support me-
dium-term structural adjustment and
is not a project tied credit.

Development of Sea-Shores of Konkan
and Orissa

4509. DR. KRUPASINDHU BHOI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Maharashtra hag taken
steps to develop the virgin sea-shores
of Konkan and promote tourist facili-
ties in the area;

(b) if so, the salient features there-
of;

(¢) the steps taken or proposed to
be taken by other States, especially
Orissa State to promote tourism; and

(d) the help provided by the Centre
to the State Governments to promote



125 Written Answers
tourism in the country and to divert
tourists from one State to another and
co-ordinate the development of tour-
ism in the country?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION: (SHRIL KHURSHEED
ALAM KHAN). (a) and (b). The Cen-
tral Department of Tourism assists the
State Governments in the development
of Tourist facilities after considering
the proposals forwarded by them. Ma-
harashtra Government has not for-
warded any proposal for the develop-
ment of sea-shores at Konkan, If any
such proposa] is received, it will be
considered depending upon its feasibi-
lity, availability of funds and inter-se
priorities.

(c) and (d). A comprehensive
scheme for the development of tourist
Centres, both for domestic and inter-
national tourists, has been drawn up
in consultation with the State Govern-
ments on the basis of travel circuits
concept which envisages an integrated
develgpment of G} Arave]l cireuits co-
vering 441 <entres; |

> 5 £ Tivoe

The ‘Central Department of Tourism
assistg the State Governments in the
implementation of schemes by provid-
ing either wholly or partly the require-
ment of funds. The Centra] Depart-
ment of Tourism has opened a few
offices in the State capitals to liaise
with the State Governments for the
promotion of tourism. The Depart-
ment also publishes tourist literature
on the four regions in the country and
also on centres of tourist importance,
for greater co-ordination and develop-
ment of tourism throughout the coun-
try.

Co-ordination between the Central
Department of Tourism and the State
Departments of Tourism is done
through periodical meetings between
the Central and State Government offi-
cials and also through regional meet-
ings of the State Tourism Ministers
with the Union Minister of Tourism
and Civil Aviation.
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schemes haye been taken up/proposed
to be taken up during the Sixth Five

| Year Plan:—
1. The Central Department of Tour-

i ism has opened a Government of, India
} Tourist Office at Bhubaneswar.

r Regarding Orissa, the following

: 9. Construction of a Forest Lodge at

Simlipal at an estimated cost of Rs, 80

| lakhs.

i
|

3. Preparation of Master Plan for
Lalitgiri-Ratnagiri and Udaigiri through
the Town and Country Planning Orga-
nisation of the Ministry of Works and
Housing al a total cost of Rs. 4 lakhs.

4. Ccnstruction of a Dharamsala at
Puri through Bhartiya Yatri Avas Vie
kas Samiti.

5. Masler Plan for the development
of Konark has been prepared through
Town and Country Planning Organisa
tion and forwarded to the State Gov-
ernment for approval and notification.

6. Intreduction of water spoorts at
Chilka Lake.

. Deyeloopment of Lion Safari Pa\k
at Nandan Kanan at an estlmated cost
of Rs. 25 lakhs

{ J O 3
India Tmmsm Develolpmem Corpora-
tion:

1. Expansion of Hotel Kalinga
(Ashok) Bhubaneswar at an estimated
cost of Rs. 102 lakhs.

2. Joint venture project in collabo-
ration with the Orissa Tourism Deye-
lopment Corporation for construction
of a 3-Star Hotel at Puri at an esti-
mated cos! of Rs. 134 lakhs.

Collection of Taxes from States and
Union Territories

4510. SHRI CHITTA BASU:;
SHRIMATI GEETA MUKHER-
JEE:

Will the Minister of FINANCE he
be pleased to lay a statement showing
the collection of Income Tax, Corpo-
rate Tax, Wealth Tax from States and
Union Territories for the last three
years and apportionment to each State
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from the divisible pool for the last
three years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): Information re-
lating to collection of Income-tax and
Corporation-tax  during the financial
years 1979-80, 1980-81 and 1981-82 is
given in the statement laid on the
Table of the House. [Placed in Library.
See No. LT-6218/83.]

Regarding Wealth Tax collections in-
formation is available Commissioner’s
charge-wise and is given in the state-
ment laid on the Table of the Housse
[Placed in Library. See No. LT-6218/
83.]

Information relating to the State-
wice apportionment of Income-tax
from the divisible pool during the
financial years 1979-80, 1980-81 and
1981-82 is given in the statement laid
on the Table of the House, [Placed in
Library., See No. LT-6218/83.]

Similar information relating to
the apportionment of wealth tax is
given in the Statement laid on the
Table of the House. [Placed in
Library, See No. LT-6218/83.]

Target for Export of Sugar

4511, SHRT G, NARSIMHA REDDY:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government had fixed
a target for export of Rs. 120 crore
worth of sugar during 1982;

(b) if so, how much of it could be
achieved and the reasons for non-ful-
filment; if any;

(¢) whether it is a fact that STC has
at present got some gooi offers for
export but no decision is being taken
because Government have yet to fina-
lise the target for 1983; and

(d) if so, when a decision in this re-
gard is expected to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
MATI RAM DULARI SINHA): (a) and
(b). The International Sugar Organisa-
tion of which India is a member, had
allocated an xport quota of 65 lakh
tonnes in 1982 out of which STC ex-
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ported 5.10 lakh tonnes, including the
spill over in January, 1983, The short

fall was due to steep decline is in-
ternational prices.

(c) and (d), The modalities for ex-
port in 1983 are being determined,

India Share in World Exports

4512, SHRI K. RAMAMURTHY:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have made
any study of the fact that while South
Korea, Taiwan, Singapore and Hong-
Kong have shown significant export
growth during the period 1960 to 1981
India’s share in the world export has
declined from 1 per cent to 0.4 per cent
during the same period; and

(b) if so, the steps proposed to be
taken to increase India’s share in
world exports?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINA): (a)”The
significant growth in the exports from
countries like South ¥orea, Taiwan,
Singapore and Hong-Kong over the
past two decades has heen mainly on
account of the fact that all these coun-
tries have a very small home market
and their economy is mostly export-
oriented. Moreover, a lot of foreign
investment has come into these coun-
tries in the manufacturing sector, with
modernisation and technical know-how
and buy-back arrangements whereas,
the decline jn India’s share in world
exports can be attributed to various
factors such as relatively less increase
in the world prices of items of export
interest to India as compared to !:he
prices of POL, industrial raw material,
capital goods etc,, restrictive trade
practices and protectionist ~ measures
adopted by industrial  countries.
Over and above, India has a vast mar-
ket with  significant domestic pull
which reduces the supplies for exports,

(b) Various measures have already
been taken by the Governraent to boost
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India’s exports which include removal
of ligensing constraints on export pro-
duction, setting up of 100 per cent
export oriented units, establishment of
EXIM bank, easier access to industrial
inputs, import of technology and exten-
sion of certain fiscal concessions on
export,

Outstanding amount of Scheduled
Commercial Banks to Wholesale
Trade

4513. SHRI BHOGENDRA JHA: Will
the Minister of FINANCE be pleased
to refer to the reply given to Un-
starred Question No, 936 on 25-2-1983
regarding amount advanced to units by
Commercial Bank branches in Bihar
and state:

(a) what are the specific causes for
much more amount outstanding by
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Scheduled Commercial Banks to whole-
sale trade for foodgrains and sugar in
September, 1982 as compared to Sep-
tember, 1981 and what ave its effects;
and

(b) whether it is proposed to fully
stop Bank advances to wholesale trade
in foodgrains, sugar gnd other essentiag
commodities leaving it free to invest
its own money in wholesale trade as

long as it is not found possible to.
nationalise it, if not, the reasons
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRL
JANARDHANA  POOJARY): (a)
Break-up of the figures of outstanding
advances for foodgrains and sugar
(including Khandsari) between mills/
factories and industrial wusers and
others as at the end of September, 1981
and 1982 is as under:

(Rs. crores)

()ul\landm,g as on the last Fuday of

Mllls/fdclonca
and industrial

users
Sept.  Sept.
1981 1982
1. Foodgrains ; : 539
2. Sugar (including
Khandsari) a . 118-0 379'0

Others Total
Sept. - ~erl - Sept._ a _S;pﬁt. B
1981 1982 1981 1982
68-5 72'0 1224 1536
37 48 12147 383-8

Thus, bulk of the outstanding advances
both for foodgrains and sugar are to
the mills/factories and industrial users.
Moreover, the increase in outstandings
as at the end of September, 1982 over
September, 1981 is primarily in res-
pect of the advances against mills/
factories and industrial users and there
is only a nominal increase in respect
of the advances to others i.e., the trade.

Reasons for the increase in the sche-
duled commercial banks’ credit bet-
ween September, 1981 and September,
1982 in respect of sugar and foodgrains
are as under:

184 LS—5

(i) In the case of sugar, the ine
crease is on account of a large in=
crease in production in 1981-82.
Almost the entire increase is by
way of increasedq credit to the
Mills/Factories.

(ii) In the case of foodgrains, the
increase is attributable partly to an
increase in output and partly to an
.increase in prices-bulk of the in-
crease being to the Mills.

(b) No, Sir. It would not be feasible
to stop advances to whoseale trade
against stocks of essential commodij~
ties as such a step would hamper
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marketing of goods. Loans against es-
sential commodities are, however, re-
gulated by Reserve Bank of India under

selective credit' contral measures to

ensure that bank credit is not made

use of for speculative hoardings of such
commodities.

TAAZR FA A FR A W)
aifx

4514. %t w® I TN ¢
[ qdzw Wi v fawmm wa
freafafes st zaf  am@r
fraor ot 9za ax @R # gar
#%T fF arrgs Aar areew @ A9
AR & afcormeass  af-are e
gifit 28 awar fraqr arg samraar
HIT I5F 97 Fraor § 7

qITF AT Aaz  fawrAa wmew
® T #& (5t @aity wrew @A)
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A 31 A1, 1982 &F a4r @AYA,
1982 A faara?, 1982 aF % nafy
H TAW: 66.6 ATF 4T 74,05 aT@
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gifr & fag wer mrvor 419 fad
w3 -

(%) €= *r afgs amg

(=) A7F A 97 FEFAAE FA
w®Ig!
Reduction of excise duty on Maruti cars
4515. SHRI SKARIAH THOMAS:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are con-
sidering any proposal to reduce excise

duty on the vehicles to be produced
by Marut! Udyog Ltd; and

(b) it so, the details thereof?

" THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
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PATTABHI RAMA RAO): (a) and
(b). The Government have reduc d
the excise duty leviable on fueleffici-
ent passenger cars of engine capacity
not exceeding 1000cc from 26,25 per
cent ad valorem to 15,75 per cent
ad volorem, As part of 1983 Budget
proposals, excise duty on such fuel
efficient passenger cars has been fixed
as Rs. 5906.25 per car. Such passenger
carg if produced by any manufacturer
including M/s, Maruti Udyog Ltd.
would be eligible for this concessional
rate or excise duty, provideq they
satisfy the fuel-efficiency criteria laid
down by the Government,

mRfeer BT qqw ¥ FA ATHET
qgza ¥ § qgza & ghaad

4516. =t g fwg:
gz T Awx  fgAawE m@E
T8 FAIF FN FAT FT (F

(%) aqr ag ag & ¥ WG ¥
ofzA F+E ¥ gamsy adza  glaard
wafewr, q7m HT g3z 94 F WA
¥ gamsy  GegAd GGl 1 gaAr
% &9 AFYF HwAH AAIE ; AR
g1 A1 gHE Fa7 FITOU F

(=) adza & gorgs a7 fFar
war afifas =9, aw H fafaw
adzq &+5l qv &R wiveadw ages!
T AT @ gL IWEE H ATREA!
AT ¥ faad wfima g WT

b
5,

(7) =g gfifreg w77 & fag
fe udza @ g€ amadi 8 oqzw =94
F1 97T fFar sr &%, 9% waATAT I

garT # wE AFAT F1 wO@r T
3 7
27

qqzA Wiz Are fawma dara
& Tva welt (o @eie wewm @w@):
(7) et 23w § Su@sw  qa-
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gfgarat #1 a7 A fawr FT gud
g faerg { "afus gar & wafs
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(%) w15 7fz @ Tt AvAEE
a7 [T T FATFEATE F A€ §
o

(#) afz #1€ FeaEr &
A€ g, A g9% 9ar FIIOT § 7

v qawa ¥ Tea war (s
%o o fg 37):

(%) & (a',).qer&r usfa & @1
R

Increase in imports

4518. SHRI RASHEED MASOOD:
SHRI B. D. SINGH:
SHRI CHITTA BASU:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that imports
have exceeded the anticipated target
during 1982;

(b) if so, what are the - details
thereof stating the reasons for .the
imports exceeding the anticipated tar-
get; and

(c) the extent to which the excess
imports have hindered reduction in
the trade gap?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULAR] SINHA): (a)
Based on provisional data available on
financial year basis, India’s overall
imports during April—December, 1982
amounted to Rs. 10178.31 crores as
compared to the provisional figure of
Rs. 9426.15 crores for the correspond-
ing period of the previous year, there-
by showing an increase of about 8
per cent.

(b) The commodity-wise break-up of
imports for April—December, 1982 are
not yet available. However, in the
first half of 1982-83 the items which
have shown increase in the correspon-
ding period of the last year included
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POL, machinery and transport equip-
ment, precious and semi-precicus
stones, iron and steel, non-ferrous
metals, chemicals, manufactures of
metals—the products essential to sus-
tain the growth of economy, Imports
of wheat were also effected in larger
quantity with a view to building
up stock as well as to combating
the prossure on Dprices,

(c) On provisional basis, the deficit
of India’s foreign trade during April—
December, 1982 at Rs. 4059.96 crores,
was somewhat lower as compared to
the provisional deficit of Rs. 4109.11
crores for the corresponding period of
the previous year.

Iron ore Crushing and Screening Plant
Installed by MMTC at Kariganru

4519. SHRI RAJESH KUMAR
SINGH:

SHRI CHHOTEY SINGH
YADAV:

Will the Minister
be pleased to state:

(a) whether it is a fact that the
iron-ore Crushing and Screening Plant
installed by MMTC at Kariganaru in
the Bellary-Hospet sector some six
years back has neyer gone into com-
mercia] operation and that it is now
proposed to dispose of the plant
which was purchased at a cost ot
several lakhs of rupees;

of COMMERCE

(b) if so, what are the reasons for
the non-utilisation of the plant;

(¢) what is the estimated loss likely
to be suffered as a result of its dis-
posal; and

(dy whether Government have con-
sidered the possibility of utilising the
plant instead of disposing it off?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a) Yes, Sir.

(b) and (c) The plant (Costing about
Rs. 25.29 lakhs, including the cost of

1981
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civil works) was installed for produc-
tion of calibrated ore for exports to
West Europe. It could not be utilised
for commercial production because:

(i) the recession in steel industry
led to decline in demand of iron
ore;

(ii) the demand for sinter Ieed‘ re-
placed the demand for calibrated
ore; and

(iii) 'increase in freight rates.

(d) The Corporation having failed 1o
dispose of the plant by inviting ten-
ders has now offered it to National
Projects;, ‘Construction Corporation
because it can be used for crushing
stones/rocks as required for civil con-
struction works,

Fraud Cases in Banks

4520, SHRI TRILOK CHAND:

- SHRI RAJESH KUMAR
SINGH :
Will the Minister of FINANCE be

pleased to state:

(a) what is the ‘aumber of bank
fraud cases detected in 1982 as against
the fraud cases detected in 1981 in
nationalised banks and the amount in-
volved in each case; and

(b) in how many cases the emplo-
yees of the banks concerned were
found involved in the fraud cases and
what is the nature of action taken
against these employees and also to
check the recurrence of such cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
number of frauds that occurred in 28
public sector banks during the years
1981 and 1982 (up to 30th September,
1982), with the amount involved, are
given below:

1982 ‘(up to 30-9-82)

No. of frauds

1891 20.34

Amount involved

VPP s s s g e s e e e et o e e o e o . S e S Gt

No. of frauds Amount involved

[ ———

1574 15:94
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Information relating to amount in-
volved in respect of each individual
case is not readily available.

NOTE: (i) The term “bank frauds’
generally covers instances of misre-
presentation, breach of trust, manipu-
lation of books of accounts fraudulent
encashment of instrumentg like che-
ques, drafts and bills of exchange, un-
authorised handling of securities
charged to banks, misfeassance, em-
bezzlement, shortages, irregularities,
ete,

(ii) All cases of frauds reported by
banks irrespective of the amount in-
volved are included in the statement,
The total amount involved in these
frauds does not necessarily represent
the amount of loss to banks,

(b) Information regarding the
number of cases in  which individual
employees of banks were found to be
involved in fraud cases that occurred
in 1981 and 1982 and the nature of
action taken against them is rot readi-
ly available. However in respect of
frauds that occurred in 28 public sec-
tor banks in 1978, 1979 and 1980, a
total of 315 emvployees were found
guilty in so far as the cases that have
been finalised and for which informa-
tion has been compiled, The punish-
ment imposed included warning/cen-
sure, stoppage of increments, reduc-
tion in rank, reversion, discharge, dis-
missal, conviction, ete,

All banks haye their own books of
instructions indicating the safeguards
against perpetration of frauds. These
are reviewed and  streamlincd from
time to time in the light of their
experience, Reserve Bank of India
also issues periodical instructions to
the banks specifying measures and
safeguards against perpetration of
frauds. At the meeting of the Chief
Executives of public sector banks con-
vened on 25th February 1983, Gover-
nor, Reserve Bank of India, had appri-
sed them of the serious concern felt
by the Government of India and the
Reserve Bank of India on the incidents
of frauds in banks. The Chief Execu-
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tives have been instructed to streng-
then the vigilance machinery in their
banks, They have also been told to
mete out severe punishment to delin-
quent employees and take all possible
preventive measures to avoid occur-
rence of frauds in banks. The banks
have also been reminded of the need
for early reconciliation of the inter-
branch accounts  effective  branch
supervision and regular inspectior with
the object of exercising greater con-
trol over the functioning of the bran-
ches,

Pending Claims with L.LC.

4521, SHR] DAULAT FAM SARAN:
SHRI JAGPAL SINGH:

Will the Minister of FINANCE be’

pleased to state:

(a) what is the number of pending
claims with the LIC with amount at
the beginning of the financial year
1982-83;

(b) the number of claims ‘which
have been pending for more than two
yvears stating the reasons for the non-
settlement of these claims;

(c) the number of claims which
were settled by LIC (till date) during
1982-83 and how many of these claims
were pending settlement for more
than two years; and

(d) the steps taken by Government
for the expeditious settlement of the
pending claims with LIC?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a) At the
beginning of the financial year 1982-
83, 1,50,839 claims for Rs, 63.10 crores
were pending with the LiC.

(b) Out of the foregoing there were’
12,947 claims pending for more than
two years, The main reason for the
pendency is non-submission by the
policyholders/claimants of the basic
requirements such as claim  forms,
policy  documents ond discharge
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vouchers, Other reasons for the pen-
deney include the following:—

(1) Pending for want
evidence of title;

of legal

(2) Policyholder not traceable;

(3) Early .death claims requiring
investigation; and

(4) Exchange control
awaited.
In some cases, delays also cccur in
the L.I.C’s. offices.

clearance

(¢) During the first nine months of
the current financial year, ending on
31st December, 1982, the LIC disposed
of 6,44,675 claims, On that date, there
were 9,412 claims pending for more
than two years.

(d) The following are among tihe
major steps taken by the LIC 1o en-
sure that claims are disposed of ex-
peditiously: —

(1) Targets for disposal are fixed at
the beginning of each  year. In the
case of maturity claims, effortg are
made to despatch discharge vouchers
two months in advance of the maturi-
ty dates so that the claims may be
paid on the maturity dates or socn
thereafter.

(2) The work relating to settement
of claims has been deceniralised to the
branch offices,

(3) A cell has been set up in the
Central Office of the LIC to monitor
and review  periodically the perfor-
mance of the servicing offices in the
matter of settlement of claims,

(4) There is a regular follow-up of
the pendency, backed by personal
visits by the field staff of contact the
claimants and to assist them in furnish-
ing the necessary requirements.

(5) Procedures have heen simplified.
Legal evidence of title is awaited
where the claims involve sums as-
sured up to Rs. 1,50,000. Age proof
is waived for sums assured up to
Rs. 15,000 in the case of maturity
claimg and sums assured up to
Rs. 10,000 in the case of death claims.
Further investigation of early death
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claims is waived for sums assured up
to Rs. 5,000 unless there is good rea-
son to believe that the claim is mala
fide.

Blank foreign Exchange Permits
Issued to large Indusirial Houses

4522, SHRI SANAT KUMAR MAN-
DAL: Will the Minister of FINANCE
be pleased to state:

(a) the amount of blank foreign ex-
change permits issued 1o the first 5
large industrial houses during the year
1982-83 (31-1-83) and the check exer-
cised by the Reserve Bank of India
over the proper utilisation of the for-
eign exchange;

(b) the foreign exchange sancticned
to these houses by the Reserve Bank
of India’s Delhi, Kanpur, Calcutta and
Bombay branches in addition, for the
use of their Directors, Executives and
others for their foreign jaunts for busi-
ness promotion, and

(c) what check is being exercised by
the Finance Ministry over such colos-
sal wastage of exchange by these
Houses for their frequent trips abrcad
on one reason or the other because of
its ready availability?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE": (a)
and (b) The necessaty information is
being collected from  tne concerned
Regional Offices of the Reserve Bank
of India and will be laid on the Table
of -the House,

(c) With a view to conserving
foreign  exchange resources of the
country, the Reserve Bank of India
has already been advised to exercise
stricter screening of all applications
for travel abroad,

Payment of Interest to Retired Em-
ployees Under Jurisdiction of A. G.,
“Maharashtra

4523. SHRI J. S. PATIL: Will the
Minister of FINANCE be pleased *o
state;

(a) whether retiring or retireq em-
ployees of the Central or State Gov-
ernmentg under the jurisdiction of the
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Accountant  General, Maharashtra,
Bombay, do not receive full interest
on their accumulated deposits at the
time of disbursement although the

payment is delayed by the A. G's Of-
fice;

(b) whether in all such cases, in-
terest is paid only upto 6 months from
the retirement date and thereby re-
tiring or retired Government servants
are deprived of further interest fog
no fault on their part;

(¢) are Government aware that this
practice causes unintended hardship to
the retireq persons;

(d) has the office of the A. G,
Maharashtra received any represen-
tations in this behalf in recent months;
and

(e) if so, what action was taken on
them?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PATTABHI RAMA RAO): (a)
to (c) According to Provident Fund
Rules of Maharashtra Govt. it is obli-
gatory to allow interest upto a maxi-
mum period of 6 months in all cases
of delayed payments, Payment of in-
terest beyond that period upto one
year can be authorised in case the de-
lay in payment is due to circumstances
beyond the control of the subscriber.

(dy and (e) Six representations
were received against dis-allowing in-
terest beyond a period of six months.
They are being examined to see whe-
ther interest for a further period could
be allowed under the Rules.

News Item Captioned ‘Tax Officials
being Questioned’

4524. SHRI R, L. BHATIA: Will the
Minister of FINANCE be pleased to
state: |

(a) whether his attention has been
drawn to the news item captioned ‘Tax
officials being questioned’ appearing
in the New Delhi ‘Times of India’
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dated 1st March, 1983 regarding the
recovery of a secret note on tax eva-
sion from the houses of a liaison man
of a private company;

(b) if so, the facts of the case and
the action taken in the matter against
the delinquent persong involved; and

(¢) what positive measures  have
beeen taken by him in pursuance of
the Government’s latest directive to
prevent such notes being made over
to the Iiaison Officers of Industrial
Houses by the Ministry’s officials and
their access to the Ministry's records
thrcugh these unscrupuloug Officers?

L L

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
and (b) Government have seen the
news item captioned ‘Tax officials be-
ing questioned’ appearing in the New
Delhi ‘Times of India’ dated  1st
March, 1983. After the raids in Decem-
ber, 1981, conducted by the income-
tax authorities on certain parties in
Bombay allegedly involved in ‘Hawa-
la Racket’, a note on the 40 crore
‘Hawala Racket’ unearthed as a re-
sult, with a list of 20 parties involved
in the racket, wag prepared by the
Commissioner of Income-tax, Bombay/
Deputy'Director of Inspection (Inves-
tigation), Income-tax Department,
Bombay. Three copies of this note are
missing from the office of the Chair-
man, Central Board of Direct Taxes,
New Delhi and Director of Inspection
(Investigation), Income-tax Depart-
ment, New Delhi. A copy of this note
was found by the CBI. during a
search conducted by them at the re-
sidential premises of a representative
of an industrial house at Delhi on
27-5<1982. The matter i being looked
into further by the C.B.L

(c) The instructions issued by the
Government from time to time re-
garding security are brought to the
notice of all officers within the De-
partment and all the Heads of Depart-
ment under the Department of Re-
venue, urging them to ensure strict
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compliance thereof, These instruc-
tions provide adequate  safeguards
against leakage of information.

“Electronics—USA~—83" Exhibition

4525, SHRI JAGDISH TYTLER:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the
U. S. Department of Commerce is or-
ganising a product exhibition for the
first time in India called “Electronics
USA—83";

(b) how this product exhibition
will help India and Indian entrepre-
neurship; and

(c) the effect this exhibition is ex-
pected to have on the Electronics In-
dustry in India?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRMATI RAM DULARI SINHA):
(a) to (c). Permission was granted to
the Department of Commerce of the
United States of America to organise
exhibitions of high technology elec-
tronics equipment in New Delhi and
Bangalore during February, 1983. The
object of the exhibition was to show
the techwclogical progress of the
United States of America in the Elec-
trenics Industry. It is not possible at
this stage to estimate the impact of
this exhibition on the Indian industry.

Liberalisation of Markets for Imports
by developing Countries

4526. SHRI CHITTA MAHATA:
Will the Minister of COMMERCE  be
pleased to state:

(a) whe'her it is g fact that deve-
loping countries have liberalised their
marketg for imports while they have
placed more and more barriers against
imports; and

(b) if so, the details thereof and
what action Government have taken
in that matier?

THE M'NISTER OF STATE IN
THE MINISTRY OF COMMERCE
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(SHRIMATI RAM DULARI SINHA):
(a) The import policies of different
developing countries are part of their
nationa] policies, which are determin-
ed in accordence with the develop-
mental and other priorities of eagh
country.

(b) Does not arise,

Development of Tourist Centres in
Bihar
L]
4527. SHRI M. RAMGOPAL RED-

DyY:
SHRI SUBHASH YADAV:

Wiil the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state;

(a) whether Government propose
to develop tourist centres in the Bihar
State particularly around the steel
cities;

(b) if so, the details thereof; and

(c) whether any funds have becn
allolcated for the purpose, with  de-
tailg thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI KH-
URSHEEL, ALAM KHAN): (a) to
(¢). There is no proposal with the
Central Department of Tourism for
the development of tourigt centres
around the steel cities in Bihar. The
development of tourist centres is
taken-up on the bas:s of their poten-
tiality to aftract tourists.

ghaaon & faart & gad wus ®
fmfer av gwm =a
4528. =Y ww fag :
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Sino-Indian Cooperation for Foodstuff

4529. SHRI BEHIKU RAM JAIN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that during
a seminar on Sino-Indian trade and
economic cooperation, the Vice-Pre-
sident of the China Council for Pro-
motion of Interneticnal Trade expres-
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sej willingness for cooperation in
foodstuffs, light building materials and
other fields; and

(b) if so, whether any agreement
for cooperation between the two
countries was reached; if so, the de-
tails thereof? :

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a) and (b) In the seminar on India-
Ching Trade and Economic Coopera-
tion crganiseq by the India-China
Chambher of Commerce and Industry
(ICCCI) and the China Council for
Promotion of International Trade
(CCPIT) in New Delhi on February
19-20, 1983 the Vice-President of
the CCPIT stated that the Peoples
Republic of Chin:s ¢greciates all forms
of cooperation for technical transfor-
mation and updating equipments in
the fields of light industry, textiles
foodstuffs, pharmaceuticals, tele-com-
munications, chemicals for daily use,
light weight building materials, com-
ponents and parts of infrastructure
machinery, No proposa] was made for
entering into an agreement for coope-
ration between India and China in
any of these areas nor was any agree-
ment signed.

Assistance provided by LF.CI. for set-.
ting up industrial projects in Tribal

areas
4530. SHRI JAI NARAYAN"
ROAT: Will the Minister of

FINANCE be pleased to state:

(a) the details of the tribal areas
where the Industrial Finance Corpo-
ration of Indig provided assistance for
setting up Industrial projects during
the last five years;

(b) what are the criteria for assis-
tance to entrepreneurs in these areas;

(c) the nature of the projects selec.
ted heretcfore for ascistance and;

(d) whay action is proposed to pub-
licise suitably the rile, function and”
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significance of the LF.C.I, for deve-
lopment of tribal areas and incenti-
ves being extended to young educated
and serious minded entrepreneurs?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a)
Although the Industrial Finance Cor-
poration of India (I.F.C.I.) extends
eertain concessions under its promo-
tional schemes to entrepreneurs be-
Jonging to scheduled tribes, no scheme
of IFCI is operated to cater only to
tribal areas. As such, information is
not being compiled by IFCI separate-
ly for tribal areas. Under the scheme
of subsidy to small entrepreneurs for
meeting cost of feasibility studies, an
amount of Rs. 75,000/- was provided
to 75 entrepreneurs belonging to rsche-
duled tribes during the period 1-1-1582
to 15-3-1983.

(b) The IFCI satisfies itself about
the viability of the project from finan-
.cial, technical and economic angles
and abcut the capability and compe-
fence of the promoters. The IFCI
insists on sound financing plans with
a debt: equity ratio consistent with
the nature of industry, capital outlay
involved, size of the project gestation
period and expecfed profitability.
A reasonable contribution from the
prcmoterg towards financing of the
project is also insisted. While these
criteria are uniformly adopted to
wards all projects for grant of finan-
cial assistance, IFCI takes g liberal
view regarding promoters’ contribu-
tion, debt, equity ratio, under
writing assistance etc. in the case of
projects promoted by new entrepre-
neurs/technician entrepreneurs.

(¢) The projects promoted by sche-
luleq tribes entrepreneurs and assis-
ed by the IFCI relateq to setting up
of tiny and small scale units for
ready-made garments, cycle repairing
flour-grinding, soap-making,  furni-
:ure-making etc,

(d) IFCI has established 16 Regio-
nal/Branch/other offices in various
‘States of the country to render better
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service to the assisted concerns. These
offices maintain close liaison with the
State level precmotional and Develop-
mental Agencies and provides gui-
dance to enterpreneurs seeking finan-
cial assistance from IFCI. IFCI has
also constituted 16 State/Zonal/Regio-
nal Advisory Committeeg consisting
of the officialy of the State Govern-
ment, financial ang developmental
institutions, . the representatives of
local business ang industry crganisa-
tions, etc. At the meeling of these
Committee the activities of IFCI are
made known in detail. IFCI also
brings out separate brochures on their
promotional schemes fo facilitate
awareness amongst potential clientele
and for public use. The promotional
schemes of IFCI are also publicised
through various newspapers in the
rountry.
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gravr  fafeeai  sEvl &1 sF@or

qzfa €1, sdww & fAw 5000 %o
3 a1 & far fFoy F f9v 6000 %o
sfr a¥, a4 & fag 5000 %o,
frrmaa qur fBfem & faw 10,000
%o, @ g5t F fHT 50,000 %o
#k 3 auf & fauw 100 wfyws,
66 Wlama Far 33 gfgmg 9%
JATHT FIETA |

Foreign exchange racket unearthed in
Bombay

4532, SHRI KUSUMA KRISHNA
MURTHY: Wil] the Minister of FIN-
ANCE be pleased to gtate:

(a) whether a major foreign ex-
change racket was unearthed in Bom-
bay on November 29, 1982 involving
more than a crore of rupees;

(b) if sc, whether the culprits have
been apprehended and prosecuted;

(c) details of other foreign exchange
cases detected during the current fin-
ancial year; ang

(d) the steps taken to check the
operations of the smugglers’ rackets?

THE MINISTER OF FINANCE
(SHR] PRANAB MUKHERJER): (a)

"and (b) The officers of the Enforce-

ment Directorate (Foreign Exchange
Regulation Act), at Bombay, arrested

two persons, on 29th Ncvember, 1982,
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for alleged violation of the provisions
of the Foreign Exchange Regulation
Act. Earlier, the premises of the two
persons were searched on 26th Novem
ber, 1982 and 27th November, 1982,
resulting in the recovery of Indian
currency amounting to Rs, 1.50 lakhs
approximately and some documents
from the premises of one of them. On
completion of the investigations, ap-
propriate action under the Act will be
taken.

(¢) During the First eleven months
of the current financial year ie, from
1-4-1982 tc 28-2-1983, as may as 4320
cases of suspected violation of the pro-
visions of the Foreign Exchange Re-
gulation Act, were registered by the
Enforcement Directorate (Foreign
Exchange Regulation Act) for inves-
tigations. The number of caseg being
large, the time and labour involved
in collecting and furnishing the details
of the cases will be disproportionate-
ly high. 1f the Hon’ble Member spe-
cifies any particular case(s) in respect
of which the information is required,
the same will be collecteq and furni-
shed.

(d) The concerned intelligence and
investigative agencies remaip vigilant
and take appropriate action as and
when any case comeg to their notice.

Income Tax Raids in Ahmedabad

4533. SHRI RAMJIBHAI MAVANI:
Will the Minister of FINANCE be
pleaseq to gstate:

(a) whether it is 5 fact that Income
Tax authorities hav, raided and
made gearches on some of the builderg
and ptherg at Ahmedabad and other
places in Gujarat between 15th
February to 22rd February, 1983;

(b) if so, thg details thereof gnd
the outcome thereof;

“(c) what illegal and unaccounted
materials, things, kind and cash were
found ang seized;

(d) the details of persons and ac-
tion taken against the persong involv.
ed therein;
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(c) what strict actioh ig proposed.
to stop such illegal activities; and

(f) the detaails of the news gppear-
ed ip thig regard in the ‘Gujarat
Samachar’ (Gujarati Daily of Ahme-
daad) on 23rd February, 19837

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
S. B, P. PATTABH] RAMA RAO) (a)
to (f). The Government is aware of
the report in Gujarat Samachar
(Gujarati daily of Ahmedabad) regar-
ding the raids in the case of builder.
On jeceipt of information from the
Sales tax Department the residence of
Shri Narainbhai Ishwarbhai Patel
partnay of M|s Pravin Construction
Corporation, Ahmedabad wag searched
on 15-2-1983. The search continued
til] late night, Therefore, cash certi-
ficates in bank of about Rs. 5 lakhs
and jewellery found at the residence
were kept unde, seal. Next day the
search could not be resumed because
the party met with an accident and
had been hospitalited, Enquirieg will
be resumed when the party is in g
position to present himself and appro-
priate action under the Income Tax
Act and other pirect Taxes Acts will
be taken, #

Foreign Visitors brought by AI for
ASIAD

4534. SHRI EDUARDA FALEIRO:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact thay Air
India did not make adequate publicity
and booking arrangements for Foreign
visitors who came to India in connec-
tion with Asiag last year;

(b) if so, reasong for the same; and

(c) how many of the visitors for
Asiad from abroad were brought by
Air India and how many by foreign
airlines?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CICIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN). (a) and (b).
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No, Sir. Adequate publicity and book-
ing arrangements were made by Air
Indiy for the visitorg to the - Asian
Games  Special promotional teams
consisting of representativeg from Air
India and Special Organising Com-
mittee of Asian Games visited various
countries and audio visuals publicising
Asian Games were chown t, the rep-
resentatives of the sports bodieg and
leading travel agents. Besides this,
advertising in English and other
languages was also done in foreign
newspapers.

(¢) No recorq of the number of
visitorg carried by Aiy Indig specifi-
cally for Asian Games were kept. How-
ever, on the basis of bookings received
from sportg orgarisations and other
sourceg indicating specific reason of
the visit the number of visitorg car-
ried by Air India for Asian Games
exclusively is around 2500 No pecord
of the number of passengers|visitors
brought exclusively for the Asian
Games is maintained by the foreign
airlines.

Looting in Nationalised Banks

4535. SHRI R. P. GAEKWAD. Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that nation-
alised banks are being attacked and
looted frequently all over the coun-
try;

(b) whether it is a fact that a
nationalised bank in Banaskantha
district in Gujarat was attacked and
looted on a broad day by a gang
which escaped with booty with im-
punity; and

(¢) the details of the said incident
and other banks looted in Gujarat
during 1982 and the money lost?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(c). There have been instances of da-
coity|robbery in Banks. State Bank of
India has reported that its Igbalgadh
Branch (Disfrict Banaskantha) in
_Gujarat State was raided by 7 dacoits,
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who were armed with automatic self-
loading rifles and lathis, at 4.00 p.m.
on the 30th December, 1982, and took
away cash amounting to Rs. 1.37
lakhs. A Head Constable, alongwith
another policeman, rushed to the
branch and grappled with the dacoits.

The Head Constable was shot
dead by the dacoits. The da-
coits subsequently fired several

rounds at random and injured seven
persons, including the Branch Mana-
ger and one Constable, and escaped
with the money. The police are in-
vestigating into the incident.

No other incident of dacoity|robbery
has been reported by the nationalised
banks during the year 1982 in the
State of Gujarat.

vayudoot Service for Madhya Pradesh
Cities
4536. SHRI PRATAP BHANU
SHARMA: Wil] the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether it is a fact that Gov-
ernment are actively considering to
start Vayudoot services in some cities
of Madhya Pradesh;

(b) if so, the details therecf; and

(c) what is the expected time to
start these services?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHURSHE-
ED ALAM KHAN): (a) to (c). 3ub-
ject to availability of suitable aircraft
and development of other infrastruc-
tural facilifies Vayudoot has plans to
airlink Jagdalpur, Bilaspur and Rai-
pur in Madhya Pradesh, No definTte
date for airlinking of these stations
can be given at this stage.

News item Re. Report of US Com-
merce Department of Industrial Deve-
lopment

4537. SHRI NARAYAN CHOUBEY:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government’s  atten-
tion has been drawn to a report of
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the US Commerce Department ex-
«1racts which were published in the
Business Standard’ dated 5-2-1983
where it is said that the Government
has come to recognise that the In-
dian private sector and foreign firms
can make vital contributions to In-
dia’s Industrial Development; and

(b) if so, whether the details of

- the report have been gone into and

what is the Government’s reaction to

this and other observations made in
the said report?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
Yes, Sir.

(b) While the full report has not
been received and studied, it is noted
that it -is generally appreciative of
the industrial situation in the coun-
try. Government share the view that
there is good scope for increasing
Indo-US collaborations in priority sec-
tors and export ventures.

Adventure activities to be undertaken
by Army adventure foundation

4538. SHRI SONTOSH MOHAN
DEV: Will the Minister of DEFENCE
be pleased to state:

(a) whether it is a fact that the
Army Adventure Foundation has been
recently set up; if so, the adventure
activities to be undertaken by the
Foundation;

(b) the nature and extent of facili-
ties provided to the participants in
adventure activities; and

(¢) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI K. P. SINGH DEO): (a)
to (c). A few Indian Army personnel
have formed a Society under the
name of “Army Adventure Founda-
tion” which has been registered at
Delhi on 5th June, 1981 under the
Societies Registration Act—XXI of
1860 (Punjab Amendment Act, 1967,
as extended to the Union Territory of
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Delhi). The Foundation aims to pro-
mote, ‘sponsor, assist, finance and °
organise various adventurous activi~
ties and expeditions in general and
the following activities in particular
in the Army:—

(i) Mountaineering, rock climb-
ing, skiing, trekking and explora-
tion. )

(ii) Sailing and watermanship,
including sea-faring, canoeing, raft-
ing, surfing, skin and scuba diving
and major expeditions involving
these sports.

(iii) Hang gliding, gliding, sky
diving, ballooning and avitation
sports.

(iv) long distance cycle, motor
cycle and car trials and safaris oy
use of wheeled vehicles.

(v) Desert and jungle expeditions.

(vi) Other adventure or allied
activity|sport which need help.

2. The adventure activities under-
taken by Army personnel and spon-
sored by Units/formations are treated
as part of Army training like all
other sports and similar training and
facilities as admissible under the oxist-
ing rules of the Indian Army are be-
ing provided. The expeditions and
adventures activities are financed by
the sponsoring units/formations and
from the COAS’s ‘Sports and Adven-
ture Fund.

Subsistence Allowance to Suspended
Employees

4539. SHRI HARISH KUMAF., GAN-
GWAR: Will the Minister of DEFEN-
CE be pleased to state:

(a) whether it takes about 6-7
days each way to travel a subsistence
claim from the disbursing authority
to CDA (Hqrs.) and back located
within a radious of less than one fur-
long thereby causing delay in pay-
ment of subsistence allowance to the
employees placed under suspension;
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(b) if so, the reasons thereof and
steps taken to curtail the
time;

(c) whether subsistence allowance
is not paid regularly to the suspended
employees; and

(d) will a statement indicating the
(i) date of submission of monthly
certificates by the suspended em-
ployees, (ii) date of submission of the
claim to CDA, (iii) date of passing
of the' claim by CDA, (iv) date of
payment of subsistence allowanceg to
suspended employees etc. be laid on
the Table of the House alongwith
the dates of suspension of employees
and the dates when their subsistence
allowances were revised upward or
downward?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI K. P. SINGH DEO): (a)
to (d). Information is being collected,

Applicability of perks recently an-
nounced by Government to perma-
nently seconded service officers of DGI

4540. SHRI C. CHINNASWAMY:
Will the Minister of DEFENCE be
pleased to state:

(a) what is the anticipated expen-
diture per officer due to sanction of
free ration, free education allowance,
increased kit maintenance allowance
and other liberalised perks recently
announced by Government in respect
of Armed Forces Officers:

(b) is it true that these perks have
been granted taking into considera-
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tion the hardships and hazardous
service conditions of Armed Forces
Officers; -

(¢c) whether the perks mentioned
above will be made applicable to
permanently seconded service officers
working in DGI Organisation;

(d) if the answer to part ‘C’ above
be in the affirmative, what are the
hazardous and hardships the perma-
nently seconded officers in DGI are
facing; and

(e) how the service conditions of
DGI permanently seconded officers
are different from those of civilian
officers working in DGI?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI K. P. SINGH DEO): (a)
Details of the anticipated expenditure
per officer due to increase in allow-
ances ete. announced by Government
on 25-1-1983 are indicated in  the
enclosed Statement.

(b) The additional concessions
sanctioned by the Government are
with a view to improving the quality
and morale of the Armed Forces and
to make the career in the Armed
Forces more attractive. The hardships
and the hazards are part and parcel
of conditions of service.

(c) Yes, Sir.

(d) and (e). The permanently
seconded Service Officers continue to
be governed by the Army Act, 1950
and are liable to be recalled to active
service, when required; while the
civilian officers are governed by their
respective Civil Service Rules.

Statement

Anticipated cxpenditure per Oficer in respect of improvements in wllowances and perks

1. Free Rations
2. Separation Aliowance (Field)

3. Separation Allowance (Peace)

The scale of ration ard the monetary
value thereof is under consideration.

Rs. 70/- p.m. per married officer in the
field area.

Rs. 140/- p.m. per officer of the rank of
Brig and above forced to live in messes
in a peace station due to non-availability

- of family accommodation.
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4. P:avision of transport for school going
children

5. Initial Qutfit Allowance

‘6. Renewal Outfit Allcwance

7. Kit Maintenance Allowance

8. M>:s55 Maintenance Allowance ¥

Financial effect was assessed 2t Rs. 24/- p.m.
per child.

Rs.700/- at thetime of commissicning only -
(Army and Air Force Officers).
Rs. 80o/- (Naval Officers)

Rs. 6oo/- after every 7 years of effective
service (Army and Air Force).
Rs. 700/- (Naval Officers)

Rs. 25/- p.m. per officer.
. Variable dépending upon the stiength

of the mess. The increase in the rate is
as under: -

Old Revised
Rate Rate
Rs.p.m.  Rs. p.m.
per per
Officer Officer
For First
10 officers & 12 30
Next 15 officers . 6 20
Over 25 officers . 4 10
9. Furniture grant or mess Mess Strength Furniture Grant
Rs.
Upto 20 Officers . ; i 25,000
21 to 50 Officers . ; . 45,000
51 to 100 Officers . " “ 80,000

10. Funeral Allowance

11. Fixation of pay of re-employed officers

12. Reimbursemrnt of cost of baggage.

13. Use of Form ‘D’

14. Encashment of Leave .

15. Parachute Pay
16. Diving Allownce (Navy)
Foreign Technology Transfer

Agreements
4541. SHRI AMAL DATTA: Will
the Minister of COMMERCE be pleas-
ed to state:
~ (a) the number of foreign techno-
logy transfer agreements apart from

The increase is Rs. 25/- per Officer who
dies in the peace area and whose funeral
is performed by relatives or friends.

The increase is Rs. 125/- p.m. per officer
who retires before attaining the age of

55 years and is re-employed by Go-
vernment.

. Now permitted to be moved at public
tariff rates,

. 6 single instcad of 3 two way sets autho-
rised earlier. Individual is now per-
mitted to travel by a class lower than
authorised.

Two additional months added to the
existing concession.

. Rs. 75/- p.m. for Officers.
. Rs. 50/- p.m. for Officers.

those under collaboration agreements
which have been approved in the last
five years;

(b) how many of these agreements
have been effectively utilised and
how much money has been paid for
such transfer;
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(c) what safeguards Government
have adopted before approving such
technology transfer to ensure that
the technology is not available in
India;

(d) what has been the amount of
good and services produced by appli-
cation of such foreign technology;
and

(e) how much imports have been
saved for exports increased by the
transferred technology?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
{SHRIMATI RAM DULARI SINHA).
(a) to (e) Information is being col-
lected and will be laid on the table
of Lok Sabha.
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Construction of Calcutta
Airpori

Progress of

4543, SHRI XAVIER ARAKAL:
Will the Minister of TOURSM AND
CIVIL AVIATION be pleased 1o state:
s'ate;

(a) what ig the progress of cons-
truction of the Calicut Airport of
Kerala;
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(b) when jt will be completed and
the lota]l cost of construction; and

(¢) how much has already been
spent?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL, AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) to (b).
ders for the development and level-
ling of the site at Calicut have been
received and considered by the Works
Advisory Board of Ministry of Works
and Housing. The work is likely to
be awarded soon,

(b) The construction work is li-
kely to be completed in 4 to 5 years
after it commencement. The total
estimated cost of the project is Rs.
14.66 crores.

(c) So far an amount of Rs. 2.22
lakhs has been spent.
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 Credit to Maharashtra market fede-
deration for Cotton monopoly pur-
sy chase scheme.

4545, SHRI UTTAMRAO PATIL:
Will the Minister of FINANCE be
pleased to state:

(a) the amount of credit given to
the Maharashtra Marketing Fede-
ration for the Cotton Monopoly
Purchase Scheme for the season 1982-
83;

(b) are Government aware that
the farmers are not getting the pay-
ments of their cotton after sale for

. & period of two months or more; and

(¢) if so, whether Government are
likely to raise the credit amount to
the Federation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
Maharashtra State Co-operative Mar-
keting Federation has been sanctio-
ned by the Maharashtra State Co-ope-
rative Bank Ltd. with National Bank
for Agriculture and Rural Develop-
ment’s prior authorisation, Hypothe-
cation and cash credi; limits of Rs. 5
crores and Rs. 195 crores respectively
for its Cotton Procurement Operations
in Maharashtra during 1982-83 Cot-
ton season,

(b) According to the information
received from National Bank for Agri-
culture and Rural Development (NAB
ARD) the Marketing Federation made
full payments to the cotton tenderers
for procurement of cotton upto 5th
January, 1983. Thereafter payments
have been made, with the concur-
rence of the State Government, by
pcst-dated chequeg for 2-3 months
with interest of 1 per cent per month
thereon.

(¢) The scheme is financed by the
Maharashtra State Co-operative Bank
and the State Government provides
funds to the Federation for margin
money, Government is not aware
whether the credit limit is likely to
be raised by the State Government
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A to the Federation for its cotton pro-

cedurement operations in the current
main season.

Non-payment to Indian Traders for
Goods exported to foreign countries.

4546. SHRI SHANTUBHAI PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) whether many countries are
not making payment to the Indian
exporters for the goods exported by
them as a result of which India is
losing foreign exchange;

(b) if so, the names of those coun-
tries and the amount outstanding
against each of them; and

(¢) whether there is an apprehen-
sion of large amount out of it not
being received and the steps taken by

Government to ensure the payment
thereof?
THE MINISTER OF FINANCE

(SHRI PRANAB MUKHERJEE): (a)
to (e¢) On account of procedural de-
lays andlor balance of payments diffi-
culties, there has been a delay in the
receipt of payments from the follow-
ing countries in respect of exporis
effected to these countries. According
to information furnished by the Re-
serve Bank of India, the payments
for goods exported awaiting repatria-
tion to India as on 30-6-1982 was as
under:—

Amount
Name of the country out-
standing
(Rs. -
lakhs)
1 2 3
1. Ghana . , é 5737
2. Nigeria 1876.47
B
3. Sierra Leone 65078
4. Sudan 210442
5. Syria . . . . 4244
6. Tanzania . . G .

50178

T
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1 2 3 .
7. Uganda . . « - 8523
8. Zaire . 7 " . 2+ 41
9. Zambia R ‘ : 29173
10. Turkey 574" 74

The amounts outstanding, however,

constitute only a small percentage of
India’s total exports to these coun-
tries.

2. These payments are only de-
layed and are expected to be realis-
ed in due course of time as and when
the procedural formalities are com-
pleted or the necessary foreign ex-
change is made availavle by the coun-
tries concerned. The Govt. of India
is continuously pursuing the matter
with the countries concerned to ex-
pedite payments. In some cases the
blocked amounts have also been uti-
lised for purchase of property for the
Indian Missions which woulq other-
wise have to be paid for in free
foreign exchange.
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Overdrafts by States

4548. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of
FINANCE be pleased to state:

(a) whether some  States "have
drawn overdraftg from banks in 1982-
83:

(b) if so, the names of those States;

" (c) what are the guidelines sent by
Government to stop such overdrafts;
and

(d) the details thereof?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE) :
(a) and (b) Excepting Tamil Nadu,
all States which bank with the Re-
serve Bank of India ran into over-
draftg during 1982-83.

(c) and (d) The overdraft Regula-
tion Scheme in force is as under:

(i) If a State Government is
indebted to the Reserve Bank of
India fcr over 45 days, even within
the limited of the Ways and Means
advance, the position will be discus-
sed with the State Government in-
itially at the official level to rectify
the imbalance and if necessary, at
the level of the Chief Minister to
devise such corrective measures as
may be called for; and

(i) As soon as any State Govern-
ment has availed itself of 75 per
cent of the authorised wayg and

o
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" meang limit, the R.B.1. will caution
. the State Government’s and, if des-

‘pite such caution, the State Govern-

ment’s account ig overdrawn for
. more than 7 working ddys, the
R.B.I. will suspend payments of
the State. Government which will
not be resumed unitl after ihe over-
draft has been cleared.
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Decrease in Foreign Tourists

4550. SHRI BALKRISHNA WAS-
NIK: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether the number of foreign
tourists hag decreased in recent years;

(b) what have been the figures for
the past five years, year-wise; and

(c) the steps Government are con-
templating to iake to save ang im-
prove this foreign exchange spinning
industry? :

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL. AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) No, Sir.

(b) The figureg of tourist arrivals
during the past five years are given
below:—

No. of
Year tourist
arrivals
1978 . . . . < 747,995
1979 . . " . A 764,781
1980 . v . . . 8oo,150
1981 ‘ g . 9 . 1279,210%
1982 s 5 . .« 1286,079%

*Includes nationals from Pakistan ard
Bangladesh.
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(¢) The steps envisaged by the Go-
vernmen: are promotion of Charter
trafic, hosting international Conferen-
ces/Ccaventions, increased marketing
and promotion Overseas,  open-
ing of new offices overseas in
Sri Lanka, Kualz Lumpur and the
Gulf Region, development of facili-
ties at tourist centres falling along
identified travel circuifs, expansion of
existing airports and construction of
new air terminals prcmoting regio-
nal tourism including coun'‘rieg of
West Asia, improving the quality and
availability of  surface transport
facilities.-
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Opening of Branches of Nationalised
Banks in Junagarh Block of
Kala-Handi District of Orissa

4552, SHRI RASABEHARI BEHRA:
Will the Minister of FINANCE be
pleased to s'ate:

(a) whether Government have con-
sidered to open new branches of na-
tionalised bankg at ‘Mahichala’ Motor,
Dacigaon, ‘Habaspur’ of Junagarh
Block of Kalahandi district of Orissa;
and

(b) if so, the progress made so far,
with details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY); (a) and
(b). In order to ensure that branch
expansion of the banks is supportive
to the State Governments’ develop-
mental programmes, the Reserve Bank
of India mainly depend on the State
Governments to identify wunbanked
rural/semi-urban centres in consulta-
tion with the banks and other agencieg
in the Distriet Consultative Commit-
tees for opening of bank branches and
allocate such identified cenires among
various banks operating in the area.
In districts covered or proposed to be
covered by the Regional Rural Banks
the identified centres are allotted pri-
marily to those Regional Rural Banks.

The district of Kalahandi in Orissa
falls under the commend area of
Kalahandi Anchalik Gramya Bank.
This rural bank has already opened
its branch at Motor and has been given
an authorisation for opening . its
branch at Habaspur. Government of
Orissa has not identified the rest for
branch opening.



- 4553. SHRI P. RAJAGOPAL NAIDU,
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether there is any proposal
to link up qistrict headquarters by
plane travel; and

(b) if so, when will it be imple-
mented?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
“CIVIL AVIATON (SHRI KHURSHEED
ALAM KHAN): (a) No, Sir.

(b) Does not arise.

Soft Loans to Stale Governments

4554, SHRI SATYASADHAN
CHAKRABORTY: Will the Minister
of FINANCE be pleased to state:

(a) whether Government are con-
sidering for a soft loan to State Gov-
ernments to tide over their everdraft
problem;

(b) if so, the details thereof; and
(c) if not, the reasons thereof?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE):
(a) and (b). The Government of India
provided term-loans amounting to
Rs. 1743.46 crores to 18 States to clear

their deficits with the Reserve Bank .

of India as on 31st March, 1982 These
loang are for a duration of 10 years
for special category States namely
Assam, Himachal Pradesh, Manipur,
Maghalaya, Nagaland and Tripura (J
& K and Sikkim do not bank with tihe
R.B.I) and for a duration of 5 years
for other States including a morato-
rium of one year on repayment of
principal and interest. Loans to-
gether with interest will become re-
payable from 1984-85 onwards. [he
loans bear a rate of finterest of 6/1/2
per cent with a rebate of 1/4 per cent
for promipt payment.

_(¢) Does not arise.
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Revision in Dearness Alowance
Formula

4555, SHRIMATI SUSEELA
GOPALAN: Will he Minister
of FINANCE be pleased to state:

What steps have been taken to
revise the Dearness Allowance for-
mula?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PATTABHI RAMA RAO): The
existing sthere of Dearness Allowance
for the Central Gevernment Employ-
ees is based on the recommendations
of the Third Pay Commission as modi-
fied by the Government from time to
time. The rates. of Dearness Allo-
wance applicable to employee in vari-
ous pay ranges were last modified by
the Government in 1979 after consul-
tation with the Staff Side of the Na-
tional Council (Joint ronsultative
Machinery).

Tranfer of show Rooms ¢f National
Textile Corporation

4556. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of
COMMERCE be pleased to state:

(a) “whether it is a fact that the
entire show rcoms of the National
Textile Corporation have been trans-
ferred to itg subsidiaries in India;

~

(b) what are the functiong of the
marketing division of NTC-holding
company;

(c) how many top officials are in
the same Department of the holding
company;

(d) if there is nc work for these
officials, whether Government are
going to shify them; and

(e) if not the reasons thereabout?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a) Yes, Sir.
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(b) Action has been initiated to
Te-organise thel marketing set-up of
the Holding Company broadly to
concentrate on pushing up the ex-
potts, bulk sales to Government
Departments and Public Sector Un-
dertakings etc., marketing research
and analysis, publicity, review and
monitoring of market operations at
wvarioug levels.

(c) to (e) In addition to the Direc-
tor, there are 4 Advisers in the
Marketing Division - whose place-
mant would be decided while re-
organising the set-up.
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Conversion of ITO Class IT posts into
ITO Class I

4558. SHRI SOMJIBHAI DAMOR:
Will the Minister of FINANCE be
pleased to state:

(ay whether it is a fact that Unions/,
Associations/Federations of the In-
come-tax Department  representing
Class-III employeces have protesied
to the Government against conversion
of 258 ITO Class II posts into ITO
Class-I  posts; if so, what are the
names of the  Unions/Associations/
Federations;

(b) whether the proposed upgrada-
tion of posts from Class-II to Class-I
is likely to affect the promotional
chances of Group-C employees ad-
versely in many manner and of what
percentage;

(c) the total number of employees
awaiting promotion to the posts cf
Income-tax Officer, Group-B, who
have qualified in the departmental
examination of ITO Group ‘B’; and

(d) whether Government are going
to abandon the above proposed con-
version from Class-II to Class-I poStS'
of ITOs in view of above?

THE MINISTER OF -STATEW@?'
THE MINISTRY OF FINANCE ¢ ;
PATTABHI RAMA RAD) (
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“The information is being collected
and wil] be laid on the table of the
House.

Plea to set up Indo-EEC Ventures

4559. SHRI BABURAO PARANJPE:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have
seen a news-item appearing in  the
‘Indian Express’ dated 17th January,
1983 under the heading ‘Plea 10 set
up Indo-EEC Ventures’;

(b) if so, the details of the projects
to be set up and the names of the
countrles where these projects will be
set up;

(¢) what will be the share of ex-
penditure between India and the EEC
and how it will be met; and

(d) the expected bencfits to  be
derived therefrom by India?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):

(a) Yes, Sir.

(b) to (d) The Indo-EEC Commer-
cial and Economic Cooperation Agree-
ment entered into with EEC by India
provides for promotion of invesiments
in India in accordance with India’s
national _policies and regulations. In
pursuance of this, the Commission of
the European Communities organised
three seminars at Dusseldorf in West
Germany, Paris in France and Strai-
ford-on-Avon in U.K. in November
1982 with the objective of acquainting
European businessmen with india’s
potential, the Government’s policies
and priorities Indian laws pertaining
to foreign investments etc. This was
followed by a conference in New
Delhi from 16 to 18 January, 1983 or-
ganised in cooperation with the Indian
Corporation. Washington, [IFC(W),]
forum for bringing together potential
Buropean investors and  suitable
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Indian firms interested in such col-
laborations. The New Delhi Confer-
ence was attended by 100 European
businessmen and about 300 Indian en-
trepreneurs, While there was special
emphasis on the sectors of automotive
industry, electronics, communications,
industrial machinery and bicycles and
bicycles components, some of the:
participants  Were interested in
various other sectors also. Ag a result
of the Conference, exploratory nego-
tiations for collaborations were star:-
ed in a number of cases but it is
too early to say how many of thess
will result in concrete collaborations.

Projects Assisted by LF.C.

4560. SHRI B. V. DESAI: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the
International Finance Corporation,
the private lending arm of the World
Bank, which has decided to have an
Indian Office, has sent out an impori-
ant message that it would not hesitate
to finance small or medium scale Pro-
jects provided they are commercially
viable;

(b) if so, whether IFC representa-
tives had recently visited importaint
industrial centres;

(c) if so, what are the projects that
will be assisted by “he IFC and by
what time the aid will be provided to
these projects;

(d) whether India had forwarded
any proposals or schemes for which
ald was sought; and

(e) if so, the decisions taken there-
on?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
to (e) The International Finance
Corporation, Washington, (IFC(W),
an affiliate of the World Bank, ex-
fends equity/loan assistance to Joint/
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Private sector projects without Gov-
ernment guarantee. An IFC(W) mis-
sion visited India in November, 1982
and as a result of their discussions
with prospective entrepreneurs and
Government officials, a pipeline of
projecis was prepared for possible
IFC(W) assistance  during FY-83
(1-7-82 to 30-6-83).

IFC(W) will be appraising the pro-
jects in the pipeline in due course
and wil] decide its involvement tak-
ing into account factors, such as,
economic viability and technical fea-
sibility. So far, during FY-83 Gov-
ernment clearance has been given to
IFC(W) investment consisting of a
loan o: US § 5 million and equity of
Rs. 4.5 million in respect of India
Equipment Leasing Ltd.

Grounding of Dakota and Fairchild
transport aircrafts of LA F, on techni-
cal ground

4561. SHRI PIUS TIRKEY: Will
the Minister of DEFENCE be pleascd
to state:

(a) whether it is a fact that about
100 Dakota and Fairchild “ranspert
aircrafts of the Indian Air Force have
been grounded on some technical rea-
sons recently;

(b) if so, what is the reason of
grounding such a large number of air-
crafts at a time;

(¢) is it due to some deficiency in
the aircrafts or is there something
wrong with the maintenance of air-
craft; ang

(d) what measures are being taken
to improve their performance in diffi-
cult terrain and in poor weather con-
ditions?

THFE. MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
to (d). Dakotas and Fairchid Packets,
which form Part of the transport fleet
of the I.A.F, are very old aircraft, On
account of age and obsolescence = of
these aircraft, periodical problems do

A

arise causing temporary grounding of -

the aircraft fleet for inspection and
rectification of defects. Presently, -
while some of the aircraft are still
under inspection, the remaining ave
flying.

A decision to induct AN-32 aircraft
of USSR origin to replace the obsoles-
cent medium transport fleet of I.AF.
has already been taken. With the in-
duction of AN-32, Dakota and Packet

aircraft of I.A.F. will be phased out _

of Service in stages.
Export to third world market

4562, SHRI PIUS TIRKEY: Will
the Minister of COMMERCE be pleas--
ed to state:

(a) whether it is a fact that for a
long time efforts at increasing exports

have been confined broadly to the
industrialised West ignoring the
growing potentialities of the third

world market;
(b) if so, the reasons thereof; and

(¢) if no*, what steps are being
taken by Government to increase ex-
ports to the thirq world market?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a) and (b). India's export to third
world market has shown an increase
over *he years. All possible efforts
are continuing to step up India’s ex-
ports to third world market.

(c) The various measures to pro-
mote India’s exports to third world
market include: (i) entering into
trade agreements (ii) exchange of
trade delegations (iii) conducting of
market surveys, commercial publicity,
participation in fairs & exhibitions, or-
ganising buyer-seller meets, etc. _(iv? J
encouraging Indian consultancy firms
to secure consultancy and manage-
ment contracts in developing coun-
tries (v) negotiations at Govt,‘pvQI
to remove constraints and to identify



ﬂﬁn items of exports and the mea-
sures to promote the same.

Replacement of uneconomical Turbo-
prop Aircraft of LA,

4563. SHRI PIUS TIRKEY: Will
the Minister of < TOURISM AND
CIVIL AVIATION be pleased 1o
state;

(a) whether it is a fact that Indian
Airlines is losing Rs. 1.10 crore per
month on the operation of uneconomi-
ca] turbo-prop aircraft;

(b) if yes, what are the rcasons
for continuing their operation; and

(¢) what steps are being taken to
replace those aircraft and by what
time?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVII, AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) Yes, Sir.

(b) Many airports where Indian
Airlines js operating its service have
yet to be developed to a level to make
them fit for operation of Boeing air-
craft, On some of the routeg traffic
‘generation is not commensurate with
the minimum load required 1o make
a Boeing operation economically via-
ble, For the present, therefore, the
balance of advantage lies in oparating
turbo-props til] such time they are
phased out and replaced by a more
suitable aircraft.

(¢) A decision has already been
taken in principle to phase out turbo-
prop aircraft. A systems study re-
garding the capacity requirements cf
Indian Airlines for the period 1984-85
to 1989-90 is in hand. A techno-eco-
nomic evaluation of all the suitable
aircraft available in the market will

" be carried out and a decision will be
‘taken to indugt the type of aircraft
which will | 'best suit the requirements
of Indian Airlines,
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MMTC to Export non-canalised items
under OGL

4564, SHRI PIUS TIRKEY: Will
the Minister of COMMERCE be plea-
sed to state:

(a) whether it is a fact that the
Minerals and Meta] Trading Corpora-
tion is seriously considering a propo-
sal to expert non-canalised items
under Open General Licence;

(b) if so, the reasons thereof; and

(c¢) what are the non-canalised
items which will be exported by the
MMTC under Open General Licence?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a) to (¢). As a measure of export
promotion and enlargement of its
business through product diversifica-
tion, the MMTC is exploring the pos-
sibility of undertaking exports of non-
canalised minerals.

Action against cofficials o©f Apparels
Export Promotion Council

4565. SHRI ANANDA PATHAK:
Will the Minister of COMMERCE he
pleased to refer to the answer given
to Unstarred Question No. 3368 on
30-7-82 regarding C.B.I. enquiry
against certain Officers ang state:

(a) whether any disciplinery action
has been taken against the officials
of the Apparels Export Promotion
Council against whom the CBI has
recommended deparimental action;
and

(b) if so, what action has been
taken?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a) and (b). It is understood that
the matter is stil] under consideration
of the Apparels Export Promotion
Council.
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‘Coordination of trade fairs by trade
fair authority of India

4566. SHRI ANANDA PATHAK:
‘Will the Minister of COMMERCE be
pleased to refer to the reply given to
Unstarred Question No. 2165 on the
15th October, 1982 regarding rival
garments fairs in New Delhj and state
whether Government propose to en-
trust the coordination or running of
garments fairs to be held in Delhi,
Bombay, Madras etc, almost simul-
taneously to the Trade Fair Authority
of India?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI_RAM DULARI SINHA):
No, Sir.

Transfer policy in office of Controller
General of Defence Accounts,
New Delhi

4567. SHRI RAMAVATAR SHAS-
TRI; Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that Con-
troller Genera] of Defence Accounts,
New Delhi had formulated a transfer
policy in the year 1976 in consultation
‘with both the Headquarter Associa-
tiong for Defence Accounts Depart-
ment;

(b) if so, the tenure for repatriation
transfer of Section Officers, Auditors,
L.D. Clerks for Commands and inter-
Commands;

(c) whether it is a fact that in
CD.A, Patna Command, some sta-
tiong have been categorised as hard
tenure stations;

(d) whether it is a fact that repa-
triation transfers from peace and

hard tenure stations and inter-Com- -

mand transfers are not being imple-
mented in due time for the last three
years due to paucity of funds; and

(e) whether it is also a fact that
the correct statistics for funds were
not furnished to implement the set
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transfer policies and employees an;r ¢
made to suffer? R

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) Yes,
Sir,

) (b) No tenure has been fixed for
Inter-Command " transfers.

(e) Yes, Sir.

(d) The transfer policy is
implemented to the extent
tratively feasible.

(e) No, Sir,

being
adminis~

\

Increase in facilities at International
Airports

4568, SHRI A.NEELALOHITHASAN
NADAR: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) how many International Air-
ports are at present in India;

(b) which are they;

(¢) whether Government are satis-
fied with the facilities these airports
are at present having; and

(d) if not, what specific program-
mes Government are having at pre-
sent to increase the facilities at each
of_these airports by developing them,
and the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI XKHUR-
SHEED ALAM KHAN): (a) and (b).
There are four International Airports
in India; which are located at Bom-
bay (Santa Cruz Airport), Calcuita
(Dum Dum Airport), Delhi (Palam
Airport), and Madras (Meenambak-
kam Airport).

(c) and (d). The facilities available
at ‘hese airports are generally satis-
factory. However, keeping in view
the need for providing better facilities
to the air travellers, both domestic
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ud intemational the following major
projects have been undertaken:

(a) New . Internationa] Passenger
‘Terminal Complex at Bombay Air-
port (Phase II) at an estimated cost
of Rs. 22.49 crores. This project is
scheduled for completion by March
1985.

(b) New International Passenger
& Cargo Termina]l Complex at Delhi
Airport (Phase I) at an estimated
cost of Rs. 63.95 crores. This pro-
ject is likely to be completed dur-
ing the year 1984-85.

(¢) New National Terminal Com-
plex at Madras Airport at an esti-
mated cost of Rs. 10.04 crores, This
project is likely to be completed
during the year 1984-85.

Apart from the major projects men-
tioned above, during the Sixth Plan
IAAI is implementing a number of
schemegs to improve service facilities.
the cargo warghousing facilities arc
being augmented and the operational
facilitieg at the four international air-
ports are being streamlined and im-
proved.

Balance of Payment

4569. PROF. MADHU DANDA-
VATE: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether ag a result of the heavy
and costly imports and recessionary
trends in the import market, the
balance of payment position is
seriously strained;

(b) if so, what 1is the present
balance of payment position; and

(¢) what steps are taken to improve
the balance of payment situation?

THE MINISTER OF TFINANCE
(SHRI PRANAB MUKHERJEE): (a)

India’s external trade and payments
situation is severely strained because
the economy has experienced a num-
ber of exogenous shocks. There has
been a sharp rise in the prices of
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essentia] imports, especially of POL.
which occurred in 1979 and 1980,
while the prices of some major items
of India's export interest have declin-
ed significantly. The growth in
India’s exports has also been con-
strained by the continuing recesszion.
and intensification of protectionist
measureg in the developed countries.

(b) The balance of payments posi-
tion in 1982-83 has shown some im-
provement over the previous year;
but nevertheless the 12osition continues
to be a cause for concern in view of
the large external trade deficit and its
implications f{or the current account
position of balance of payments.

(c) The Government have taken a
number of measures which aim at re-
duction in imports, especially, of bulk
itamd, through increasdd domestic
production and these have had an
effect in 1982-83. Effort: asre also
being made to improve export per-
formance and to increase the flow of
remittances from abroad. Necessary
steps are bsing taken to prevent any
undue decline in reserves by meeting
the essential financing requirerments of
the economy from multilatera] and
commercial sourceg consistent with
observing prudent limits on debt
servicing.

Accommodation/Boarding faci’ities at
Bodh-Gaya Pilgrim Centre

4570. SHRIMATI MADHURI
SINGH: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) whether it is a fact that Bodh-
gaya is a major attraction for Buddh-
ist pilgrims and tourists from all over
South East Asia and particularly
Japan and Thailand but the place

~ lacks adequate accommodation and

boarding facilities; and

(b) if so, the steps proposed to
improve the situation?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
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CIVIL AVIATION (SHRI KHUR-
w£HEED ALAM KHAN): (a) and (b)
Yes, Sir. The Department, in consul-
tation with the State Govt., has pre-
pared a Master Plan for Bodh Gaya
for the provision of various facilities.
In addition, a special train called “The
Great Indian Rover” is shortly being
introduced for the convenience = of
tourists visiting places of Buddhist
interest in Bihar including Bodh
Gaya. This train with accommodation
for 126 tourists will be like a hotel
on wheels catering to various places
of Buddhist interest.

Stepé proposed for reducing conges-
tion at Delhi and Bombay Airports

4571. SHRIMATI MADHURI
SINGH: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) whether Government are aware
of the congestion at the Airports, spe-
»ie'ly at Delhi and Bombay Airports;
and

(b) the steps
the same?

proposed to reduce

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) Yes Sir.
Due to night landing and take off
restrictions imposed on airlines in
Europe and Far East and the geogra-
phical location of India the inter-
national flights have perforce to pass
through India during the early
hours of the morning resulting in
congestion at Delhi and Bombay Air-
ports.

(b) At Bombay Phase II of Termi-
nal II with an annual capacity of
2.5 million passengers is being cons-
tructed and is likely to be completed
by 1985. At Delhi a new international
terminal with a capacity of 3.5 mil-
lion passengers per annum is being

~built and is expected to be ready
for use by the end of 1985.

" ners in India for supply of

Relaxation of resirictions by France
for imports from India ;

4572. SHRI B. V. DESAI: Will the
Minister of  COMMERCTE be pleased

to state: i

(a) whether it is a fact that France
has decided 1o relax restrictions on
the import of certain Indian articles;

(b) if so, whether India has ore-
pared a list of such commodities that
find difficulties in entering into the
French markets;

(c) whether the list was prepared
at the instance of the French = Gov-
ernment following the recent visit of
French President; and

(d) what assistance from France,
India is likely to receive and what
are the fields?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(ay to (d) Government have no
knowledge regarding relaxation  of
restrictions on import from India of
certain itemg by France. However,
the question of India’s adverse ba-
lance of trade hag been taken up with
France at the time of the last meet-
ing of Indo-French Joint Committee
on Fconomic & Technical Coopera-
tion which held its sessions in Delhi
during October, 1982 and again dur=
ing the visit of President Mitterand
of France to New Delhi in November
82. The French authorities were. re-
quested to send a Purchase mission
to India to identify different sectors
in which France could look to India
as a source of supply. A 12 member
delegation of senior officials of major
French Companies visited New Delhi
and Bombay in January, 1983  and
held discussions with Indian counter-
parts. They also visited the Indian
Engineering Trade Fair. The report
of the Mission is awaited. It is hoped
that as a result of the visit of = this
team, further sectoral visitg h-om‘
France will take place to locate part-
needed for the French market. o
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~ Directions to banks for removing un-
. employment problem ¢

4573 SHRI HARIHAR SOREN: Wil
‘the Minister of FINANCE be pleased
h ﬂtd&e;

- (a) what are the scheme: intro-
‘duced by his Ministry to remove un-
~employment problem for the country:

(b) whether Banks have been given
special direction anq guidelines to
help in Government’s efforts for the
removal of poverty and unemploy-
ment problems in the Sixth Plan; and

(¢) if so, the details of the role
played by bank in this respect in the
last two years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHK!
JANARDHANA POOJARY): (a) and
(b) Public sector banks are expected
to play primarily a  supplemental
role in assisting the implementation
of the gpecific Governmeant  pro-
grammes directed towards providing
opportunities for gainful self-emnioy-
ment to the people.

Pursuant to the recommendations
made by the Working Group et up
to study the ‘Role of Banks in pro-
moting employment especially in ru-
ral areas’ detaileq instructions were
issued by the Reserve Bank of India
to commercial banks for augmenting
credit for promotion of employment.
Based on its suggestions, the Bankers
were advised by the Reserve Bank of
India as follows: !

1. As the block hag been identified
as the unit for employment plann-
ing for the Sixth plan, banks
should concentrate on the imple-
mentation of self-employment
schemes in blocks for which deve-
lopment plans are ready and should
simultaneously aim at gradually
extending their schemes to other
blocks.

" 2. The district level consultative
committees formed under the lead
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bank scheme should continue to be
the principal mechanism of coordi-

nation between barks ang develop-
ment agencies, (

3 The District credit plang for-
mulated by the lead banks should
be elaborated to indicate clearly
the link with employment and de-
velopment schemes.

4. At the block level, a certain
weightage is being given to Sche-
duled Castes/Scheduled Tribes in
the planning process. Flowing from
this, credit planning should also be
weighteq in favour of these com-
munities and special bankable
schemes zuited to members of these
communities should be drawn up to
ensure their participation in  such
scHemes and larger flow of credit
to them for self-employment.

5. To enable effective participa-
tion by banks in operational deve-
lopment agencies, representatives
of lead banks have been made
members of the executive com-
miltee of these agencies, State Gov-
ernments have been advised to in-
clude the representatives of lead
banks in the executive committees
of other development agencies at
Block|district level.

6. To enable banks to extend
their coverage among tribal areas,
State Governments were advised to
consider ceding large sizeq multi-
purpose societieg (LAMPS) to
banks.

7. Banks will have to establish
closer liaison with the district in-
dustries centres which have been
set up in different districts for pro-
moting self employment.

8. To fulfil their role in promot-
ing self employment, every bank
should strengthen the organisation
for implementing the lead bank
scheme at various levels so that the
technica]l capability of banks’ hran-
ches to identify, formulate, imple-
ment and follow up the schemes
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can be adequately built up. This
will involve, among other things,
the development of new organisa-
tional plans for specialised bran-
ches, upgradation of the one man
branches i rural gareags and
strengthening of the inadequately
staffed branches.

Based on these instructions, banks
have framed schemes to finance per-
sons engaging themselves in gainful
occupation.

In addition, banks are participating
in the Integrated Rural Development
Programme (IRDP) under which 1.5
crore families in the rural areas
would receive about Rs 3000 crores ag
credit from the banks over a period
of 5 years to enable them to improve
their living conditions through self-
employment. Banks are also partici-
pating in the scheme for Training
Rural Youth for gself-employment
(TRYSEM).

(¢) It is not feasible to separately
indicate the number of unemployed
persons who have gavailed of credit
from the banking system to take up
gainful employment. The pumber of
borrowa] accounts in the  priority
sector which aimg at creating  self-
employment opportunities for the un-
employed increased from 110 lakhs as
at the end of December, 1979 to 153
lakhg as at the end of December,
1981. During the  corresponding
period, the amount outstanding in-
creased from Rs. 5986 crores to  Rs.
10240 crores.

Tsreta i faaw # aver 3( 3) &1
HAFAUA P

4574, =t v fawi® wrRATA ¢
qnn aforey wAT wg waw A
FaT For fF o ‘

(%) #ar wara # Trswatar wiy-
faam & arwr 3(3) Fr qrea frar
o <@ & W afe gh, & a§ 0w aw
&F Prm foaw wwwe m@Ew ST

fod 7 e Sy AR R
a0 KAy AT warAt # ool fed
AN '

(@) ™ 0% T ¥ W g
fFaT aF g & ma gy Wi gaw
& fraw gai @1 sax =y & fear
T

() wavas g faw g/
giawrg farely 7€ #wi wan & Gadr
&y aan oS &var woardt #
sHifE 1w

() 1968 & =g fwax wEf-
wafanss eAvhE FF W} =H
fadi &7 o= & & wiehw aw @@
™ ¥ AR

(z) =1 wea™ ¥ wsarar wia-
e ®r a1 3(3) 1 SEATT FA
I wigwieal & faeme a8 F@-
I Fr g ; wre gfE wgY, A ?

Fifysa Hawy ¥ TSy Hay
(sfwmaly  aw geiwy feegn) o
(%) sfr, g8F 1 1982 &F W
ST &3 T wWEE weat &1 AT
fardtag =R g —

STy fd T &= ua wasfr AT

T HEN AT § O S f&F o

gEqT MY HEWl &1
qByT

585 585

(&) = watmy # 1982 &
AW 1153 97 G ¥ ww gu
WL 5% ¥ 436 qai & su7 fg=
% fad wF 1 @9 9@ F ArE IEW
Y SETE TG A |
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L S ek e L
T wm a3 T f‘,ﬂ- a1 THE MINISTER OF STATE IN
2% ﬁ,ﬁ )a:: . qT ISR M gE MINISTRY OF TOURISM AND
" B SHA[TEwE CIVIL AVIATION (SHR1 KHUR-

sFifoa % sidr § 1 F wwwT falE- SHEED ALAM KHAN): (a) to (b.
w3 Fredra ey The required information is being
w. R collected and will be Jaig on the Table
1. FOT  wartad  Fr arfaw of the Lok Sabha.
ERIEIE CINECI £ :
2. F@ oA gwe  (arlrsy waafea wife/smgfes waade &
Fararer) | arcfas A N qA A FA ¥
3. Fd fsqma a9z (a9 faana) fry gaael wluwifedl &
4. HATET F SARAC AT freg et
5. Fr(orsy qrIAY
6. SeFw faata Frorred g weda 4576, =0t " famim arwEE ¢
TIFFR | #0  wdzw s = fawea

. o & 7g FEE av Far ¥4 F o
(w) =& "avaq & Ramdm .

18 FAt@G[d737 1968 & am () sa¥ daras & fafaw
wifYa 3 93 € 13w 9f aotaa] faardi § Sofrare faw  F4TM
FASAT F T AUSr qar fgedr &l Taw &
¥ f59 o/ &0
o (7) wa% § Aofiae, FFax F4-
(%) o= =t S0 Pl . -
. A HTET AT AL AT AT T
SCs/S8Ts in Public underiakings wifa & & WK geaw Ay § gAET
4575, SHRI RAM VILAS PAS- sfaa #41 & ;
"WAN: Will the Minister of TOURISM - ~ .
AND CIVIL AVIATION be pleased fo (7) =1 maqfeq slg vd wY-
state: . Flad sTqard & fqd wwd wier
(a) total number of cmployeces geaAF At § Q& T g
category-wise in each of the undertak- - ) - .
ings under the control of the Minis- (7) afz ag, &1 A7 *FZ =
try of Tourism and Civil Aviation; qef F F HT IR F4T q:.‘f}arrg]'
(b) the number of -Scheduled FCW g
Caste{Scheduleq Tribe employees,
out of them, category-wise; (—:-) Fq7 gLER 39 wiawdfay
(c¢) whether orders for. reservation & g ?Tl'&i'f%ﬁ FIAT é =) ATY-
for Schedul.ed Caste|Scheduled Tribe faq wfa s maglad wawrE *
have been issued to each of the un- ; 2oL e
‘dertakings, both for initial appcint- qrg  FEAIEATT  ITweT EiA TT WY
ment and promotion; and swaw F2 wasr frafR @@ s@
~ (d) whether the'quota reserved for g ; A
SCs|STs has been completed, if not,
what steps are being taken to fill the (%) alfz g, a1 @dr a5 (wax
~quota at the earliest and by what . »
time the quota is expectedq to 'be ~ wiagifedt & faws aﬁ'&ﬂ@ il “i

scompleted? § AR idardr 1 A w0 g ?
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qgea wie @e fawea darea
# g wait () wvily wwaEw
(®) & (9). wifqa g THg
Y AT W 9T AF AT 72T 9T
@ & S

smafen wfa/wagha sawfaal &
TIEN FE NGWAFR F fog
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Fu T o
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(7) 7 wyghea onfadi  WR
Agfes staafaal 0 wRaT e
wa® o ¥ qu &< femr v g ;

(%) afe =, @ G N ;N Q@
s F a7 wr faow Faw So@
MRE

(%) 7ar qeer 37 wiwwdal &
foeg #1f wrid Fed § A wg-
ghaa sfadt s sygfea Smarfat
¥ wEar NrA IEfEEATd F  Ioaew
AT gu M g waw w fagfe
T FW g AR

(3) afk &, @ feax s
* fazg weft a@ Foiad @ af 2
W T FEAE @ qE g ?

aiforsa sare A Twa Aat (siwa

g faeg) ¢ (F) ¥ (9). T
ooy g= 81
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Amending memorandum and articles
of Association oy AEP.C

4578. SHRI M. RAJASHEKHARA
MURTHY. Will the Minister -of ‘COM-
MERCE be pleased to refer to the re-
ply given to Unstarred Question No.
3173 on 22nd October, 1982 regarding
directiong by Government to Export
Promotion Councils to give certain
powerg to Government and state:

(a) whether the Apparels Export
Promotion Counci] has been asked to
amend their Memorandum and Arti-
cles of Association to give certain
powers to Government as mentioned
in Circular No. 6/1 MDA|82 dated 4th
January, 1982; and

(b) the action taken by the said
Council in this regard?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a) Yes, Sir.

(by The Executive Committee of
the Apparels Export Promotion
Council considered the directive of
the Government contained in O.M.
No. 6]1/MDA|[82 dated 4-1-1982 in its
meeting held on 15-2-1982. The Coun-
cil has informed that the holding of
its Annual General Meeting has been
stayed under Court Orders in con-
nection with a case relating to some
other amendments to the Articles of
Association.

Moure Vayudoot services in Gujarat
dlll'ing 1983-84

4579. SHRI NAVIN RAVANI: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the details of the Vayudoot ser-
vices being operated in Gujarat;

(b) whether there is any proposal
to start more Vayudoot services in
Gujarat during the year 1983-84; and

(c) if so, the names of places likely
to be covered?

CHAITRA 4, 1905 (SAKA)
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THE MINISTER OF STATE OF

THE MINISTRY OF TOURISM AND
CIVII, AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) 'to (¢)
Vayudoot is not operating service to
any gtation in the state of Gujarat
so far. It is, however, proposed to
provide an airlink to Kandla by
Vayudoot shortly. Subject to availa-
bility of suitable aircraft and deve-
lopment of other infrastructural faci-
lities Vayudoot has plans to extend
its gervices to Surat, Amreli and
Dwarka in Gujarat. No definite date
by which these new stations will be
airlinked can be given at this stage.

Interest free advances to contractors

4580. SHRI BHEEKHABHAIL: Will
the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
state.

(a) whether it is in consonance
with contract rules that contractors
are given advances|loans and advance
assistance in Government department
ang public sector undertaking;

(b) if so, whether it is followed in
all the Departments of the Govern-
ment of India in the matter of grant
of interest-free advances to the con-
tractors;

(c) in how many Public Sector
Undertakings this practice is preva-
lent;

(d) whether it is a fact that ‘his
Ministry and or the IAAI authorities
have advanced lakhs of rupees to
some firmg in Calcutta as well as in
Bombay wHich have not started any
work so far;

(e) if so, the reasons therefor;

(f) whether his Ministry proposes
to make a probe into this by an im-
partial investigating body; and

(g) the action taken against ‘the

. Officers responsible and the firms?

THME MINISTER OF STATE OF

' THE MINISTRY OF TOURISM AND
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“ CIVIL, AVIATION (SHRI KHUR-

SHEED ALAM KHAN): (a) to (8)
The information is being collected
and will be placed on the table of the
Lok Sabha,

Import of Maps in contravention :of
Section 11 of the Tustoms Act

4581. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that maps
produced contravening the Section 11
of the Customs Act (1961) are being
imported in India; (Refer Surya
Mag. New Delhi, Jan. 1983);

(b) if so, how many mapg are
being in circulation till date;

(c) steps taken to stop the circu-
lation and prosecuting the distribu-
tors in the country; and

(d) details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) and
(b) Import of maps contravening the
provisions of Section 11 of the Cus-
toms Act, 1962 has occasionally been
noticed by the Customg authorities.
However, as no record of individual
imports is kept by the Custom Hou-
ses, it is not possible to say how many
such mapg are in circulation.

_ (¢) and (d) Under section 11 of the
Customs Act, 1962 the Government
hag prohibiteg import into India of
books, periodicals, maps, etc.,, which
directly or indirectly question the
frontiers of India or the territorial in-
tegrity of the country. Such maps
contravening the provisions of sec-
tion 11 of the Customg Act as and
when their importation comes to no-
tice, are released only after taking
necessary corrective action. B
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g arfaa f&a a7 & v 9AE
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3. fepaawfeanzwd - qriiroEw A R soEeE 158w

R firo amT s gt

4. W TEoTg sfagTor gl A faoht srmg faselt - 120 FwmETE
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10. fergaa wfemzsd #17- aUA aFagaw fofrse- 168
iR fero arme faeelt @@a

11. feeam wfemzo glremr AW dgaw FUq J0HTER
qv st fasefr w9

12. W veafafaan o Fraar | fasft swnnd faselt 270 FwmATE

mJ
13. WTg g mifugr  fasnd e aga & e foft 1807
fero IwEETy faerelt w@9a #
FEITIAT |

1977

1978

1978

1980

1980

1980

1981

1981

1981

1982

1982

fevasty : fooft STaTmd faswft gfawrdt A wnow w1 o SvEw @

wWFT 0F ey F smar fAfew fear osmr
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\Jhdlﬂhhtmeme
Services

4584, SHR1 INDRAJIT GUPTA:
SHRI R. N. RAKESH.
PROF. AJIT KUMAR
MEHTA:
Will the Minister of DEFENCE be
pleased to state:

(a) whether hig attention has been
drawn to a statement by former
Army Chief of Staff Field Marshal,
8. Maneckshaw, on 11th February,
1983 advocating a Joint Chief for the
three defence services; and

(b) whether such a proposal is
under consideration of Government
in the interests of quick “decision-
making saving an expenditure, and
conformity with modern concepts of
an integrated defence mechanism?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
Yes, Sir.

(b) No, Sir. Government have had
occasion in the past to examine the
question of having a Joint Chief for
the three Defence Services. After
consideration, it wag decided that the
present system is functioning satis-
factorily and there is no neeq to
change the same.

stafgai oz fax 7 § gz £ 7w

4585. st TrITEFAIT  wIEEY @
o1 fa| ") @@ FA 7 gar G
f&

(%) #ar =@ fear  wfae
ue gfirez mntarestsm & Awad
1983 # faamw § wmoar gEwr
araaq fean av ;

(=) ufe i, & aar 3%
adas 8 aw #9E oF) f5 wefari
1 fah) &7 3 gz & @y

(%) #ar ;77 Wdl @ 9 T
SHIT # oW oW g€ g ; W
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(w) afx &, & wewre #7389 02
Fau afatwar g ?

faw wsarem & wow wan (s
qgtfatiar wiw) @ (%) =T (@) .
afen wredla #Ffrez oz ghwe
i35, #IrE W fgAiF 3-2-83 F
X WEFIFET @ JIT gAY
wrawion wfafs &1 21-1-83 #1
fadmam % 7% 927 # afas =0 A
afig @Fe ¥ spw O § fagi
B AT & AIG-HE /T &
% FTAWCH FF FT fad a7 fFar
waTe atfF ansa wrva § ewnEaTi
F1 Aigdl w7 FAEAT UF QqETA
qE 9T I9AT FUE AT AT |

(%) ¥ @77 [®msAT @ W
Mafei aar asrei avy faf F7
QAT FEq [AGET TATW  T47H AT
g@EA wew AnE ¥ R gvEEiEy
e gE E

(7) sf¥ dfagm & mada
FT Uy FUATA Frfama g, zwlao
fadl &7 =) fagaam goe H fHE
I FFT  FT FWIGA  Faa TG0
& AT QAT T AT IAw SEAN
8 fear ar awaT 21 T wAmS ¥
faw F@fa fag #Aa g1 fagev
1980 ¥ =¥ f&v wval 1981 ¥
wer wfadi &7 aFHET FATAT TqT
ar arfs z= wrew F wd) GgEmiaT
fomre far st &% 1 ®EY 1981
# gu mEr wfEdi & wedmA W)
famrfeaii & maswor 8, svaw grer
Faeafa swg-zai  wiT =W,
HIAE, W W7 AW AT PRy
v #1 wifes A@ W g &
mfra #7957 gaer awEw Wi
fa% #7 & war7 o7 wfefEy semee
WeE am Addr weadl ¥ fae
TATE FT 47 74 A w7, fE orem



211 Written Answerg

¥ fadia fedl %1 var fag were
# AT /FGT &, n5TAG FA ¥ fAg
us faqow afaim 7 fafas
g gwE T 29 N4 1983 FI
gyt feqie geag #7418 Hie A
faqiifed gvaw & faamea &7

Bl AMIT AAT QAT QAT F
TG AN W AEAREAE FIHAN
¥ qie? frar st

4586. SrQaAw wWET FAT ¢
a1t faw @3 ag FOF T ogan
FIT fF

(%) 21 fagT ® ®izi F.a9T
JAC Feq(A AT F 75 TATA

_#W FT qdar & @ o8 A
T@Y W TS BN w4 g 34
IqF &g ¥ @AAFAT a4 FAT AN
AT 8

(=) a=z i, ar TqrA@ Aol
& faa areigs 800 ®¥ FF F
iq4 Fw FiaE foaq 9z g3 ¥
feqs geara, F1aa1, AWE, IFIET,
gIfqaw, AHe, faga varza, =arfa
& fafqw =EwHEF waFAr H &
1977 @ A 7f fwa7 g7 § =<
4% A 537 9Ff avwlEr A@IT &
qria @i w1 fagas fear qan
"I

() afz faqfasar 3 avse
& s faema faam & afoa ¥
fed w4 =73 & AqHE &4 A
w§ & A F30 HFTT 7 e I
afgsifal & =g 9v garfag
@al & eqrdra afgsifoi i frgfas
FA gar Qfgqt F1 qar 7 F1E7

faa e # aeawa (siezarfa
W owa) o (%) wafad
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IAFAFE UFT T AT VGl B a4r T4
aqr-9za 97 g f2ar [Ean

(@) =tz (7). QFR X
grETdl AT w1 Aarg 4 g fR A
faa 9gi & Faawm %1 afasan
vifw 800 =% 3 nfas & & 99
Qv 9 AEF  TRNET RS F
AETA A FL G471 WAT & AT HA@T
FT I3 Faa s feafs § &
frar s afs TR FEAWE
RATHIIGAT TAOE NET FT |
AIELT AR A GAGEATH] F
faw  afgadia a7 8 fazarfed
(mrfearfadi afga) enfasai #1
afgareaar @ =fgs 1 fa) faaw
afegiRar #1 TqE@AT F AFAE &K
g3 A AN AT FEHEART T AT
gfgaraar & s & 1 Y AW
I, F1GAT, [AWF,  TFIET,
aifags, #HFz F1 IWEA T4
fasdl dar F7H FA™  TUAE v
F4@E ¥ A AW g | HE
saqt ¥ waasi ¥ fag ag W@
nFAF § % 7 F19 F ArEvaFa i
F RAET VKT TR [F( FTIA
srAfas gedza i #1 SagFAG 1 HAAT
a7aqr fagiver & fag "dr/=aq
afrfaat wiss #31 a8 T@v@ Fv4
¥ fag f& s1gaq sedfigai & ziEt
FFIAT A g_“r, FEEIE: TEQ
fasmas =1+ wifaa fear s
g wfFar & wrzr Fmgr wgar
FAMA T4 & A1 AT G0 AfFIAN
Fifas avao g arfga)

Mu]tinationa] drug companieg within
ambit of FERA ... _e

4587. SHRI R. P. DAS: Will the
Minister of FINANCE be pleased to
state:

(a) which of the multinational drug

companieg fall within the ambit of
FERA;
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(b) which of them do not comply
with the provisions of the FERA in
so far ag the dilution of foreign
equity is concerned; an‘d

(c) the measures adopted to regu-
late the erring multi-nationa] drug
companies and the results achieved
so far in this regard?

CHAITRA 4, 1905 (SAKA)
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THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE). (a)
to (¢) A statement is attached show-
ing the latest position regarding com-
pliance of directives issued under
FERA. M|s. Smith, Kline & French
have not so far taken action to com-
ply with the final directives issued by
the Reserve Bank and the matter has
been referred to the Director of En-
forcement.



216

Written Mnswers

.. :". mm ”1 19!3

Written Answers

215

RN ame s ] . - e
. o001 Lad!
paueme  uo.uip 4oy waydyg %¥L 1ad [epug] ‘op ¥ swodjp sySnoung &
‘uonedopied Symbo uS,ad0) jo jaag) ’
1. Sups,;xa AP M onunuod ued Aueduio) Y069 g ® ‘pyT {erpuy) Auedwop) sjooq °&
‘uonjedionded Aymby  uSialoy jo [uoad)
e SunsoxX A1 Yum  onunuod ued Luedwop 918 * i . ¥ “PIT elpuj Jodeg ‘1
B et s e o e o St B s e, o 3 e e ., S i s e S S AR R o e 0 T
. S L4 £ g 1
B o o e et ot o it e e o e S S 8 S i i e s gl
‘uoneandde yyad
3o aurr) je L1mba
VAL fepun pamjpip ¢l uStaiog/L1mbo *ON
syieuioy aq o3 st Limby uSt0) PIYM 03 94> | JF gj uBralog Sunsixyg Aurduwiod ayy jo sweN s
i S0 11

) ._:um:mm.»:m 10J JUWI0Ju  JO 181010211 941 0) Paliajal uooq sry
958 SOYM Youald B surpy ‘Yitwg s/py 1dsoxa parjdwoed aavy wayjo iy Yoo 01 L3mby juspisaa-uou wonpod 03 patmbad odom saturdwod saoqe AP

U

prT (1) youatg 3 sury ‘yrwg ‘L

“Aequuiog “*prT e1pu] Jo SEJOYIIN "9

“Aequiog “*pyT Eurtayog uerpuy €

-Sequiog “py Iad {1) ploymg aD ¥

“Sequiog “'py] ‘oD B Welep ane) €

“Sequiog. “prT “3ad (e1puy) satojeloqer 1oqqy ‘T
“Sequiog “pyT (utased) ‘oD SniQ youalq ojSuy ‘1

Shopopmuiio,] aifed “T



218

CHAITRA 4, 1905 (SAKA) Written Answers

Written Answers

217

‘pausst o 03 125 AP [eul] %o 9%,6¥% . . panuiy odyueg-tug. L
"parteme spesodoid uoynp(q YobL %68 "ot “PYT SIONPOE Moy g1
PMST aq 03 39K 9ATIODIIP [RUIg %0b %LoSS © Py uesnputp] uosplefory 6t
UONBIIPISHOD
Iopun st an2oip jsureSe uwonejuasatday ‘uonesSijqo odxa Yor wm %15 %og . © panmry seyg h
o 9507 01 pampip Ajuejunjoa sey Aueduroy) %8¢ €8 . ‘P (B1pu]) siae(g aieg 61
-uonjesiqo 3dodxa 9, o1 oq [im
*paroidde sty nq uonedidnied L3mba uSiadoj jo
%o¥ 01 Suippoy uStatoj [Iq 01 AWNIG oaa Sunsixa M onunUod Ued Aueduon) %,6% ‘pT (e1puy woueSig ‘31
‘uonjedioyied Lymbo ufialoy jo jaasg
: Sunsixy  yPirm  onunuod ueo Auedwon) %09 ‘PiT (eipuy owdor R dieyg ooy <11
‘UOTIRIIPISUOD0  Iopun ST )
NPIP  Yyd WuteSe  u onejuasaidoy ‘wonediqo j1odxa %01 qm %15 LA + pyT uosugof B wosngof ‘ot
-uonedopted £y nbe uSio) jo  jaasg
Supsixa  yum  onupjuop  ued  Auedmop) %9085 ‘P1T s[ednmoeuLieyed 15Y00H ‘6
qum podwod  24.3091.p VAL Yoo %S0-6L4 * *pvT (®1pu]) sauiojeloqe] oxeln) g
*IANOAMP .M pa.jdwod sey Auedwop %o %S¥ © Py toD B siauuely A3ijjoan) ‘L
‘U0,1RI3P.SU0D IIPUn §, IA,3031.p
VA su.eSe uo.aejuasaidor s luedwon %oF %18 * ‘P "3Ad (e1pup Yol ‘g -9
*U0,1B10p.SU0D JIPUN §. 24.3021.p
VA4 su.efe uoyeyuasaidor s Auedwop ‘uorjesijqo Hodxa %01 Ya.m 916 %SS © Py CIad ewpul p.meuin S
uoryedapisuod  Jopun s, %16 o 43.nbo
uBradoj jo uo,nnp Joj jesodoid sLuedwon) ‘uopyesiiqo Modxa %01 Yr.m Y, 16 %59 PIT ®.pul jo £A3an-eqin ¥
S ¥ € 5 1




220

Written Answers

" MARCH 25, 1983

Written Answers

219

e
*p¥] sariojeloqe T Mak, Aq 1as0 woyer
Furoq pur, umop paso]d Sutaq  Aueduiop) ‘dn puim 03 patmbax sepy 9,001 . © 37 tag (erpur Medpm VB
‘patteme swayog Y of
Jo Aymbo uSroioy Yim  anunuod o) .
pomoqe  “Auedwod ‘uonejusssidal uQ ‘dn puis o) poimbal sepy ouelyg * P11 siaioig ¥ Yi1adp uyof -6z
‘uoniedrnied L3mbo uSraloy jo
[9A9] Sunsixo Yym onunuod ued Auedwo)) %YL » . © -pyT serojeioqer] YiokpW  CEE
*+  poaoxdde uopmIp Ioj ouIG “%0¥ 01 Sunmpip &rreunjoasi Luedwop %09 © +pyT (erpuy) aoeg B Ley  "15
*uoob 03 panpip  AjUejunjoa sey Kuedwoo oy, %808 . ‘palWIr] uesnpuryy Iuie)| ‘0B
-4ymbo uS1a10J parsaauisip "
.- Aorojdwod umo s31 uo sy Aueduiod oy, %05 "L¥ g : ) © 'pyT ASrep pugng 61
uonedroned £Aymba uSiaioy O [2a3]
s Sunsixa M onunuod ued Aueduiop %¥1-09 £ 2 L.E *py] eIpu] Zopueg gl



221 Written Answers

Overtime allowance to  Supervisory
Staff jn public undertaking

4588. SHR] BHEEKHABHAI: Will
the Minister of FINANCE be pleased
to state:

(a) whether jt is g fact that the
supervisory staff in public gector un-
dertakings is not covered for the pur-
pose of OTA (overtime allowance);

(b) if so, how and to what extent
supervisory work is undertaken in
absence of supervisory staff when the
staff works overtime; and

(¢) the reasons why discriminatory
treatment is observed between  su-
pervisory staff and the other em-
ployees?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a)
to (c) Overtime gllowance is paid by
the public enterprises to their em-
ployees either in accordance with the
Industrial Legislation or under their
own schemes. Generally, the super-
visory gstaff is not paid overtime
allowance. However, as and when the
exigencies of work require detention
of the supervisory staff beyond office
hours to supervise the work of staff
under them, the benefit of compensa-
tory off is normally extended to them.
This does pot amount to discrimina-
tory treatment gs the nature of du-
ties of the supervisory staff and the
staff under them is different,

Directors of Public Sector ynder-
takings

4589. SHRI K. LAKKAPPA:
SHR] GULSHER AHMED:

Will the Minister of FINANCE be
pleased to state;

(a) the names of Public Sector
Undertakings - whose present Chief
Executives have been appointed for a
term lesser than three years;

CHAITRA 4, 1905 (SAKA)
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~ (b) the names of Public = Sector
Undertakings of whose Directors are
more than 50 per cent officers of the
Government of India;

(c) the names of Public Sector Un-
dertakings whose non-officia] Direc-
tors are from private sector, whose
own trade|industry|business is in
direct competition with the business|
industry in which such public under-
takings are involved and if so, jus-
tification for the above; and

(d) corrective measures
to be adopted?

proposed

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PATTABHI RAMA RAO):
(a) On the basis of the available in-
formation, the names of Central
Public enterprises whose Chief Exe-
cutives have been appointed for a
term lesser than three years are
given in the attached statement.

(b) to (d) The policy of Govern-
ment ig to have a balanced Board
where about 1/3 of the membership
could comprise non-official Directors.
Such non-official Directors are to be
drawn from among persons with pro-
ven record in industry, commerce,
administration, trade-union, public
life etc. Having more than 50  per
cent Dirctors from official sourceg is
not inconsistent with the existing po-
licy. Generally officers of the Finance
Ministry and the concerneg adminis-
trative Ministry are represented on
the Boards. Other part-time Directors
drawn from Government or  other
public enterprises are selected on the
basis of linkages between the orga-
nisations from where they come and
the enterprises. In case of those part-
time Directors who are non-official,
Government takes care to ensure
that there is no conflict of interest.

Statement

List of enterprises where the Chief
Executives have been given a term m’
less than three years

1. Andrew Yule & Co. Ltd.
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Andaman & Nicobar Islands
Forest & Plantation Dev. Corpn.
Ltd.

Artificial Limbs Manufacturing
Corpn. of India Ltd.

Balmer Lawrie & Co. Ltd.

Bengal Chemicals & Pharma-
ceuticals Ltd.

Bharat Aluminium Co. Ltd.

Bharat Heavy Plate & Vessels
Ltd.

Bharat Leather Corpn. Ltd.

Bharat Process & Mechanical
Engineers Ltd.

Bharat Pumps & Compressors
Ltd.

Bharat Refractories Ltd.
Biecco Lawrie & Co. Ltd.
Braithwaite & Co. Ltd.
Bridge & Roof Co. (I) Ltd.

Burn Standard Co. Ltd.

Cement Corporation of India
Ltd.

Central Inland Water Transport
Corpn. Lid.

Central Warehousing Corpn.
Coal India Ltd.

Computer Maintenance Corpn.
Ltd.

Cycle Corporation of India Ltd.
Eastern Coalfields Ltd.

Educationa]l Consultants India
Ltd,

Electronics Trade & Technology
Dev. Corpn. Ltd.

Engineers India Ltd.
Engineering Projects(I) Ltd.
Ferro Scrap Nigam Ltd.

Goa Shipyard Ltd.
The Handicrafts & Handloom
Export Corpn. of India Ltd.
Hindustan Aeronautics Ltd.
Hindustan Cableg Ltd.
Hindustan Copper Ltd.
gzdwun Fertilizers Corpn.

34. Hindustan Organic Chemiecals
Ltd. '

35. Hindustan Paper Corpn. Ltd.
36. Hindustan Prefab Ltd.
37. Hindustan Salts Ltd.

38. Hindusta, Steelworks Construc-
tion Corpn. Ltd.

39. Hindustan Shipyard Ltd.
40. HMT Ltd.

41. India Tourism Development
Corpn. Ltd.

42, Indian Airlines.

43. Indian Drugs & Pharmaceuticals
Ltd.

44. Indian Iron & Steel Co. Ltd.
45. Indian Oil Corporation.

46. Indian Petrochemicals Ceorpn.
Ltd.

47. Indian  Telephone Industries
Ltd.

48. Indo-Burma Petroleum Co. Ltd.
49. International Airports Authority
of India.

50. Jessop & Co. Ltd.

51. The Jute Corporation of India
Ltd.

52. Kudremukh Iron Ore Co. Lid.
53. Lubrizol India Itd.
54. Madras Refineries Ltd.

55. Mandya National Paper Mills
Ltd.

56. Managanese Ore (India) Litd.
57. Maruti Udyog Litd.

58. Metal Scrap Trade Corporation
Ltd.

59. Minera]l Exploration Corpn. Ltd.
60. Mishra Dhaty Nigam Ltd.

61. Modern Food Industries (I)
Ltd.

62. National Aluminium Co. Lid.

63. National Building Construction
Corpn. Ltd.

64. National Fertilizers Ltd,

65. National  Film Development
Corpn. Ltd,

ﬁ National Hyd!o-meetrie ml'
Carpn. Ltd.



225 Written Answers

67. National Industrial Develop-
ment Corpn. Litd.
68. Nationa] Small Industries Corpn,
Lid.
69, National Textile Corporation,
70. National Textile Corpn. (South
Maharashtra) Ltd.
71. National Textile Corporation
(Uttar Pradesh) Ltd.
72. National Thermal Power
Ltd.
73. Neyveli
Ltd.
74. North-Eastern Regional Agricul-
tural Marketing Corpn.

75. North Eastern Handicrafts and
Handlooms Dev. Corpn,

Lignite  Corporation

76. Project & Development India
Ltd.

77. Projects & Equipment Corpn. of
India Ltd.

78. Rail India Technical & Economic
Services Ltd.

79. Rashtriya Ispat Nigam Lid.

80. Rural Electrification Corpn. Ltd,

81. Semi Conductor Complex Ltd.

82. Scooters India Ltd.

83. Shipping Corpn. of India Ltd.

84. Smith Stanistreet Pharmaceuti-

cals Lid.
85. State Trading Corpn. of India
Litd.

86. Steel Authority of Indiz Ltd.
87 Tanncry & Footwear Corpn, of

India I_‘,’td‘
88. Trade Fair Authority of India.
89. Indian Railway Construction Co.
Ltd.

Funds Locked in Sick Units

4590. SHRI B. V. DESAI:
SHR] P, M. SYEED:

Willl the Minister of FINARCE be
pleaseq to state:

(a) whether bank furdg lockeq up
iy sick unitg have tendered to accele-
rate over the years;

184 LS—8
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(b) whether not only more funds
are being frozen ip more unity hut
alsp the quantum of funds deployed
seemg to be getting larger among a
smaller number of units;

(c) whether the number of large
sick uwits with bank credit facilities
of Rs. 1 crore and above rose to 422
with deployment of Rs 1453 crores
till June; 1981;

(d) if so, the action Government
propose to take;

(e) whether not only large units,
but small units are also in sick list
which numbered 22,360 on June, 1981
with aggregate bank finance of Rg. 322
crores;

(f) to what extent the action taken
by Government has helped sick units;
and

(g) whether in view of the large
frozen amount, Government have de-
cideq to take a serious view of the
situation? ! !

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) De-
tails of the amount of outstanding ad-
vances of Scheduled Commercial
Banks to Large, Medium and Small
Scale Sick Industrial Unitg gg at the
end of December, 1979, December,
1980 and December, 1981 (provisio-
mal) are given below:

(Rs, in crores)
1622.55
1808.66
2025.54

December, 1979
December, 1980
December, 1981
(Provisional)

(b) The number of gick industrial
unity ag well as the amount of bank
credit outstanding ggainst ‘them have
increased as compared to previous
years.

(¢) Yes, sir,

(d) In accordance with the policy
of the Government, pankg identify
sickness in industria] units at the
incipient stage itself and draw up
suitable rehabilitation programmes on
a case to case basig in respect of poten-
tially viable units so as to nurse the
unitg to health and to emable them to
repay their dues. In the case of non-
viable units the banks may resort
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to measurey like gnforcement of gvail-
able = gecurities, reeall of advances,
legal measures, etc.

('C) Yes’ Sir-

(f) and (g) Amounts outstanding
against sick units are not necessarily
irrecoverable amounts, Ir fact gevera)
umts have been nursed to health by
the banks and have repaid their dues.
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The information readily available re-
lating to the numbe of large sick
unity  (each enjoying bank credit
limits of Rs 1 crore or above) which
have been deleted from the RBI's list
of sick industrial unity as a result
of their revival ang the amount of
outstanding bank advanceg involved
in them ig giveny pelow:

(Rs, in crores)

During the Quarter ended

Amount of out-
standing bank
advances involved

No. of large units
deleted from the
list of sick units

March, 1980 8 . . . .
June, 1980 . " . . .
September, 1980

December, 1980
March, 1081
June, 1981

During July, 1981 to December, 1981

Several organisationa) arrangements
hava been gvolved by the Govern-
ment, bankg and financial jnstitutions
to tackle the problem of industrial
sickness, The effectivenesg of these
arrangements jg reviewed constantly
ont the basis of which modifications
found necessary in the existing ar-
rangementg are carried out

Txnort of Farm Produce

4551. SHRI B. V DESAIL
SHR] GHULAM RASOOL
KOCHACK:

Will the Minister of COMMERCE
ba pleaseg to state:

(a) whether the Uniop Government
have called a high-level meeting of
private ang public secto, exporting
agencies ag well ag officials of the Min-
istries of Commerce, Finance and
Agriculture in order to formulate
short ag well as long term policy for
the export of farm produce; and

11 30.44
5 G.24
{ 11.(17
- 1.4.42
5 15.02
b 19:33
25 7173
(b) if so, when the meeting  was

held and wha. were the main sub-
jects discussed and decisiong a rived?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a )and (b) A high-level 1ecting
wag held on 29th January, 1983 under
the Chairmanship of Commerce Secre-
tary to sort out prob'ems of exporters
of agricultural commodities, g5 that
exports in the remaining two monthg
of financial year coulgq be maximised
Secretary Agriculture ang Chairman
Cer'tral Board of Excise & Customs
were also present.

In pursuance of the decisions
taken at the meeting orders have
issueq allowing:—

(i) Private trade to export castor
oil without any quantitative restriclion
upto 31-3-83 to General currency
areas.

(iiy Privat parlies have also been
allowed to export HPS groundniits as
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associates of NAFED against the
balance ceiling available with NAFED
on first-come, first-served basis against
100 per cent irrevocable letter of cre-
dit freely to any destination,

(iii) Private parties have been
allowed to export same seedg as
associateg of NAFED withiyy The ceil-
ing set apart for the purpose on
first-come, first-served basls against
100 per cent irrecovable letter of cre-
dit for ghipment upto 31-3-83,

(iv) An additional ceiling of 15,000
tortnes of Nigerseeds has been releaseq
for export in the current licensing
year out of which 7500 tonnes has
be:n canalized for export by associateg
of NAFED on first-come, firsi-served
basis against 100 per cent irrevocable
Jetteyr of credit,

Ambitious Programme for Cardamom
Board

4592. SHRI G. Y, KRISHNAN: Will
the Minister of COMMERCE be plea-
sed to state:

(a) whether it ig a fact that Plan-
ning Commission hag cleared an am-
biidous programme of th, Cardamom
Boarg with a view ty increasing pro-
ductivity to enable India to complete
with other cardamom producing coun-

tries;

(b) if so, the nameg of othey foreign
countrieg whoge production of carda-
mom comeg after India; and

(c) what are the details regarding
tha plan Indian Government have
considereq for improvement ipy this
field for India’s entry into the world
market so far as the question of pro-
duction of cardamom is corrcerned?

THE MINISTER OF STATE IN
THEg MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a) The Planning Commission has
cleared the gcheme of the Cardamom
Board entitled “Cardamom Plantation
Development Fmance Scheme” for in.
creasing the productivity of carda-
mom.
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(b) Guatemala, Tanzanig and Sri
Lankg are ranked below India in that
order in cardamom production.

(¢) The Cardamom Board has for-
mulated a gcheme to improve the
productivity of cardamom,

Export of Granite Stones to Foreign
Countries by Tamil Nadu Minerals
Limited

4593, SHRI N DENNIS: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the Tami] Nady Mine-
rals Limited are exporting granite
stoneg to foreign countries; and

(b) if so, the details of such ex-
ports during th, financial years 1978- °
79, 1979-80, 1980 81, 1981-82 and 1982-
837

THE MINISTER OF STATE IN
THg MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a) and (b). Information is being
collected from the State Government
of Tamil Nadu and would pe laid on
the Table of the House in due course,

Crisis in the Can Manufacturing
Industry

4594, SHRI SUSHIL. BHATTA-
CHARYA: Will the Minister of COM-
MERCE pe pleased to state:

(a) whether can manufacturing in-
dustry is facing a crisis because of
dumping of tin cang from Taiwan;

(b) if so, the messure. Gov-
ernmernt propose to protect indigenoug
industry from this practice of Taiwan;
ang

(c) how far Government's policies
and taxatiory rates are responsible for
rendering Indian goods uncompetitive
even in our own country?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI smg:\
(a) Government have no information,
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(b) and (c), Import of tin containers
is allowed under the import policy, for
Registered Exporterg against exports
of processed foodg and cashew kernals
in order to make our export products
competitive in the internatiomal mar-
kets. During 1982-83, in order to
help the indigenoug mariufacturers of
tin containers, a new scheme hag been
introduceq to enable them to supply
tin containerz to the exporters, subject
to certain conditiong as laid dowrr
under the Ministry of Commerce
Public Notice No, 32]ITC(PN)|82 gated
‘the 25th June 1982. Suggestiong for
improvement in the existirg scheme
are also unde, consideration in con-
nection with the formulatioy of the
import policy for 1983-84.

Remittances from Overseas Indians

4595, SHRI K, LAKKAPPA.
SHRI GULSHER AHMED.
SHRI TARIQ ANWAR:
SHR] MOHANLAL PATEL:

Will the Minister of FINANCE be
pleased to state:

(a) the number of persons of Indiay
origin residing abroad, country-wise;

(b) total amount of remittanceg gent
by such personrs from each country
to India during the 1last three years,
year-wise;

(c) whether there js a decline in
remittanceg ang if so, reasong thereof.

(d) efforts being made to persuade
such persong tp remit maximum of
surplus amount with them %o their
home country—India;

(e) what efforts are being made to
attract such persons to invesy their
surplug ‘funds in industry|trade|busi-
ness ir India; '

(f) ig there any proposal under con-
sideration of Government to appoint
an apex level committee to monitor
such remittanceg and devige ways and
means for their augmentations; gnd

(g) what effortg are being made by
our foreigy missions in thig behalf?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE) :

MARCH 25, 1983

Written Answers 232

(b) and (c). No precise information
about the remittances receiveg exchi-
sively from the persong of Indian ari-
gin residing abroad, country-wise, is
available, gince details of remittances
of Rs. 10,000/ ang below gre not re-
quired to be reported to the Reserve
Bank of India by the Authorised Dea-

lers under the curremy rules. ~ How-

ever, the figures of quick and provi-
sional estimateg of gross non-export
receipts for the last YThree calendar
years gre as follows:

Amount
Year in Rs.
Crores
1980 ; . . ‘ . 4467-28
1981 . ‘ . . . 4621-56
1902 ) . ; 5 . 5013:00

The above figureg represent gross
non-export receipty such as shipping,
insurance, dividend and tourism re-
ceipts etc., besideg four heads of re-
ceipts relevant to the term “Inward
Remittances” pamely, (i) family
maintenance, (ii) savingg Of non-resi-
dents, (iii) migrant transfers, and
(iv) money order receipts

It woulq be observeq from the
above that there is no evidence of a
fal] in grosg receipts.

(d) ang (e). Goverriment have de-
vised various Schemes to errcourage
flow of funds from non-resident
Indians, Thege are detai'ed below:—

(i) They can invest in the wecuritieg
of the Central or State Governments
(other than bearer gecurities), Natio-
nal Plan|Savings Certificates ang
Unit of the Unit Trust of India, When
irrvestment js made by remittanceg in
foreign exchange, sale proceeds will
be allowed to be repatriated, An addi-
tional interest of 1 per cent will be
available on thege 6 year National
Savingg Certificatey if these are gub-
scribed for i foreign exchange
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(ii) They may invest in shares quot.
ed in the gtock exchange upto 1 per
cent of the paid up capital of the
company. Sale proceeds of shares
will be allowed to be repatriated
after payment of taxes due.

(iii) They can subscribe upto 40 per
cent iy the new issues of newlexisting
companicog engaged in industrial acti-
vity. This facility carries repatriation
rights.

(iv) They may also inves; upto 74
per cent of the equity with {full re-
patriation rights for establishing in-
dustrieg listed in Appendix I of the
Industrial Policy and export-oriented
units, s

(v) They may invest without repa-
triatio rightg in any area of activity.
other than commercial congstruction
and Agricultural land—without any
limit and such investments will be ornr
par with resident investments,

(vi) The procedures connected with
investments and acquisition og shares
have been streamlined and simplified.

(vii) Special provisiong relating to
incomes of non-residents have been
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proposed in the budgét for 1983-84.
These are detailed in para 36 (pages
25—27) of the Finance Bill 1983.

(viii) Interest rates on pmew deposits
of maturities of one yea, ang above
held in non-resident (external) ac-
counts will carry interest of 2 per
cent above rates permissible on local
deposits of comparable maturities,

(ix) Gifts made in India out of de-
posits of these external accounts will
be free from gift-tax.

(x) Tests of ‘residence’ in India
laid down for taxation purposes have
been modified.

(f) With 5 view to promote invest.
ment arrg remittances by non-resident
Indiang the Government have decideq
to create a specia] cell in the Ministry
of Finance, Department of Economic
Affairs.

(g) Indian Investment Centre’s offi-
ceg abroad as also Missions ang Bran-
ches of Nationalised Bankg gbroad
provide publicity, etc., to non-resident
Indiang to facilitate remittances.

Statement
ENCLOSURE TO LOK SABHA UNSTARRED QUESTION NO. 4595 DATED 25TH
MARGH, 1983.

STATEMENT OF INDIANS RESIDING IN VARIOUS COUNTRIES
AS AVAILABLE UP TO 15-7-80

S1. No. N2me of the country No.of No. of Remorks
persons those who
of Indian have acc-
origin epted
residing  foreign
abrocd citizen-
ship
I 2 3 4 5
.
1 Afghanistan . . . . 30,000 25,000
2 Algeria . " . . 1,500 40
3  Antigua ‘ : " . 20% — *Families
4 Argentina . . : . 89 10
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1 2 3 4 5

5 Australia " . 18,599 15,986
6 Austria 8o 23
7 Bahamas i 100 -
8 Bahrain 40,000 200
9 Bangladesh 450 —
10 Barbados 75% — *Familics
11 Belgium . g . 400 5
12 Benin 250 —
13 Bhutan . i W 40,000 20
14 Bolivia . 4 —_
15 Botswana 020 500

“16  Brazil § 2,000 8
17 Bulgaria 30 —
18 Burma . " 3-4 7,200

Lakhs

10 Burundi. » 120 —_
20 Cameroun 150 —
21 Ganzda 1,75,000 95,C00
22  Cape Vorde Island . — —_
23 Central Africen Empire " v . 40 —
24 Chad . 3 . 5 -—
25 Chile . . . . 45 —
26 China 4 s 8 —
2% Colombia . . . . 25 1
28 Comoros . . 200 -
29 Congo . . » . 25 —_
30 Costa Rica . . 7 3
31 Cuba 20 16
32  Gyprus . 6 —
33 (zechoslovakia 11 11 £
34 Denmark 637 65
35 Dominica g . 20% —_ *Familics
36  Ecuador 13 -—
37 Egypt 6oo 1
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38 Equatorial Guinea . g " : . 10

39 Ethiopia . 2,350 450

40 Fij . . g 2 N . . 3,00,697 3,00,650

41 Finlend . . . . . 100

. 20
42 Fronce . . . . . : . 500 6
43 Gnbon . 20 15
44 Gumbia . . a . i " 78 10
45 Gautemala . . ¥ . ; ; 13 s
46  Germeny (FRG) 13,002 1,521
47 Germuny (GDR) 100 —
48  Ghana . 1,250 44
49 Greece . ; . . . . . 300 -
50 Grenede . . . . . . 3,900 3,700
51 Guinca 7

52 Guinea Bissaut

53 Guyana . . . . . © 4524,400  4,24,100
54  Hong Kong . . . . . 12,600 4,000
55 Hungary 2

56 Ieeland : . ; . . . 6 6
57 Tndonesia 20,000 5,000
58 TIran . . . . . 20,800 920
59 Iraq X g . : . 20,250 10,000
6o Irveland . . . . . . 6 6
61 Ttaly . . . . . . . 900

62  Ivory GCoast . . . . . . 15

63 Jameica. . . . . . : 50,318 50,000
64 Japan . . . . . . . 1,858 110
65 Jordan . . . T . . 3,515

66 Kenya . . . . . ’ . 79,000 72,500
67 Korea (DPR) . . . . .
68 Korea (Repulic) . . . W . 104 18
69 Kuwait . ’ . . . . 65,000 100
70 Laos y . . . . 60
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4 2 3 4
71 Lebanon 600 7
72 Lesotho 1,020 8oo
73 Liberia 1,000
74 Libya 10,000
75 Luxembowg Not avail- Not av.il-

able able
76 Malgasy 20, 000 15,500
77 Malawi 4,000 3,640
78  Malaysia 12,08,500 10,009,500
79 M-aldives e 10
80  Malta 150 150
81 Mali 10
82  Mauritius 6,253,500  G,12,527
83  Mauritania
84 Mexico . a2 ab
85 Mongolia
86 Montserrat 15% *amilics
87 Morocco. 500 125
88  Mozunbique 22,043 21,792
89 Nepal . . 38,00,000 23,07,G79
9o Netherlend 1L,O0L,500  1,00,000
91 New Zealand 10,000 0,200
g2 Nicaragua 2
93 Nigeri 15,000 3
94 Nigo Not Not
available  av.ilable
95 Norway 1,450 75
g6 Oman 66,000 5
97 Pakistan Not
available
98 Panama 1,500 250
99 Paragury 7
100 Pern 65 19
101 Philippines 3,000 500
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1 2 3 4 5
102 Polard . 49
103 Portugal . 6,000 5,939
104 Qater . " . 30,000 125
105 Rum~nia
106 Rwanda 58
107 Saudi Ar~bia 1,20,000 2.600
108 Senega! 8o 30
109 Seychelles 500 350
110 Seirra Leone . 612 12
111 Singapore 1,59.500% 1.22.0c0  *Alsoinclude natio-
nals of peripheral
countries of India.
112 Som lia 1,072 172
113 Spuin 4,000 37
114 Sri Lanka 13,350,000  4,32.086
115 St Vincent 10% *Familics
116 St. Lawia 15% *Familics
117 Sud'n 1,800 08
118  Surincm 1,24,900  1,24,750
119 Swozilind 11 12
120 Sweden 1.899 1,172
121 Switzerland 2,434 449
122 Syria Arab Republic 286
123 Tunzwnia 50,000 55,000
124 Thailand . 20,000 10,000
125 Togo 75
126 Trinidtd & Tobzgo 4,21,000 4,20,060
127 Tunisia 25 oy
128  Turkey : § 10 s
120 Uganda 430 300
130 United Arab Emirates 1,52,000 2,000
131 United Kingdom . 5,00,000  2,50,000
132 U.S. A, . " 3,00,000 35,000

U.S.S.R. . :

750 2
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1 2 3 4 5

134 Upper Volta 15

135 Uruguay. 2

136 Venczuela 231 16

Tiet: 200 Not

Ex: Nt availuble

138 Yeman Arab Republic 3,500 300

139 Yeman (PDR) 1,00,000 99,500

140 Yugoslavia 50

141 Zaire 700 200
22,6000 0,000

142 Zambia

Currency Notes found missing from
Reserve Bank of India, Calcutta

4596. SHRI MANOHAR LAL SAINI:
Will the Ministey of FINANCE be
pleased to state:

(a) whether it ig g fact that three
bundles of currency notes each con-
taining Rs. 10,000|- were found mis-
sing from the cubicle of the Reserve
Bank of India, Calcutta;

(b) if so, what are the fuli “acts
ang the reasong thereof, together with
details of progresg made inp the re-
covery of the lost currency notes,

(c) how was it possible to steal the
money when the counter was separat-
ed from the public and was well pro-
tected with a security man maintain-
ing vigil outside the entrance to the
cubicle; and

(d) have the security arrange-
mentg been reviewed and tightened in
order to check such theftg in Calcutta

and other branches of the R.B.I. to-

gether with thefts and amountg in-
volved in RBI having taken place
during the course of the last three
yeBl‘S?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARTY): (a) to
(c). Reserve Bank of India hag re-
porteq that a theft of Rs. 30,000{-

occurred from one of the Exchange
Counterg of Reserve Bank of India,
Calcuita, gn 12th November, 1982. The
Bank hag further reported that ac-
cording to it the theft had takep place
because of non-observance of gecurity
precautiong on the part of the countep
siaff by not taking care to keep the
door of the cubiclg closed and locked,
ag per instructions. The Bank has
lodged an FIR with the police and
police investigation is not yey con-
cluded. Iy the meantime, the Bank
has initiated disciplinary proceedings
against the Telle, ang 2 Coin[Note
Examiners, They have also been ask.
ed to make good the loss.

(d) Reserve Bank of India has
issued comprehensive instructiong on
security to all its offices. They have
also been advised to gtrictly enforce
these instructions. The Officers-in-
Charge of the offices have also been
asked to conduct periodical surprise
checks for strict enforcemeni of secu-
rity precautions. They have also been
advised to submit a certificate in re-
gard to the securit arrangements
periodically. The Caf;utta Office hag
taken steps to tighten the security
arrangements ang strict enforcemeng
of security instructions. Details of
caseg of thefts/loses which occuried
in the Reserve Bank of India during
the last three years are given in the
attached statement,
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'M«Mdm&/whmmu-m.duﬁ;&-umvm

S No. Nam: of office

—t —— s - —— St S® St oy g et®

1. Caleutta

2. New Delhi .
3. Bombay
CGalcutta

4

5. New Delhi.
6. Madras

7. New Delhi . " N . Rs.

8. New Deihi .

Details of thefts/loss & date of occwrrence

Rs. 10,000/~ on 25-1-80
Rs. 10,000/- on 9-5-80

Rs. 3,000/~ (Rs. 1,000/- each on three occasiona on
24-7-80

3-9-80 and 7-9-80).

Rs. 41, 500/- in samll coins on 23-9-80
Rs. 25,000/~ on 16-9-81

Rs. 10,000/- on 7-1-82

1, 19,000/- on 23-4-82 and 24-4-82.

Rs. 2,000/-on 18-8-82.

Reservation of Postg of Section Offi-
cers in Defence Accounts for Sche-
duleq Castes and Scheduled Tribes

4597. SHRT DAYA RAM SHAKYA:
SHRI JAIPAL SINGH
KASHYAP.

Will the Minister of FINANCE be
pleased to state.

(a) whether it ig a fact that orders
providing 224 per cent reservation
to Scheduled Castes/Schedu'ad Trites
apply to the post of Section Officer

(Accounts) in Deferc, Accounts De-

partment;

(b) whether the above quota has
been completed on 31st January, 1982,
if so, the details;

(¢) if not, what ig the numbey of
Section Officers (Accounts) of General
and reservegq communitieg on the
above date;

(d) whether in any year 22 % per
centy quoty was completed, if so, the
details, if not, the reasons thereof and
measureg taken|proposeg to be taken
for completion thereof;

(e) title of the recruitment ruleg for
the post;

(f) whether recruiting authority for
the post ig Union Public Service Com.
missjorsStaff  Selection Commission;
and

(g) if not, whether Government
propose to entrust the same to above
agencies, if o, by what date if nect,
the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) Yes,
Sir. It may be added that qualifying
i the Subordinate Accountg Service
Examination is a pre-requisit¢ befcre
promotion ag Section Officer,

(b) No, Sir.

(c) Gentral Category—2802
Reserved category—. 177

(d) The promotion to the grade of
Section Officer (Accounts) ig subject
to qualifying iy Subordinate Accounts
Service Examination, Due to non-
availability of sufficieny number of
qualifiey persong from the reserved
category it hag not beer possibly to
complete the reserved quota.

(e) The Defence Accountg (Group
‘C’ & ‘D’ Posts) Recruitment Rules
1970.
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(fy and (g). No, Sir. The Recruil-
ment Ruleg provide for filling up of
80 per cent of the posts by promotion
artd 20 per cent by direct recruitment,
In either case, promotion t; the Sec-
tion Officer’s grade is only aftey the
person hag qualified in th, SAS exa-
mination held departmentally.

Foreign Tourists

4598. SHRI GULSHER AEM{¥D,
SHRI K LAKKAPPA:

Will the Minister of TOURISM AND
CIVIL AVIATION b, pleased to state:

(a) the number of foreign tourists
who visited India during the last three
years, (year-wise);

(b) ars Government satisfied with
the development of tourism in the
ountry;

(c) are Government awar, of the
hardshipg faced by ftourists from
abroag on landing at the airports—de-
lay caused in customg clearance, etc.;

(d) if so. whay remedial measures
are being taken; and

(e) what efforts are being made by
our Missiong abroad to help in ‘the
development of tourist traffic to India?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
“IVIL AVIATION (SHR] KHUR-
SHEED ALAM KHAN): (a) The
number of foreign tourists who visit-
ed India during the last three years is
given below:

Year No of tourist arrivals
1980 800,150

1981 1279,110%
1962 1286,079%

*includeg nationals from Pakistan

and Bangladesh,

(b) The development of tourism is a
continuoug process. Lately, however,
the growth rate of ‘tourist arrivalg to
the country hag been affected because
of the world-widé™ recession in the
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major tourist generating markets, and
also disturbed conditions in cur uei-
ghbouring countries

(c) and (d). Yes, Sir. To discuss
problems and to take remedial mea-
sures, meetings of concerned agencieg
are held from time to time.

(e) Continuoug efforts are made by
our Missions abroad in cooperation
with Tourist Offices where they exist
or, otherwise, by the Mission itself, to
project the potentia] of Indian Tour-
ism ang to assist those who wish to
visit India as tourist,

News-Item Captioned “Gagri Packet
Smashed”

4599. SHRI GULSHER AI‘MED:
SHRI K. LAKKAPPA.

Will the Minister of FINANCE be
vleased to state;

(a) whether Government's atten-
tion has been drawn to a news-report
titled “Pagri racket smashed” pub-
lished in the ‘Hindustan Times’ of
28-2-1983 according to which a racket
making unaccounted money by let-
ting out commercial premises in the
capital through ‘pagri’ system had
been smashed by income tax authori-

ties;

(b) if so, the details of the raids,
particulars of persons raided and
their background and the extent of
cash and jewellery, ete. seized during
the raids;

(¢) whether the remaining lockers
of the parties have also been search-
cd and, if so, the contents seized; and

(d) action taken or proposed to
recover the taxes and penalties and
also to bring the defaulters to book?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) to
(d). The Government ig aware of the
report in ‘Hindustan Times’ of
Monday, the 28th February, 1983 cap-
tioned ‘Pagri racket smashed’. Con-
sequent upon receipt of information
that S/Shri Jai Nath, Amar Nath and
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Prem Nath were receiving ‘Pagri’ on
transfer of shops owned by them,
searches were conducted under sec-
Bareilly, 17 have been opened so far.
tion 132 of the Income-tax Act, 1961
at their residence and business pre-
miseg at Delhi and Bare:lly, 17
have been  opened so  far,
The searches resulted in the seizure
of Prima-facie unaccounted assets of

Rs. 24.77 lakhs in cash and jewellery.
Jewellery of the value of Rs. 14.37
lakhs approximately and unaccount-
ed stocks of Rs. 13 lakhs has also
been restrained under section 132(3)
of the Income-tax Act. Seized docu-
ments are under scrutiny and appro-
priate action under Income-tax and
other Direct Taxes Acts will be
taken.

Investment in Public Sector Hotels in
Delhi

4600. SHRI RAMPRASAD AHIR-
WAR:
SHRI SURAJ BHAN:

SHRI ATAL BIHARI VAJ.
PAYEE:
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(a) total investment in each of the
public sector hotels, constructed in
Delhi on the occasion of the IX
Asiad and profits/loss earned by
them and also the level of occupancy

in each of them during the Asiad;

(b) levels of promised, offered and
actual occupancy in each of the pri-
vate sector hotels in Delhi for and by
the IX Asiad persons.

(c) if the occupancy was poor, rea-
sons thereof; and

(d) what steps were taken to en-
courage visitors to India during the

IX Asiad, what was the expenditure
incurred on the campaign and what
were the results?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) Infor-
mation pertaining to two public scc-

Will the Minister of TOURISM . .
AND CIVIL. AVIATION bhe ])10_‘<ed tor hotels constructed in Delhi or
to state: ASIAD is as under: —

Samrat Hotel Hotel Contaur

(Rupees in lakhs
(1) Investment ) 1410.29 2025.00
(upte go. 1i-82)
(ii)  Profit & loss ) , 0.2 +%.89
(operating) (operating)
(from 15-11-82 to 31-12-82)
(iity  Occupancy 58.9% 289,

(b) and (c) According to the Spe-
cial Organising Committee of the
Asian Games, (SOC), the number of
rooms booked in the Private hotels

by SOC and “the level of their occu-

pancy based on the available rooms

for hiring is as under:—

Nxme of Hotcl Rooms booked py SOC Ocehrpances
1 Asian Hotel 150 609,
2 Sidhartha Continental 45 38.33%
3  Mourya Sheraton (Expansion) 122 1009%




&mhon of Asiad was under-
WH’ all Government of India
Tourist Offices in India and abroad.
w Department of Tourism produced

ﬂee publications entitled ‘Delhi—
 the Asiad city 'Excursions & Tours’

and ‘Special issue of Yalri’ for IX

Asiad at an expenditure of Rs. 1.96
~lakhs.

ITDC brought out a brochure en-
titleg ‘ASIAD on a Budget” to 2n-
courage budget tourists to see the
Asian Games. The total expenditure
incurred on this brochure was Rs.
17,721.96 shared equally by Air India,
Delhi Tourism Development Corpo-
ration and ITDC. During the Asiad,
Ashok Travels & Tours handled 114
nassengers generating revenue of Rs.
9.72 lakhs approximately,

News Item “Powerloom in liew of
Handloom Sangma Warns Exporiers”

4601. SHRI ASHFAQ HUSAIN:
Will the Minister of COMMERCE be
pleased to . state:

(a) whether Government have seen
the newsitem captioned “Powerloom
in lieu of Handloom-Sangama warns
exporters” which appeared in the
“Economic Times” of 21st September,
1982;

(b) what steps Government have
taken or intend to take against the
esxporters who indulge in  shipping
powerlooms garments in liew of
thandloom garments:; '

(c) whether any complaint has
peen received from the importing
countries in this regard; and

(d) the names of the Indian ex-
porters and the details of the action
taken against each and every ex-
porter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMAI RAM DULARI
SINHA):. (a) Yes, Sir.

(b) and (d) Action under law is

i ~ being taken against the conce:ned

’
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exyorten. Show-cause Notices under
the provision of the Export (Contiol)
Order, 1977, as amended, have been
served upon the 16 exporters. The
names of the parties involved are
given in the attached statement.

(c) Some cases from Benelux and
the United Kingdom, where export of
non-handloom origin of .goods had
been alleged, had been referred to
the Government or scrutiny. On
scrutiny, it has been found that 16
parties were involved in cases where
non-handloom products had been
exported as handloom items.

Statement

Sl. No., Name of the Farty

1. M/ (‘ & A Inte nmoml 7\r-\\ Delhi.

2. M/s. Singh & Sm’le (1) P. Ltd., New Delhi

3. M/s. Vandana Exports, New Delhi.

4. MJs, India Exports House (P) Ltd,, New
Delhi,

.. M/s. Kanta International. New Delhi.

6. M/<. Neeta Wears, New Dclhi.

7. M/s. Smiling Roses, New De'hi.

3. M/s. Shiwani Exp. Inc., New Delhi,

9. M/s. Atex India, New Delhi.

10. M/s. Chowdha v International, Bomby.

11. M/s, Jaydee Exports, New Delhi.

2, M/s. Gazibo, New Delhi.

3. M/s. Mohan International, New Delhi.

. M/s. Chandrmani, Delhi.

1

5. M/®. Mohan Overseas, New Delhi.
16. M/ .\V(wl:-rn India Garm-n*- () 1.,
Bombv,
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IAATI'S Plan for a Separate Terminal
at Bombay

4604. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether the International Air-
port Authority of India has any plan
to construct a separate terminal at
Bombay; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) and (b)
Yes, Sir. The International Airports
Authority of India is developing a
new international passenger and
cargo terminal complex at Bombay
airport. The first phase of this
complex was commissioned in 1980;
the second phase of the International
Passenger Terminal is now being
implemented at an estimated cost of
Rs. 2249 crores and is likely to be
completed by 1984-85.
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Allotment of Cement and Steel for
Meredien Hotel, New Delhi

4605. DR. ASANT KUMAR PAN-
DIT:
SHRI RATANSINH RAJDA:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) how much cement and steel
wag allotted for the project Meredien
Hotel, when delivered and at what
Erice;

(k) when is the full Hotel project
expected to be completed;

(¢) whether the promoters of Me-
redien Hotel have paid full price for
the cement and steel, if not, how
much is the balance due as on 28th
February, 1983 to NDMC or any
other agency; and

(d) what action is proposed to be
taken for its recovery and for failure,
if any penalty, interest or legal pro-
cceding will be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) Against
9,000 tons of cement allocated till
January 1982, only 2,336.60 Mt. Tons
were released till 2-4-1982. Due to
change in the Government policy,
after this date non-levy cement was
purchased by the hotel from the open
market.  Similarly, against  the
recommendation of 3,700 Mt. Tons of
steel, only 494.72 Mt. Tons of steel
was received by the hotel and the
rest was purchased from the open
market. Most of the levy cement
was purchased Rs. 536.09 per Mit.
Ton and steel Rs. 4295 to Rs. 4405
Mt, Ton.

(b) As per the Licence deed, the
hotel is to be completed by 31st De-

cember, 1984,
(¢) Hotel Meridien has paid the

full price for the cement and steel.

(d) Does not arise.



257  Written Answers
Trade Deficit with UK,

4606. SHRI P. M. SAYEED: Will
the Minister of COMMERCE be plea-
sed to state:

(a) whether the British Trade Mi-
nister visited India during January
1983 in connection with Indo-British
Trade deficit;

(b) if so, whether balance of trade
was in favour of India upto 1977 and
has since been titled heavily in fa-
vour of Britain;

(c) whether according to the esti-
mates, India will log this year a deficit
of about $400 million in the first nine
months of this year;

(d) whether deficit is to go up fur-
ther; and

(e) to what extent British Minis-
ter’s visit helped to correct the trade
deficit with U.K.?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a) The British Trade Minister visited
India for a review of trade & econo-
mic relations between our two coun-
tries.

(b) India’s trade which was in our
favour till 1977 but has turned ad-
verse since then.

(c) According to British Statistics,
our exports to UK during 1982 were
valued at £ 379.2 million while our
imports from UK were of the order
of £ 805.3 million.

(d) The deficit may go up if our
exports do not keep pace with our
imports.

(e) During the year 1982 India’s
exports have shown a hetter per-
formance than in the previous years.
However, it is not our objective to
strike an arithmetical balance in
our bilateral trade with each and
every country. Our strategy is to
strive for narrowing down our global
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trade deficit through larger exports
to the best available markets. The
U.K. government have responded fa-
vourably to our suggestions for.ex-
panding our exports and have earmark=
ed a sum of &£250,000 to assist India
in her export promotion efforts aim-
ed at the U.K. market.

Jap:inwe Aid to India

4607. SHRIMATI MADHURI
SINGH: Will the Minister of FI-
NANCE be pleased to state:

(a) the details of the total Japa-
nese aid to India for various projects
in the nature Jf grants and loans;

(b) the specific projects and sche-
mes for which the aid would be uti-
lised; ang

(c) the terms and conditions of the
aid?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
and (b). The Government of Japan
have since 1958 extended a total as-
sistance of Yen 596.30 Billion (equi-
valent to Rs. 2506 crores approxima-
tely) in the nature of loans and
grants. The loan assistance from
Japan works out to Yen 574.63 Bil-
lion (equivalent to Rs. 2415 crores
approximately) of which Yen 217.26
Billion (equivalent to Rs. 913 crores
approximately) has been extended
for specific projects and schemes. The
quantum of grant assistance which
started in 1978-79 works out to Yen
21.67 Billien (equivalent to Rs. 91
crores approximately) out of which
Yen 10.36 Billion (equivalent to Rs.
43.5 crores approximately) has been
extended for specific projects and
schemes. The loan assistance is
available for specific projects in cer-
tain selected sectors like power, fer-
tilizers, oil exploration, telecommu-
nications and rail transport while the
grant aid is available for sectors like
inereasing food production, culture,
health and social environment im-
provement. The list of projects and
schemes for which the Government
of Japan have extended loans/grants
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assistance during the last three years years including a grace period of 10
(1980-81 to 1982-83) is enclosed. years carrying an interest rate of

(¢) The current loans from Japan
are repayable over a period of 30 A9, bae O Tie. w0, -

Statement
List qfﬁ,ﬂn/&hnm of which the Govtrrment of Fapan have extended Loan|Grant assistance during
dircal g (1980-81 to 1982-83)
Amount in yen Million

S.No. Name of Project/Scheme Amount of Loan/
Grant
(1) (2) {3)
LOANS
(1)  Telecommunication Projects 23,100
{(Nos. I, IIL, IV and V)
()  Platforms Project of Oil and Natural Gas Commission . . 8,600
{3 Western Yamuna Canal Hydro Electric Project of Haryana State ’
Electricity Board . . . ; ; . 4,000
{4) Hazira Fertilizer Project of Krishak Bharati Cooperative Limited 20,000

(5) gha;lgrapur Tbcrmal Power PrOJeCt of Assam State Elcctricity
oard . 3

. 1,420
(6y  Thal Vaishet Fertilizer Proy:ct of Rashm)a Chrmlcals and Fcru-
lizers Limited . 20,000
{7y  Nagarjunasagar Hydro Electric Power Station Expansmn PrOJcct
(Stage II) of Andhra Pradesh State Electricity Board . 7,000
(8 Lower Mettur Hydro Elccmc PrOJcct of Tamxl I\adu Elccmc:ly
Board . 7,600
{9) Lower Borpam Hydro Elcctnc Proy:ct of Assam Statc Elcctncny
Board . 1,700
(10) Hirakud Hydro Electric Project of Orissa State Electricity Board 1,500
{11)  Indian Railways Development Project . . . . @ 2,680
(12) Bombay Suburban Raiways Modernieation Project . . . 1,800
(13) ~ Offshore Supply Vessal Pro_)ect of Oil and Natural Gas Commi-
ssion . 2,100
(14)  Calcutta Metro Railways (Phase ITy Construction Project . : 4,800
(15) TamilNadu Statc Mlcro Hydro "Power Stations Constiucticn
Projects . v . . . ‘ . 2,000

GRANTS

(16) - Cuitural Grant to ArcHaeological Survey of Inida for xmport of Science
~ree__ Laboratory Equipment from Japan 50
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(1) (2) ~ (3)

(17)  Social Environment Improvement Project — import of small size steel
bars from Japan for construction of hospitals, nurses hostels at New
Delhi and Varanasi, Low Income Group houses under a Crash Pro-

gramme, schools, colleges, hospitals,foodgrain godownsetc. . 4,500
(18)  Gultural Grant for import of language laboratory equipment from
Japan by Delhi University and Jawaharlal Nehru University, 29

(19)  Cultural Grant for import of sports equipment from Japan by the
National Institute of Sport, Patiala. 5 o . . ; 50

(20). Food Production Grant Aid for import of fertilizer from Japan . 1,000

(21)  Grant Aid for import of machinery.and equipment for production
of Encephalitis Vaccine at the Central Research Institute, Kasauli. 300

(22)  Cultural Grantforimport of Audio Visual and Photographic equip-
ment from Japan by the Centre for Cultural Resources and Train-

ing, New Delhi . . 46
Total 114,275
fequivalent to  Rs, 480.34 crores approximately)
Direct AIR Service between India that they will honour each other’s
and China 5 tickets and documents.
4608, SHRIMATI MADHURI (b) and (c¢) do not arise.
SINGH:
SHRIS gfﬁqﬁnmld Ineome Tax Deductions from NREP
’ Funds
Will the Minister of TOURISM
AND CIVIL AVIATION be pleased 4609. SHRI A. C. DAS:
to State: SI'IRI NARAYAN SAI'HI:
(a) whether it is a fact that the Will the Minister of FINANCE be
Air India had held talks recently Union Territories?
with the Civil Aviation Administra- _ o
tion of China for opening direct air (a) Whether it is a fact that
services between the two countries; Income-tax is being deducted from

the funds allocated under the Na-

(b) if so, the outcome thereof; and tional Rural Employment Program-

(c) how soon the agreement, if me in the State of Orissa;
any, to facilitate air services between
the two neighbours will be translat- (b) have Government examined
ed? that such Income-tax deductions are

permissible under the law;

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND (c) if not permissible, the reasons
CIVIL AVIATION (SHRI KHUR- for such deductions; and
SHEED ALAM KHAN): (a) No Sir. A
Recently, Air India and Civil Avia- (d) the amount deducted as
tion Administration of China have Income-tax block-wns.e from the State
not held any talks for opening direct of Orissa out of Natxonal'Rural Em-
services. In 1980, it was however ployment Programme during the pe-
agreed between Air India and Civil riod from 1 March, 1982 to 28th Feb-

Aviation Administration of China ruary, 1983?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PATTABHI RAMA RAO):
‘(a) to (d). The information is being
collected which will be laid on the
Table of the House as soon as it is
available.

« Funds for Tribal Sub-Plan and
Special Component Plan

4610. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of FINANCE
be pleased to state:

(a) whether his Ministry has asked
all the Central Ministries/Depart-
ments to quantify the funds and in-
dicate the same under separate
Budget heads for Tribal Sub-Plan
areas and Special Component Plan
during the Annual Plans of Sixth
Five Year Plan;

(b) if so, the names of the Central
Ministries/Departments which nava
already started the procedure and
adopted the guidelines of his Minis-
try;
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(c) whether the States and Union
Territories have also been asked to
adopt the same line of procedures;
and

(d) if so, the names of the States/
Union Territroies?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE):
(a) Yes, Sir.

(b) The separate Budget heads are
required to be opened in the Detailed
Demands for Grants. The Detailed
Demands for Grants for 1983-84 will
be laid on the table of Lok Sabha by
the individual Ministries/Departments
shortly. These will show the extent
to which and the areas in which such
segregation has been made by the
Ministries/Departments  concerned.

(¢) All the State Governments and
Union Territories having tribal sub-
plan and sizable scheduled -caste
population have been asked by the
Ministry of Home Affairs to adopt the
same line of procedures.

(d) The States and Union Terito-
ries are:——

States

Union Territories

(i) Tribal sub-plan:

- Andhra Pradesh
Assam

Bihar

. Gujarat

. Himachal Pradesh
. Karnataka
Kerala -

. Madhya Pradesh
9. Maharashtra
10. Manipur

11. Orissa

12. Rajasthan

13. Sikkim

14. Tamil Nadu

15. Tripura

16. Uttar Pradesh
17. West Bengal

N DG P~

-

1. Goa, Daman & Diu
2. Andaman & Nicobar Islands
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States Union Territories

(ii) Special Component Plan:

. Andhra Pradesh
Assam

Bihar

. Gujarat

. Haryana

. Himachal Pradesh
. Jammu & Kashmir
. Karnataka

9. Kerala

10. Madhya Pradesh
11. Maharashtra

12. Manipur

13. Orissa

14. Punjab

15. Rajasthan

16. Sikkim

17. Tamil Nadu

18, Tripura

19. Uttar Pradesh

20, West Bengal

[ - e

1. Goa, Daman & Diu
2. Pondicherry

3. Delhi

4. Chandigarh

Credit from Banks to SC/ST and
weaker Sections

4611. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of FINANCE
be pleased to state:

(a) the Reserve Bank of India
instructions to the all nationalised
banks for providing credit support to
the beneficiaries of different schemes
and programmes intended for SC/ST
and weaker sections of the society;

(b) whether the Head Offices of
banks had not percolated the instruc-
tions to their regional and branch
offices in time resulting in unneces-
sary delay in payment of loan and
insistence on security for small loans;

(c) if so, the names of the nationa-
lised banks which had not percolated
the instructions of R.B.I. thereof to
their regional and branch offices;

" (d) the measures taken by his
Ministry to clear the doubts and un-
necessary delay; and

(e) whether all the Head Offices,
regional offices and branches of the
banks have taken the steps accord-
ingly?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) A
list of the instructions on the sub-
ject is at Annexe.

(b) No such instances have been
brought to the notice of the Govern-
ment,

(c) to (e) Do not airse.
Statement

Special schemes and liberal terms
available to Scheduled Casfes and
Scheduled Tribes in obtaining credit
from public sector banks,

Instructions to banks,

Since the nationalisation of 14
large banks in 1969 several instruc-
tions have been issued to banks with
a view to increase the flow of credit
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to Scheduled Castes and Scheduled
Tribes

2. The banks have been advised to
evolve gpecial schemes tailored to
meet the requirement of members of
these communities, to give wide pub-
licity to such schemes, t, ensurg their
participation in such schemeg and to
enlarge the flow of credit to them
for self-employment, In general, the
bankgs have been advised to consider
loan proposals from members of
SC/STs with utmost sympathy and
understanding,

3. In all lendings to priority sector,
preference is given to members of
SC/STs, As already stated, special
bankable schemes are also drawn up
to suit their needs.

4. Bank staff may help the poor
borrowers in filling up the forms and
completing other formalitieg so that
they are able to get credit facility
within a stipulated period.

5. In order to encourage the sche-
duled caste and scheduled tribe bor-
rowerg to take advantage of -credit
facilities greater awarenesg among
them about the various scheme for-
mulated by banks wiil have to be
created. The more desirable method
would be for the field staff of banks
to contact such borrowers and “explain
to them the salient features of the
schemes as also the advantages that
will accrue.

Weighttage to SC/STs, in credit plans.

6. The District/Block Credit plans
have been specially weighted in favour
of SC/STs. These include special
bankable schemes suited to members
of these communities, The banks have
been advised to ensure participation
of these communities in such schemes
and allow larger flow of credit to them
for self-employment.

Loans or productive purposes—DRI
Scheme.

7. The D.R.I, Scheme, drawn up to
assist the weakest among the weaker
sections, provides for loans for produc-
tive purposes at a mominal 4 per cent
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rate of interest. The maximum amount
of loan is, however, restricted to Rs.
6,500. The banks have been advised
step up their lendings under the Scheme
to 1 per cent of their aggregate advan-
ces as at the end of previous year. 40
per cent of advances under the Scheme
are earmarked for SC/STs, Only such
persons whose family income from all
sources does not exceed Rs. 3,000/~ per
annum in urban and semi-urban areas
and Rs, 2,000/- per annum in rural
areas and who do not own any land or
the size of whose holdings do not ex-
ceed 1 acre in the case of irrigated land
and 2,5 acres in the case of unirrigated
lands are eligible to borrow under this
Scheme, In case of borrowers from
SC/STs, the land holding criteria has
been waived provided they are other-
wise eligible.

Loang or Housing.

8. Banks have been permitted to ad-
vance Housing Loans directly for the
benefit of SC/STs and economically
weaker sections. Whereas the normal
rate of interest on such loans is between
12.5 per cent to 15 per cent the rate
of interest on direct loans to SC/STs,
is only 4 per cent provided the Housing
Loan given to an individual does not
exceed Rs, 5,000/-

Village Adoption Scheme,

9. While ‘adopting’ villages for in-
tensive lending, villages with size-able
population of these communities are
specially chosen; the alternative of
adopting specific localities (bastis) in
the concerned village which has a con-
centration of these commuities is also
considered.

Credit facilities through LAMPS,

10. LAMPS perform mainly two
functions namely credit and market-
ing, In so far as the credit side is con-
cerned LAMPS have been generally
linkeq to Central cooperative banks at
the District level and State cooperative
banks at the State level, Some of them,
however, draw their finance from com-
mercial banks,
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iCoverage under IRD Programme—

11. At least 30 per ceut of the fami-
lies selected for assistance under the
IRD programme should come from
.SC/ST side. This is the minimum
that is to be attempted and wherever
it is practicable a large percentage of

families assisted under the pro-
gramme may be selected from
SC/ST categories. Implementing

agencies are required to moniter that
both the number of SC and ST families
assisted and the quantun of assistance
provided to them through subsidies and
loang are appropriately reflected by the
above ncrms. The quantum of subsidy
under IRD programme for beneficia-
ries belonging to  scheduled tribes is
50 per cent of the cost of the scheme
while for all other borrowers including
scheduled castes the subsidy varies
from 25 to 33/1/3 per cent depending
upon the status of the borrower,

Allocation for wild Life tourism

4612, SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether steps have been taken
by Government to promote wild life
tourism;

(b) if so, the State-wise allocation
and efforts made in the last two years
for that purpose; and

(c) the steps proposed to he under-
taken and allocation going to be made
for the promotion of wild life tourism
in various States in 1983-84?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN). (a) to (c), Yes Sir.
The Department does not make State-
wise allocations .in terms of budget or
schemes. The strategy adopted by the
Department for development of wild-
life tourism is to concentrate efforts
on certain selected wildlife sanctua-
aries/National Parks depending on
‘their accessibility andg richness in
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wildlife. The proposals by the Depart-
ment during the remaining yearg of
Sixth Five Year Plan relate to the con-

struction of Forest Lodges at Betla
(Bihar) (ongoing), Manas (Assam),
simlipal  (Orissa), Kanchenjunga

(Sikkim), Bandipur (Karnataka) Rann
of Kutch (Gujarat) and Dudhwa (Ut~
tar- Pradesh) including provision of
transport facilities in -these sanctu-
aries, The amount proposed in 1983-84
is Rs. 55.00 lakhs.

Purchase by MMTC from various
Mineral Zones

4613, SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of COM-
MERCE be pleased to state:

(a) the names of the mineral zones/
sectors from which MMTC buys Iron
Ore;

(b) the price of Iron ore per tonne
purchased from different sectors;

(c) whether the Eastern Zone Min-
ing Association had requested MMTC
to increase the price of the export
grade iron ore purchased from Barjam-
da sector; and

(d) if so, the steps taken by MMTC
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
MMTC is procuring iron ore from the
following zones/sectorsi—

(i) National Mineral Development
Corporation (NMDC) Mines at Baila-
dila.

(iiy Southern
Hospet Sector)
(iii) NMDC Mineg at Donimalai

(iv) Eastern Region (Barajamda
Sector)

(v) Orissa Mining Corporation’s

Mines at Daitari/Gandhamardan

(vi) Goa Region
(vii) Redi Region
(b) The procurement prices of diffe-

rent sectors are not comparable be-

cause of differences in grades of ore,
modes and basis of purchase, distance

Region (Bellary=-
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from the mine heads to the delivery
points and the port.

(c) Yes, Sir.

(d) After discussions with the Eas-
texh Zone Mining Association, both
sides have agreed to an increase Of
Rs. 6.15 per DMT with effect from
1-4-1982 as compared to the prices pre-
valent on 31-3-1982. In addition, an ad-
hoc increase of Rs. 5/- per DMT has
also been given.

Financial Allocation to each Tourist
Office

4614. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state;

(a) whether his Ministry has set
up tourists Centres in different States
and Union territories;
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(by if so, the number of tourist
offices which are managed by the Cen-
tre in different States and Union Ter-
ritories; and

(c) the financial allocation made to
each of those tourist offices in the last
two years?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) No tourist Centres
are set up while places of tourist attrac-
tion are located in all the States.

(by 22 Government of India Tourist
Offices are operating in different States
and Union Territories.

(c¢) Financial allocation made to each
of the tourist offices in the last two

years is given in the enclosed state-
ment.

Statement

Statement showing the financial allccaticn mz de to ezch of the Towrist Office which are managed
by Gentre in diffe;ent States erd Unicn Teniterics Cwirg the yeart 1g€o-61 ira 1981-82.

Non-Plan
S.No. Name of the Office Financial during
allocation 1981-82
1980-81
Rs. Rs.
1 Delhi 7,07,300 7:55,000
2 Agra 1,25,100 1,33,000
g Calcutta . . . . . . 6,19,200 6,18,700
4 Jaipur . 1,00,200 1,009,000
5 Khajuraho . & 5 63,900 70,000
6 Varanasi 1,01,600 1,08,000
7 Bombay . " § " 8,16,100 9,03,000
8 Aurangabad 1,05,300 1,16,500
9 Cochin 82,900 30,600
10 Madras . . . 4,35,400 4,93,00 O
Plan
11 Shillongt 5 v . 1,90,000
12 Gauhatif . . . g .. 1,69,0001
13 Itanagarf . . . . .

. . .

+These offices started functioning in January, 1982, Remaining nine offices at Patna, Imphal
Bangglo;:c, Hydcrabad,_Luckncw, Bhubamghwa’r, Ahmecdabzd, Port Blair and Goa h:vé stalitcad
functioning and/or are in the process of being set up in the current year 1982-83.
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Inadequate work orders on HAL fac-
tory, Barrakpore

4615. SHRI HANNAN MOLLAH:
Will the Minister of DEFENCE be plea-
sed to state:

(a) whether it is a fact that the HAL
Factory at Barrackpore is gradually
becoming sick because of shortage of
work orders;

(b) whether Government have consi-
dered to save the units, by placing ade-
quate work orders; and

(c) whether Government propose to

consider proposals to expand the units
further?

THE MINISTER OfF DEFENCE
(SHRI R. VENKATARAMAN): (a)
With the phasing out of the Dakota
aircraft from the Indian Air Force the
workload at Barrackpore unit of HAL
has diminished,

(b) Government is aware of the need
to provide adequate workload to this
unit and has already taken some steps
towards that end and additional work
pertaining to some other aircraft and
helicopters has already been transfer-
red to this unit,

(¢) No, Sir.

Representations for Development of
Calcutta Airport

4616. SHRI HANNAN MOLLAH:
Will the Minister of TOURISM AND
CIVIL AVIATION pe pleased to state:

(a) whether Government have recei-
ved any representation regarding the

development of Calcutta Airport if so,
the details;

(b) whether Government have exa-
mined those proposals; and

(¢) what steps Government are going

to take immediately and on long term
basis?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI = KHURSHEED
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ALAM KHAN). (a) Yes, Sir. Recently,
a Memorandum signed by several mem-
bers of Parliament, was received in this
regard. The salient suggestions made
in the Memorandum are: the number
of national and international flights to
Calcutta Airport should be increased;
development and promotion of Calcutta
ag a tourist Centre; development of
overhaul/repair facilities for aircraft
at Calcutta; and shifting of the head-
quarters of Vayudoot to Calcutta, etc.

(by and (c): Yes, Sir Government is
seized of the matter and the following
steps have been taken in this regard:
the regional office of Vayudoot is be-
ing opened at Calcutta which, apart
from covering West Bengal, shall also
cover other North Eastern States;
Vayudoot will develop the on line re-
pairs and maintenance facilitieg for the
aircraft operating through Calcutta;
the Department of Civil Aviation
officers Calcutta as a point of call to
the International Carriers.

Foreign Aid

4617. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of FIN-
ANCE be pleased to state:

(a) the total amount of foreign aid
received during the last financial year

and that expected during the financial
year;

(b) whether it is a fact that the
utilisation of the foreign aid has been
tardy during the last two years; and

(c¢) if so, whether any foreign aid
amount was left unutilised during the

last financial year and the reasons for
the same?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
The total amount of foreign aid re-
ceived on government account during
1981-82 was Rs, 1774.56 crores and the
expected utilisation during 1982-83 is
estimated at Rs. 2266.26 crores.

(b) No, Sir.

(¢) Does not arise.
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Forelgn banks operating in India

4618. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of FIN-
ANCE be pleased to state:

. -(a) the names of foreign banks which
are operating in India with the num-
Dber of branches of each;

(b) the total volume of investment
by Indians in those banks;

(c) the number of Indian banks with
the number of their branches operating
in foreign countries; and

(d) the total amount of investment
of funds by Indians in those banks?

THE ‘DEPUTY MINISTER IN THE
MINISTRY OF FINANCE ( SHRI!
JANARDHANA POOJARY): (a) The
requisite information is given in An-
:l‘le}(el
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(b) The existing data collection sys-
tem does not yield information sepa-
rately about the volume of investments
by Indian nationals in foreign banks
operating in India, As on 31-12-1982
the total deposits with these banks
(excluding inter-bank deposits) were
about Rs. 1505.26 crores and the total
advances made by them were about
Rs. 1176.73 crores.

(c) At present 12 Indian banks are
operating in foreign countries with a
total of 136 branches.

(d) Separate figures in regard to the
investment by Indian nationals with
Indian banks’ branches abroad are not
available. However, as at the end of
June, 1982 (Latest available) the total
deposits (including inter-bank deposits)
with such banks were about Rs. 4336.97
crores and the tota] advances made by
them were about Rs. 3414.12 crores,

Statement

Names of foreign banks operating in India with the number of branches of each.

Sr. No. Name of Foreign bank

Total No.
of branches
in India

Algemena Bank Nederaland N. V.

Bank of Tokyo Ltd. .

Banque National De Paris

British Bank of the Middle East
Chartered Bank

Qiti Bank NA |

Grindlays Bank p.l.c. . . .
Hongkong & Shanghai Banking Corpo:
Mitsui Bank Ltd. 5 .
Sonali Bank

European Asian Bank

Emirates Gommercial Bank

Bank of Oman Ltd.

O OU OV A P o~

o e e
L ® R oo

American Fxpress International Banking Corporation. . 5 . %
Bank of America National Trust & Savings Association

Banque Del ‘Indochine Et De Suez (NINDOSWEZ) France

»
DB - W oa W oW

o
[=2]

ration . s . " . % 20

1
I
I
¢
1
¢

G. Total 131

In addition to above, licences have beenissu*d by the Reserve Bank of India to the following foreign

ibanks for opening a branch each at Bombay.

1 Bank of Nova Scotia, Canada.
2 S.Q. G, I. (Querseas) Ltd.
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Production and demand of mnatural
rubber

4619. PROF. P. J. KURIEN: Will the
Minister of COMMERCE be pleased to
state;

(a) the total production of natural
rubber during the year 1982-83;

(b) what has been the demand for
natural rubber during this period;

(¢) whether the imported rubber has
been released into the open market;
and

(d) if so, the effect on the domestic
price of natural rubber?,

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SMT.
RAM DULARI SINHA). (a) and (b.
The latest estimates of production and
consumption of natural rubber during
1982-83 are placed around 1,67,000
tonnes and 1,95,000 tonnes respectively.

(¢) and (d). On the basis of authori—
sation from Government, S.T.C. had
imported 30,000 tonnes of natural
rubber during 1982-83. In view of de-
cline in prices of natural rubber, Gov-
ernment had directed the S.T.C. in
middle of October, 1982 to withhold
stocks of abcut 4116 tonnes of import-
ed natural rubber until further crders.
The inaigerious price of lot ruhber
which declined to Rs. 1,090 per quintal
on 11th Oclober, 1982, has sarmec up
ani is currertly ruling around Rs.
1,410 per cuintal ag on 13th NMarch,
1983, in view of steady prices ruling
i the inteinal market, Governmen®
have instructed the S.T.C. In Febru-
ary, 1983 to release 2,500 tonnes of
matiral rubber stocks held by them tc
the industry,

Setting up of Naval Academy in
Ezhimala in Kerala

4620. PROF. P. KURIEN: Will the
Minister of DEFENCE be pleased to
state.

(a) at what stage is the setting up
©of Naval Academy in Ezhimala in
Karala;
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(b) the total outlay of the project;
and

(¢) the amount spent go far and by
what time it is likely to be completed?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
The Government of Kerala is in the
process of acquiring the requisite land
for the Naval Academy. NHO have
also appoinfed a Costing cum Siling
Board to vore out details and finalise
the blue print for the Naval Academy

(b) The tctal outlay of the projact
has still to be worked out.

(¢) N» niuney has been spent so far.
At this slage no definite date car be
indicated for completion of the pro-
ject,

Export of cable to Soviet Union

4621. PROF. P. J. KURIEN: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the Soviet Union has
entered into a contract for importing
high-tension cable from India;

(b) if so, the names of the firms
with which the agreement has been
signed; and

(c) the total value of the cable to
be exported under the agreement?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
and (b). According to information re--
ceived from the Engineering Export
Promotion Council, the Soviet Union
has placed orders with the following
Indian firms for import of high tension
cables;

(1) M/s Oriental Power Cables
Ltd., Bombay,

(2) M/s The Indian Cable Co. Ltd,,
Calcutta,
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(3) M/s Industrial Cables (I) Ltd.,
Rajpura (Punjab).

(4) M/s Asian Cables Corporation
Ltd.,, Bombay.

(5) M/s Fort Gloster Industries
Ltd., Calcutta.
(6) M/s Universal Cables Ltd.

Stana (Madhya Pradesh).

(7) M/s Siemensg India Ltd.,
Bombay.

(c) The total value of the cable to
be exported is Rs. 20.51 crores.

Increase in export of iron ore through
Paradip Port

4622. SHRI ARJUN SETHI: Will the
Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that Gov-
ernment have decided through a pro-
gramme to increase the export of iron
ore through Paradip Port;

(b) if so, whether the State Govern-
ment have also suggested some mea-
sures to be taken in this regard during
the year 1983-84; and

(c) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a) The
following efforts are being made by the
Government to improve the iron ore
handling facilities at Paradip Port:—

(i) The expansion and modifica-
tion of the iron ore handling plant at
Paradip Port to increase the annual
through put to 4 million tonnes is
expected to be completed by May,
1983.

(ii) Night navigation has been in-
troduced to handle vessels during
night time,

(b) and (c). Government of Orissa
have indicated that the Orissa Mining
Corporation will be able to produce
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about 1 million tonnes of iron ore fines
from Daitari Mines from 1984 onwards
and have requested that MMTC should
make arrangements to export this ore
through Paradip Port. Government
have advised MMTC to examine this
proposal.

Unearthing of black money

4623. SHRI DAULATSINHJI JADE-
JA: Will the Minister of FINANCE be
pleased to state:

(a) what steps have been taken by
Government during April—December
1982 to unearth black money;

(by what is the number of ralds
conducted during the same period in
cach State; and

(c) the amount of black money un-
earthed during the same period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) For un-
earthing black money the Income-tax
Department stepped up its efforts to-
wards Survey and Search and Seizure
operations during April to December,
1982.

(b) angd (c¢). The statistics of raids
are not maintained State-wise, How-
ever 3093 raids were conducted all over
the country during thig period and
prima-facie unaccounted assets of over
Rs. 21 crores were seized therein.

Import of tin cans/metal containers

4624. SHRI INDRAJIT GUPTA: Will
the Minister of COMMERCE be pleas-~
ed to state:

(a) the reasons for permitting large
scale imports of tin cans/metal con-
tainers used by processed food expor-
ters, from Taiwan and South Korea to
the detriment of the Indian industry
manufacturing the same item;
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(b) whether he is aware that one
such plant at Ghaziabad, owned by
M/s Poysha Industrial Co., has been
closed down since 13 February, 1982;
and

(c¢) whether this is one instance of
dumping of non-essential goods in India
under the import liberalisation policies
dictated by the IMF?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
Import of tin containers is allowed in
the import policy for Registered Ex-
porters to make the Indian export pro-
ducts competitive in the international
markets.

(b) Government have no information
that this unit has been closed on ac-
count of imports of tin containers.

(c) Import of tin containers under
the import policy for Registered Ex-
porters has been specifically allowed
since January 1979 in the interest of
export promotion. In the 1082-83
period, in order to help the indigen-
ous manufacturers of tin containers, a
new scheme has been introduced to
enable them to supply tin containers
to the exporters, subject to certain
conditions as laid down under the
ministry of Commerce Public Notice No.
32-ITC (PN) 82 dated 25-6 1982. Sug-
gestions for improvement in the exist-
ing scheme are also under considera-
tion in connection with the formulation
of the import policy for 1983-84.

Absorption of trained apprentices in
Rifle Factory and Metal and Steel
Foundary, Ichhapore

4625. SHRI INDRAJIT GUPTA:
Wil] the Minister of DEFENCE be
pleased to state:

(a) whether Trade Apprentice Train-
ing at Ichhapore Rifle Factory and
Metal and Steel Foundary have been
highly commended among all the
Ordance Factories;

CHAITRA 4, 1905 (SAKA)

Written Answers 282

(b) whether apprentices completing
their training during the last few years
are not being absorbed in regular em-
ployment despite a large number of
vacancies;

(¢) whether 260 such trained ap-
prentices have not been absorbed; and

(d) if so, reasons for their non-

employment?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.
P. SINGH DEO): (a) There is no com-
parative record to support the view
that Trade Apprentice training at
Ichhapore Rifle Factory and Metal and
Steel Factory have been highly com-
mended among all the Ordance Fac-
tories.

(b) to (d). Although there is no
statutory  obligation on the part of
Government to provide employment to
all ex-trade apprentices, these appren-
tices are being regularly absorbed,
with due priority, subject to availabili-
ty of vacancies. Out of 656 appren-
tices trained in Metalg Steel Factory and
Rifle Factory, Ichhapore during the
last six years, 268 have already been
absorbed in varioug Ordance Factories
and 38 have got employment in other
Organisations,

Junior Management
cadre

Vacancies in

4626. SHRI RAMAVATAR SHA-
STRI: Will the Minister of FINANCE
be pleased to state the total number
of vacancies in the Junior Management
cadre during the year 1979-80, 1981-82
and 1982-83 and the reasons for not
holding examination for promotion to
the Junior Management Cadre during
the year 19827

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): Informa-
tion relating to the 28 Public Sector
Banks is being collected and will be
laid on the Table of the House to the
extent available,

i
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Mica and mica by products exported
to rupee trade countries

4628. SHRI TARIQ ANWAR: Wil
the Minister of COMMERCE be
pleased to state the details of total
value of mica and its by-products ex-
ported to the rupee trade countries
during the last three years, year-
wise, country-wise and item-wise, if
any?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):

L1 A statement is attached.
Statement
(Value in Rs, Lakhs)

Year
Country Item ——————— e
1979-80  1980-81 1981-82
1. U.S8.S.R. Processed Mica 1145 957 1745
Fabricated Mica 190 221 N.A.
2. Ceechoslovakia Processed Mica 142 118 192
Fabricated Mica 27 33 N.A.
g. Poland . Processed Mica 113 170 64
Fabricated Mica 18 23 N.A.
4. G.D.R Processed Mica mr 98 141
Fabricated Mica 5 34 N.A.
5. Romania . Processed Mica 74 5 48.
Fabricated Mica 18 35 N.A




285  Written Answers
Rise in prices

4620, SHRI NAVIN RAVANIL: Wwill
the Minister of FINANCE be pleased to
state:

(a) whether Government are awaré
of the continous rise in prices;

(b) if so, what are the reasons

thereof; and

(c) what steps are being taken in
the matter to arrest the prices?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE): (a)
to (¢). The Wholesale Price Index
(1970-71—100) registered a decline of
2.1 per cent between 21-8-82 and
29-1-83. After that there has been
some increase in the index. The index
for the week ended 5th March, 1983
(the latest available) at 293.7 is still
lower than the level of 295.1 touched
during the week ended 21-8-82. The all
India Consumer Price Index for Indus-
trial Workers after showing a rising
trend elnce April 1982 has reclined
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from 497 for December, 1982 to 495
for January, 1983 (the latest availa-
ble).

The Economic' Survey 1982-83 pre-
sented to Parliament and the Budget
Speech contain an account of the
measures taken by the Government to
keep the prices under reasonable
check. However, the Government is
not complacent and a continous moni-
toring of the price situation is done
with a view to take necessary steps
in the light of emerging situation.

Seizure of goods by customs-
4630. SHRI AJOY BISWAS: Will
the Minister of FINANCE be pleased

to state: B

(a) tota) value of smuggled goods
seized by the customs authorities
during 1980, 1981 and 1982 and the
amounts realised from auction during
these periods; and

(b) total losses incurred by Govern-
ment by way of interest and damage
of goods?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAQ) (a) The
total value of smuggled goods seized
by the customes authorities and the
value of goods disposed of (by auction
and other-wise) during the last three
years is as under:

Value of goods seized

Year

1980 Rs. 52.85 crores

1981 Rs. 39.72 crores

1982 * Rs. 65.89 crores

* (Figure provisional)

Year Value of goods/disposed of
1980 . . . . . . . . . Rs, 17.76 crores

1981 Rs. 20.50 crores

1982 . . . . . 5 .

. . Rs. 24.90 crores
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(b) No interest accrues on revenue
earned py Government, As such, the
the question of losses incurred by Gov-
ernment as probably interest on unsold
aeized/conﬁscated goods does not arise_

According to reports received by Go-
vernment, the tota] losses arising due
1o damage/daterioration of seized/ con~
fiscated good while in storage during
1980 were Rs. 5. 67 lakhs approxi-
mately,

Information for 1981 and 1982 is
being collected and will be laid on the
Table of the House.

Cost on foreign Tours by Government/
public undertaking employees

4631. SHRI AJOY BASWAS: wil
the Minister of FINANCE be pleased
to state:

(a) how many officers of the Central
Government and Government Under-
takings went on tour to different
foreign countries during 1581-82; and

(b) total cost involved in this con-
nection?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO (a) and (b).
The information is being collected and
will be laid on the Table of the House
as soon as possible,

Shortage of coins in Tripura

4632, SHRI AJOY BISWAS: Will

the Minister of FINANCE be pleased to
state:

a) whether it is a fact that there is
an acute shortage of coins in Tripura;

(b) if so, what are the reasons for
such shortage;

(c) what is the total demand of small
roins in Tripura every year;

(d) total supply of coins for the last
three years; and
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(e) what steps the Reserve Bank has
taken to ease the acute crisis of shor-
tage taken to ease the acute crisis of
shortage of coins in Tripura?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOQJARY): (a) and
(b). There is an overall shortage of
coins in the North Eastern Region, in-
cluding Tripura State,

(c) and (d), Reserve Bank of India
has reported that the total demand of
small coins is Rs. 13,00 lakhs per year
and that the total supply for the last
three years is Rs, 7.09 lakhs only.

(e) Arrangements are being made to
send remittances of smail coins to
State Bank of India, at Agratala, Dhar-
manager and Udaipur shortly consis-
tant with stock available with Reserve
Bank of India, Gauhati,

Profit of L.IC.

4633. SHRI AJOY BISWAS: Wil
the Minister of FINANCE bLe pleased to
state:

(a) profit of LIC by way of interest
on securities, debentures, loans to com-
panies, interest on policy loan, premi-
ums, ete. for the years 1979-80, 1980-81
and 1981-82, and (b) total expenditure
on establishment, staff and other heads
during the period?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and

(b). Life insurance policies are long-
term contracts and liabilities under
them build up gradually. The excess
of the receipts of a life insurance
undertaking (including premium income
and investment income) over the outgo
including claims and expenses of ma-
nagement) goes to build up the life
fund required to meet the policy lia-
bilities,  As such, the commercially
accepted concept of profit is not appli-
cable to the LIC, On the other hand,
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the financial condition: of the LIC is
assessed at the periodical actuarial
valuations, The law provides that
95 per cent of the surplus disclosed by
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the valuations should be allotted to the
with-profit policy holders as bonus.
A statement showing the investment

and premium income and expenses of
management is annexed,

‘Statement

Life Insurance Corporation of India

(Rs. in crores)
1979-80  1980-81  1981-82
A. Investment Income
(1) Imterest on securities, debentures, loans to companies,
dividends on shres, etc., 3 360.03  435.73  515.87
(2) Interest on mortagage loans 6.93 7.40 8.19-

(3) Interest on policy loans

29.76 34.16 38.14

(4) Otherinterest . ; .., 18.36 15.52 2o B
Total 41508 492.81 583.02

B. Premiums income 875-37 964.88  1092.90

¥
G. Expenses of management
(Rs. in crores)
1979-80.  1980-81  1981-82
Silaries and other benefits to employees 119.42 130.78 139.95

Commission to Agents

Other expenses

Total

71.92 77.24 85.37
23.33 25.96 30.12

214.67 233.88"

255.44

Cases detected for violation of foreign
Exchange Regulations

4634. SHRI ANANTHA RAMULU
MALLU: Will the Minister of FIN-
ANCE be pleased to state:

(a) the number of cases ¢f violition
of the provisions of foreign exchange
regulations detected: during the last
three years;

184 LS—10.

(b). the names of the parties found-
involved therein; and

(c) the present stage of the cuses
pending against them and the efforts’
made by Government for speedy dis-
posal of these cases?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE) : (a) to
(c). The Enforcement Directorate
Foreign Exchange Regulation Act) re-
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gistered 7848 cases of prima-facie vio-
lation of the provisions of the Foreign
Exchange Regulation Act by issue of
Show Cause Notices during the last
three years, ie, from 1-1-1980 to
31-12-1982, Out of these cases, as on
1-1-1983, 5223 cases had already been
adjudicated, A closs watch is maintain-
ed at appropriate levels ‘with a view to
ensuring that the pending cases are
disposed of as expeditiously as possible,

The number of cases heing very
large, the time and labour involved in
collecting and furnishing case-wise de-
tails will be disproportionately high. If
the Hon’ble Member specifies any parti-
cular case(s) in respect of which the
information is required, the same will
be collected ang furnished.
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@ A wEEfg & ae g qm
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Selectiqn and development of Tourist
Villages

4638, SHRI N, E, HORO: Will the
Minister of TOURISM' AND CIVIL
AVIATION be pleased to state:

(a) whether Government have re-
viewed their tourist policy to attain
their target of attracting more and
more foreigners in the country:

(b) whether Government have deci-
ded to develop tourist villages, State
‘wise;
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(c) if so, what are the details there-
of; and

(d) the criteria adopted for selection
of tourist villages in the country?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) Yes, Sir.
Tourism Policy Statement was placed
on the Table of the House on 3srd
November, 1982. Evolving of policies
with a view to attracting increasing
numbers of foreigners to the country is
an ongoing process,

(b), (c) and (d). In 1980, a decision
was taken that Tourist Villages ,may
be created on an experimental basis at
selected points on the National High-
ways to provide different categories of
residential accommodation at reason-
able rates with a feel and flavour of
village life. In the context of this
decision it has been decided to cons-
truct one Tourist Village at Shivpuri
(Madhya Pradesh) in the first instance
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to gain experience before taking up
similar projects elsewhere,

Amount of gold haul by customs
Authority

4637, SHRI N, E. HORO : Will the
Minister of FINANCE be pleased to
state :

(a) what is the total amount of gold
haul by the Customs authorities in the
country during the last three years,
year-wise;

(by what is the mode of disposal of
the confiscateq gold as well as other
articles; and

(¢) whether Government propose to
allow its sale through Super Bazar
also, particularly the confiscated
goods ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) The quan-
tity and value of gold seized by the
Customg authorities in the country
during 1980 to 1982 is given below :

Year Approximate  Approximate
quantity (in ~ value (Rs. in
kgs.) lakhs)

1980 85 130

1981 . \ 152 254

1982* 819 1288

*(Figures provisional)

(b) ang (c¢) Confiscated gold is depo-
sited in Government of India Mints,
One of the modes of disposal of seized/
confiscated consumer goods is sale of
such goods to National Co-operative
Consumers’ Federation of India Limi-

ted for sale to bonafide consumers
through Co-operative Societies, Super
Bazars, Sahakari Bhandars, etc, The
modes of disposal of diiferent cate-
gories of goods have been set out in
the statement annexed. ;
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Statement

Manner of Disposal of different Categories of Go:Us

Discription Manner of Disposal
T B 3
1. Trade goods. s Trade goods like chemicals, industrial

2. Conveyances . .

3. Gold and Silver . o

4. Indian and foreign currency .

5. Arms and ammunition .

6. Antiquities . .

7. Wild Life products,

raw materials, machinery parts, motor
vehicle parts etc, are disposed of by ~ pub-
lic auction.

Conveyances like vessels and vehicles are
sold by public auction. Vessels and
Indian vehicles suitable for Government
Departments are apporpriated depart-
mentally.

Gold and Silver are deposited in the Govern-
ment Mints.

Indian and foreign currency is de})osith
with the Reserve Bank of India for cre-
diting to Government.

Arms and ammunition of other than .38

.32 bore revolvers/pistols and their

ammunition are disposed of in the follow-
ing manner :—

(a) Stenguns are offered to the Ministry
of Home Affairs and those not required
by them sold to the Ministry of Defence.

(b) All weapons of prohibited bore and
their ammunition. are disposed of to
Ordinance Factories (Ministry of Defence).

(c) Crude weapons of indigenous make
are offered to C.B.I. for being exhibited
in their museum.

(d) All other weapons for which licences
are issued to the Public are disposed of
by public auction.

(e) .12 bore arms and ammunition are
sold to state Forest Secretaries/ Chief
Conservators of Forests/Chief Wild life
Wardens for their official use.

Revolvers/pistols of .38 and .32 bore and
their ammunition are kept for depart-
mental use.

Antiquities are handed over to the Arche-
cological Survey of India, free of cost,
for disposal by way of gifts to different
museums or institusions or if necessary
by other means.

These are sold: to the educational and
research institutions, m seums, etc. at
a token price or handed over to Wild
Life. Authorities. free of cost. for encrging
purposes with other countries who are
signatorics. to CITES: Snake skins
are sold to Bharat Leather Corporation
for manufacture of products for exports.

———
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8. (a) Synthetic and Metalic Yarn

(b) Nylon Fishing nets

9. Liquor

10. Dimonds

L]

Synthetic and Mettalic yarn is sold to
Weavers’ Co-operatives/association  and
to actual users.

Nylon Fishing nets are sold to National
Federation of Fishermen’s Cooperative
Limited and to Fishermen's Cooperative
approved by the State Governments. If
not lifted by them, then by public auction

Liquor is disposed of to Indian Tourism
Development  Corporation against their
import quotas or against the qotas of
their eligible hotles on the usual terms
and conditions and through State Trading
Corporation to Canteen Stores Department
(India).

Rough and uncut dimonds are sold by
auction or tender to import lincence
holders against debit of their licences.
Cut and polished diamonds are sold for
export only. )

11. Precious and semi-precious stones other dimonds Rough an uncut precious and semi-pri-

12. Watches .,
'y

13. Electric goods; including Video Cassette
Recorders . . . . . .

14. Feture films

15. Cloves and othér spices

cious stones are sold in the internal market
by auction or by tender to holders of
import licences against debit of their
licences. Cut and polished precious and
semi-precious stones other than diamond-
are sold internally by auction or by tender

Watches are handed over to HMT. in,
case the H M T expresses its unwillings
to lift the same or fails to lift the
same within a peiod of three month
they are offered for sale to:—

a) Military and Para-Military Organissi-
tions for use of their personnel; and

b) N.C.C.F. for sale to bonafide consumers
through consumers cooperative/soCictics.
super bazars, sahakari bhandars, etc.

c) Electronic watches to be offered to
N.C.C.F. Military and Para-Military
Organisations and Police canteens

Electric goods like calculators, tapére-
corders, etc. and typewriters and photo-
graphic goods are sold to Government
Departments for oflicial use and to edu-
cational and research institutions and
o Universities and other educational
institutions including cultural organi-
sations CGovernment Departments and
(P;ull?:lic Sector undertakings and to N.@.

To be sold to National Film Development
Corporation.

To be first offered to N.C.C.F. an in case
they fail to lift then they are sold to by
public auction.

i
1
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16. Drugs and medicines . . . . Canalised drugs to be offered to canalising,,

17. Svnthetic textiles and other consumer
excluding watches; . : . .

goods

agencies at a sale price. of c.if. valu
: 0]
plus Customs duty less a discount of 15
However, in case the canalising agency
fails to lift the goods, then they may be
disposed of by auction to actual users,

Drug formulations if found to be of standard
quality may be disposed of/released for
use to hospitals only. Other categories
which are not labled in accordance with
the provisions of the Drugs and Medicine
Act and goods made therein to be
destroyed.

Synthetic textiles are to be exported.

Additional ~ Measures:

Synthetic textiles and other consumer goods
like electronic goods, including other
miscellaneous  items are disposed of as

stated bclww —_

i) Through retail sale by Customs Houses
of miscellancous items (except watches)
seized in small lots.

i) By sale to Military and Para-Military
organisations and Police Canteens for
use of their personnal; and

iii) By sale to National Cooperative Consu-
mers’ Federation of India Limited, for
consumers to bonafide consumers through
sale Cooperative Sacieties, Super Bazars,

Sahakari Bhandars, etc.) -

Major Achievements of Coast Guard

Will the
pleased to

4638. DR. A, U, AZMI ;
Minister of DEFENCE be
state

(a) the details of the major achieve- ‘

ments of the Coast Guard in the field
of checking/curbing smuggling activi-
ties in the sea, search and rescue at
sea and safety and precautions of off-
shore during the course of the last
three yars; and

(b) what steps have been taken to
make this service a compact, self-suffi-
cient ang independent ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K,
P, SINGH DEO) : (a) From 1980 cn-
wards the Coast Guard have appre-
hended 24 smuggling craft with con-
traband worth approximately Rs, 2
crores, During 1981-82 they rendered
assistance to 7 vessels in distress in-
cluding foreign ones, and also provi-
ded assistance to the O.N.G.C. during
the recent blow out at the ‘SAGAR
VIKAS’ in August, 1982, They also
rescued 14 fishermen off Tamil Nadu
Coast in July, 1982,

(b) A five year Development Plan of
the Coast Guard has been zpproved by
the Government and phased induction
programme for shipsg and aircraft is
being implemented to strenglthen this
Force,
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Request made by Himachal Govern-
ment for financial assistance for state
projects

4639, SHRI CHIRANJILAL
SHARMA: Will the Minister of

FINANCE be pleased to state-

(a) whether the Himachal Gov-
ernment has sought liberal financial
assistance for the States Prcjects;

(b) if so, the details of the scheme
for which assistance has been sought;
and RLE

(c) the reaction of the Union Gov-
ernment thereto?
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THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE):
(a) The State Government had re-
quested for financial assistance to
enable the State execute a Plan out-
lay of Rs. 158 crores during 1983-84.
Other than this, they had requested
for a new project for manufacture of
corrugated cartons for packing of
apples costing Rs, 44 crores,

(b) and (¢) A Statement show-
ing the proposals of the State Gov-
ernment under various sectorg for
which assistance was sought and the
details cof sectoral outlay finally ag-
reed to is given in the Statement laid
on the table of the House., As regards
the request for manufacture of cor-
rugated cartons, it has been indicated
that after full details are received, it
would be examined.

Statement

(Rs. In lakhs)

Heads of Development

Proposed  Finally

by the agreed

state
I. Agriculture and Allicd Saivoo 3909 3674
) 8 Cooperation 144 140
IIL, Irrigation and Flood Control Piojcets 312 230
Iv. Power 4000 3720,
V. Industry and Minerals 5;6 473
VI. Transport and Gommunications 2925 2305
ViI. Social and Community Services 3674 3169
VIII. Economic Services . 18 ;8
IX. General Services 302 271
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Export of woollen blankets to Uganda
as part of credit facilities

4640. SHRI K. A. RAJAN: Will the
Minister of COMMERCE be pleased
to state:

(a) whether Government have been
informed of the fact that an air con-
signment of 60,000 Indian-made wool-
len blankets booked by Pan Ameri-
can for Entenbe Uganda landed in
‘Brussels;

(b) whether this was part of an
export order ag part of the Rs, 25
crore credit facility extended to

Uganda by Government of India; and

(c) if so, the detail and action takeu
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
and (b) According to information
available from Wool and Woollen Ex-
port Promotion Council, one consign-
ment of 60,000 balanket meant for
export to Uganda got off-loaded at
Brussels, It is also understood from
the said Council that this Consign-
m>2nt wag part of the 365 day credit
facility available to Uganda.

(2) According to available infor-
mation the case ig being pursued by
the Indian party with the concerned
Airlines.

Medical facilities to general reserve
engineer force (GREF) personnel

641. SHRT MANOHARLAL SAINI:
Will the Minister of DEFENCE be
pleased to state how many GREF per-
sonnel have died so far in accidents
and due to lack of medical care dur-
ing the course of the last thre2 years
with full details thereof together with
the amount of compensation paid to
the bereaved families?

THE MINISTER OF STATE IN THE
MINISTRY °~ OF DEFENCE (SHRI
K. P SINGH DEO): The required in-
formation ig being colletced and will
be laid on the Table of the House.
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Fall in. export of ready-made
garments

4642. SHRI BHEKHABHAI: Will
the Minister of COMMERCE be plea-
sed to state:

(a) whether it is a fact that trade
with foreign countries in ready-made
garments has shown a steep fall dur-
ing the last year; and .

(b) whether it is also a fact that
the clumsy picture has been created
due to stoppage of cash assistance?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
There has been some decline in the
export of ready-made garments from
India during the period Apri—Dec.
1982 as compared to export of these
items in the corresponding pericd of
1981. During the period Apri—Dec.
1982 exports of garments amounted
to Rs. 428.39 crores (provisional) the
corresponding figure for the period
April—Dec. 1981 was Rs. 463.75 cro-
res.

(b) No, Sir. Cash campensatery
support on many categories of ready-
made garments continues to be avail-
able. The recessionary trend in the
economies of major importing coun-
tries and changes in the demand pat-
tern are said to be largely responsible
for the current decline,

J.M.G. scale-I officers in De’hi/New
Delhi branches of State Bank of
India

4643. SHRI BHEEKHABHAI: Will
the Minister of FINANCE be pleased
to refer to the reply given to Un-
starred Question No. 3383 on 30th
July, 1982, regarding instructions
issued by Central Office of State Bank
of India, Bombay, to Chief General
Managers and state:

(a) tota] number of J.M. G, Scale-I
officers in the Delhi/New Delhi bran-
ches and other offices of the bank in

Delhi/New Delhj of State Bank of

India;
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(b) number of those belonging to
SC/ST communities among them,;

(¢) whether reserved quota of
J.M.G. Scale-I for Delhi| New Delhi
Offices of State Bank of India has been
filled and is ccmplete;

“ (d) if not, the reasons for trans-
ferring all the newly promoted JMG
8cale-I officers belonging to SC/ST
communities out of Delhi/New Delhi,
and
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(e) special steps taken or being ta-
ken to call back all the SC/ST JMG
Scale-1 officers to Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARI): (a)
and (b) The information regarding
the total number of JMG Scale-I offi-
cers including those belonging to
Scheduled  Caste[Scheduled Tribe
(SC|ST) in Delhi| New Delhi bran-
ches and other offices of the State Bank
of India is as follows:—

Gen. SC/ST Total

(1) Namher of officers working at Delli New Deili brivcl oo, 1402 48 1450
(ii) Number of officers working at otker gl ces. 2414 73 2487
ToOTAL 3816 121 3937

(¢), (d) and (e) The Bank has re-
ported that as per its scheme of reser-
vation for SC/ST in promotion, the re-
servation is worked out for the circle
as a whole and therefore there is
no question of having a separate re-
served quota for these employees in
Delhi|New Delhi branches. The State
Bank of India hag reported that all
the new promctees, including SC|ST,
were sent out of Delhi without any
discrimination.. In terms of the trans-
fer policy of the Bank, an officer
transferred out of Delhi on promotion
can be brought back to Delhi on
completion of the stipulated period
and subject o availability of vancan-
cy.

The posting of the employees after
promotion is made according to the
transfer policy of the Bank which is
uniformally applicable to all the em-
ployees including those belonging to
SC/ST communities.

Facilities to people going on pilgrimage
in India

4644, SHRI K. PRADHANI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) Whether it is a fact that Tou-
rism Ministry has not provided train
facilities, such as fare concession, ac-
commodation and transport to g num-
ber of people of India going on pil-
grimage or to fairs in India through-
out the year; and

(b) if so, whether Government
would consider the people going on
pilgrimage in India as touristy and
provide some facilities to them by
giving them concession by the Rail-
ways considering them on the same
level as other passengers are given
facilities various forms’ are provided
to the passengers by the Railways?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) and (b) Train
facilities are in existence and are pro-
vided by the Ministry of Railways, As
a matter of pclicy, no concession is
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allowed for religious or sectarian pur-
poses by the Railways. However, Rail.
ways provide additional facilities by
way of augmenting the existing train
services, running “Mela” special trains
and providing extra booking facilities
during Melas and Falrs. For the
benefit of pilgrimg additional road
transpert is also pravided by the
State Governments. The Ministry of
Tourism has registered the ‘Bhara-
tiya Yartri Avas Vikas Samiti’ to
construct, renovate and manage Dha-
ramasales / Musafairkhans / Sarias in
various partg of the country. The
Samiti has already started its work.

Pilgrims for ma part of domestic
tourism and are treateq like all oher
domestic tourists hy the Railways.
Nc¢ concession is alloweq for sectarian
purposes by them. Further the scope
of concession is not being enlarged
by the Ministry of Railways due to
financial constraints,

Change in USSR’s policy for purchase
of cashew from India

4645. SHR] CHHOTEY SINGH
YADAV:

SHRI RASHEED MASOOD:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it ig a fact that, of
late, there has been a change in the
purchasing policy cf the USSR and
the exports of Indian cashew to that
country hag been adversely affected
so much so that India had to bring
down the prices of cashew detrimen-
tal to India’s trade;

(b) if so, what are the details

thereof; and

(c) the steps taken by Government
to find new cashew importerg to
bridge the trade gap?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULAR] SINHA): (a)
to (¢). So far USSR has not agreed
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to purchase any cashew kernels in
1983. There has been a decline in
international prices of cashew ker-
nels which hag also affected the price
of cashew kernels in India. Attempts
are being made to export cashew
kernels to other markets,

Production of weapons-grade
plutonium by Pak

4646. SHRI ARJUN SETHI: Wn'll
the Minister of DEFENCE be pleased
to state:

(a) whether Gcovernment are aware
that Pakistan hag produced upto 20
kg. of weapon-grade plutoniim at
the Kanup nuclear reactor;

(b) whether it is also a fact that
the reactor has also been operating at
reduced power-ideal for producing
weapons grade plutonium;

(¢) whether it is also also a fact
that cn the supply of fuel to Tarapur
by the U.S., the New Scientist’ pub-
lished from London has stated that
three years ago the US abandoned an
arrangement to sell enriched uranium
to India for use at itg ‘Tarapur nu-
clear reactor” because officialg feared
India might use the reactor to pro-
duce weapons-grade plutonium; and

(d) if so, whether our Government
have expressed their concern in this
regard?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
and (b). Government have seen
presg reports indicating that Pakis-
tan may have clandestinely produ-
ced some weapons grade plutonium
and that the Karachi Nuclear Power
Plant has been operating at reduced
power levels. There is no confirmed
information in this regard.

(c) Government have seen the
report referred to.

(d) The Department of Atomic
Energy has made arrangements with
France in concurrence with the U.S.
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Administration for the supply of en-
riched uranium within the framework
of the 1963 Indo-US Agreement on
the subject.

Exporters of garments

4647. SHRI ASHFAQ HUSAIN: Will
the Minister of COMMERCE be plea-
sed to lay on the Table of the House
a list of top 50 exporters of garments
with their exports figures during the
past*three financial or calendar years?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): Figu-
res of exports of garmentg are not
collected party-wise and hence are
not available.

Medical facilities to Gref Staff in
service hospitals

4648. SHRI K, A. RAJAN: Will the
Minister of DEFENCE be pleased to
state:

(a) whether DGER/11515/EI Med.
dated January 24, 1970 entitles the
General Reserve Engineering Force
Staff medical facilities in service hos-
pital;

(b) if so, the details thereof; and

(¢) number of GREF Staff treated
in the service hcspitalg so far?

THE MINISTER OF STATE IN THE
MINISTRY OF " DEFENCE (SHRI
K, P. SINGH DEO): (a) Yes, Sir.

(b) The GREF personnel are en-
titled for medical treatment both out-
door and in-door in Military Hospi-
tals to the same extent as is admis-
sible to the corresponding categories
of military personnel.

(c) About 3,58,000 GREF staff have
received in-patient treatment in
Military Hespitals during the period
1977—1981. The number of staff who
received out-patient treatment, how-
ever, is not available,
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Instruction, for export of silk goods
under duty exemption scheme

4649, SHRI ANANDA PATHAK:
Will the Minister of FINANCE be
pleased to state:

(a) whether instructions were
issued in March, 1982 to Customs Au-
thoritieg that the export of silk goods
under Duty Exemption Scheme against
an advanced licence issueq for filia-
ture raw silk yarn does not certain
dupoin yarn|spun yarn|mathka yarn|
roil yarn and, if so, the date there-
of;

(b) whether these instructiong hdve
been since then withdrawn and if so,
the date thereof; ang

(c) whether it is a fact that certain
Custom House particularly in Madras
are not observing the instructions and
are endorsing D. E. E C issued under
Appendix 19 of the Import Policy
where filiature raw silk is allowed to
be importeq and are thus setting off
the export obligations by the export
of heavier yarns mentioned above?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) The
Adance Licence holders are allowed
duty free import of mulberry raw silk
of all grades with an export obliga-
tion to export silk fabrics of specified
quantity and value, Instructions were
therefore, issued to all Colletcors of
Customs and Central Excise on 27th
February, 1982 that since all grades of
raw silk are gingle filiature yarns, the
expert product should also be g sin-
gle filiature yarn/reeled yarn, e.g. fab-
rics, made-ups and garments, Export
preducts containing spun silk  yarn|
noil silk yarn|dupion silk yarn|Matka
yarn etc. would, therefore, not qualify
for the discharge of the export obli-
gation against Advance Licence.

(b) No, Sir. The instructions have
not been withdrawn.
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«¢) The Collector of Customs, Mad-
rag is endorsing the D.E.E.C, in dis-
charge of the export obligation only
when the Centra) Silk Board certifies
that the silk fabrics covered by the
invoice have been made out of 100 per
cent filiature/reeled yarn in warp and
v-eft other than dupion yarn.

Indo-US joint ventures in India

4650. SHRI ARJUN SETHI: Will
the Minister of FINANCE be pelased
tc state:

(a) whether it is a fact that there
s a growing feeling among U.S. busi-
nessmen ‘is that positive signals’ are
coming out of India for establishing
joint ventures in this country;

(b) if so, whether any team in this
connection hag visiteq India; and

(¢) if so, the details regarding the
decision and -agreement taken place
in this regard?

THE MINISTER OF FINANCE
('SHRI PRANA MUKHERJEE): (a)
to (¢). Government have taken note
of the growing desire of many US
companies to make investments and
enter into technology arrangements
with Indian companies. Such invest-
ment and gollaboration in high tech-
nology and export oriented ventures
is welcome. Regarding the OPIC
team which visited India, attention is
invited to the reply to Unstarred
Question No. 3305 dt. 18-3-1983.

Writ petitions reathed the final
stage of arguments or disposal

4651, SHRI M, RAJASHEKHARA
MURTHY: Will the Minister of COM-
MERCE be pleased to refer to USQ
5223 on 13-8-82 regarding suitg and
cwvil writs filed by exporters against
Government and state whether Gov-
crnment will lay on the Table of the
House the information regarding the
number «f writs or suity where the
replies o affidavits have been filed
by Government and also in how many
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cases the writ petitions have reached
the final stage of arguments or dis-
posal?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): The
number of Money Suitg and Civil
Writs filed in cases relating to with-
drawal of Cash Compensatory Sup-
port for the pericd January to March
1979 has since increased, According
to the available information, the total
number of such cases is now 96. Writ-
ten  Statements/Counter Affidavits
Llave been filedq in 40 cases. Accord-
ng to the information available, no
case hag so far reached the final stage
of arguments cr disposal.

Income tax dues from Swadeshi
Polytex Ltd.

4652. SHRI KRISHNA CHANDRA
PANDEY:

SHR! MOHD. ASRAR
AHMAD:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
that Swadeshi Polyiex Limited have
not been paying their income tax
dues regularly and amounts worth
crores of rupes are still outstanding
against them;

(b) if so, what are the details in
‘his regard;

(¢) what action has been taken
by the Government against the man-
agement of the Company for such
irregular payment anq amounts out-
standing against them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
S, B. P, PATTABHI RAMA RAO):
(a) to (¢). The Income-tax Act, 1961
i; a self contained code which pres-
cribes time limits for payment of va-
rious demands made there-under, Ne-
cessary statutory provisions for deal-
ing with persong who fail to pay the
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demands are also incorporated there-
in. The Act also provides extending
or restricting the time limiy before
which any particular sum demanded
ig to be paid. The details of income
tax demand outstanding against this
company as on 31-12-1982 are as un-
der:

Asessment Financial Year Amount (Rs.

Yeer in which In-  lakhs)

come tax dem-

ands were

raised
1974-75 1976-77 0-92
197778 1979-80 42375
1979-80 1932-83 100 17
Total ' Rs.  524-84

While it is thus g fact that as on
31-12-1982, demands aggregating to
Rs. 5.25 crores were cutstanding, the
Suprema Court/the departmental au-
thoritie; had stayed the recovery
proceedings in respect of these de-
mands. The Supreme Court was to
ccnsider the entire case on 16-11-1982
but it appears that the hearing did
not take place on that date and the
matter is still sub-judice before the
Supreme Court. It cannot therefore,
be said that the Swadeshi Pclytex
Ltd. has not been regular in pay-
ment of Income-tax dues. The ques-
tion. of taking any action does not,
thus, arise at this stage.

World Bank’s influence on Indian
polities

4653. SHRI ERA ANBARASU:
SHRI ASHFAQ HUSAIN:

Will the Minister of FINANCE

be pleased to state:

(a) whether Government have stu-
died the report of the Overseas Deve-
lopment Council (ODC) which men-
tions ahout World Bank’s influence on
Indian policies;
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(b) whether any action has been
taken to apprise to ODC of the actual
facts and if so,.the details thereof;
ang

(c) it is a fact that World Bank
has consistently pressed India for
the simplification of controls over in-
dustry and foreign trade and for more
vigoroug export promotion?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
and (b) Government are aware of
certain comments regarding the World
Bank’s influence on India made in a
study entitled “Banking on the Pcor”
written by Robert L. Ayres for the
Overseas Development Council, a pri-
vate organization based in Washing-
ton, USA. The views expressed by the
author of this book reflect essentially
his own understanding of the Bank’s
activities, Any individual or organi-
sation ig entitled to its own views on
various matters, including matters re-
lating to India and it doeg not seem
necessary for Government to rtspond to
such views,

(c) World Bank assistance being
project specific, the broad framework
of policy is not usually the subject
matter of advice. Government polices
on industry and trade are derived
from the basic strategy of develop-
ment as laid down in the plan, and
are formulated with the approval of
Parliament.

Non-completion of Hotel rooms for
Asiad by M/s Pure drinks“and M/s
Delhi Automobiles

4654, SHRI SURAJ BHAN:

SHRI RAMPRASAD
AHIRWAR:

SHRI ATAL BIHARI
VAJPAYEE:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
ctate:

(a) whether M|s Pure Drinks Ltd.
(New Delhi) and Messrs, Delhi Auto-
.
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mobiles Pvt. Ltd. (New Delhi) were
requireq to complete the construc-
tion ard commissioning of at least
hundred to one hundred fifty rooms
each in all respect before the ccm-
mencement of ASIAD 1982;

(b) in how many rooms in each of
the two hotels ASIAD players or re-
lateq persong actually stayed and for
how many days;

(c) what are the exact conditions
that must be fulfilled before a hotel
is entitled to be named ag 5-star ho-
tel; and

(d) which of the above conditions
could not be fulfilled by the above
hotels before the IXth Asiad?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) Meri-
dien Hotel & Bharat Hotel were ex-
pected to provide 100 rooms each with
certain minimum facilities for the
Asiad,

(b) Special Organisaticn Commit-
tee of Asiad dig not utlise these rooms
for players or related persons.

(¢) The information is as per the
annexure,

(d) Normally hotels apply for clas-
sification after they are fully func-
tional. In the case of Meridien and
Bharat Hotels since they are not fully
functicnal they have not as yet ap-
plied for classification. It is only
when the Classification Committee
visits the hotel that it will be known
what conditions are not fulfilled by
the above two hotels,

Statement

Services/facilities expected of ¢ FIVE
STAR HOTEL

General features:— The facade, ar-
chitectural features and general cons-
truction of the building should have
the distinctive qualities of a luxury
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hotel of this category. The locality
including the immediate approach
and environs should be suitable for
a luxury hotel of this category, and
there should be adequate parking
space for cars. The hotel should have
at least 25 lettable bed rooms  all
with well appointed, attached bath
rooms with long baths or the most
modern shower chambers, with 24
hourg service of hot and cold running
water. All public rooms and private
rooms should be fully air-conditioned
(except in hill staticns where there
should be heating arrangements) and
should be well appointed with supe-
rior quality carpets, curtains,  fur-
niture, fittings, e'c. in good taste. It
wou'd be advisable to employ the ser-
vices of professional and experienced
interior designers of repute for this
purpose. There should be an adequate
number of efficient lifts in buildings
of more than 2 stcreys including the
ground floor, with 24 hours service.
There should be a well designed and
properly equipped swimming pool
(except in hill stations). There
should be a well appointed lobby and
ladies and gentlemens cloak rooms
equipped with fittings and furniture
of highest standard.

Facilities: There should be a recep-
tion, cash and information counter at-
tended by highly qualified, trained
and experienced personnel, and con-
ference facilities in the form of one
each or more of the confrence rooms/
banquet halls and private dining
rooms. There should be g bookstall,
beauty parlour, barber shop, recog-
nised travel agency, mcney  chang-
ing and safe deposit facilities, left
luggage room florist and a shop for
toilet requisites and medicines, on
the premises. There shoulq be a tele-
phone in each room and telephone
for the use of guest ang visitors and
provision for a radio or relayed music
in each room. There should pe a well
equipped well furnished and well
maintained dining room/restaurant on
the premises, and wherever permis-
sible by law, there should be an ele-
gent, well equipped bar/permit room
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The pantry and cold storage should be
professionally designed to ensure effi-
cinecy of operation and should be
well ejuipped.

Services: The hotel should offer
both international and Indian cuisine
and the food and beverage service
should be of the highest standards.
There should be professionally qua-
lified higher trained experienced, effi-
cient and courteous staff in smart,
clean uniforms, and the staff coming
in contact with guests should under-
stand Jinglish. The superviscry and
senior staff should possess a good
knowledge of English. It will be
desirable for some of the staff to
have a knowledge of foreign langua-
ges and staff knowing at least one
Continental language should be rota-
ted on duty at all times. There should
be 24 hours service for reception in-
formation and  telephones. There
should be provision for reliable laun-
dry an( dry cleaning services, House-
keeping at the hotel should be of
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the highest possible standard and
there should be plentiful supply of
all lines, blankets, towels etc. which
should be cf the highest quality avail-
able. Each bed room should be pro-
vided with a vacuum fed thermos
flask with ice. cold, hoiled drinking
water except where chilled
purified drinking water is provided.
There should be a special restaurant/
dining room where facililties for

dancing and an orchestra are pro-
vided.
Number of families benefited by the

D.R.I. Scheme

4655 SHRI GADADHAR SAHA:
Will the Minister of FINANCE be
pleased to state the total number of
families benefited by the Differential
Rate of Interest Scheme is the ccun-
try, State-wise and year-wise during
the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI

JANADHANA POOJARY): Avail-
able data is given in the Statement,

Statement

As at the end of

December December December

State

1979 1980 1981@

! 2 3 4

Haryana 49891 63153 77554
H.P. 36616 42041 54911
J&K 27330 31585 26935
Punjab 70384 100148 134303
Rajasthan 56914 64680 71889

Chandigarh
Delhi
Assam
Manipur
Meghalaya
Nagaland
Sikkim

4141 6203 6380
5779 7132 10944
28096 30919 34178

1597 2116 1940
3144 4028 3893
855 1119 1072
71 89 109

*Revised
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1 2 3 4
Tripura . 6328 6648 6829
A, Pradesh v . . . 223 426 530
Mizoram . . . 486 - 572 515
Bihar . . 199500 241133 269991
Orissa . . . 80169 118968 139838

W. Bengal . . .
A&NI . .
M.E . . . . .
ue . .

Andhra

Karnataka

Kerala

Tamilnadu

Lakshadweep

Pondicherry

Gujarat .

Maharashtra

Dadara & Nagar Haveli.
Goa, Daman & Diu .

All India

108242 124490 176476
381 461 514
120500 153345 177478
249610 290719 - 305902
166371 193467 240178
184887 206{ 06 233503
142473 185397 202492
190854 202827 229096
136 170 204
6232 9507 7665
162552 205756 261656
158101 200464 231731
261 252 330
14283 14750 16062

20,85,407 25,10,271 29,25.276

Overdraffs by States

4656, SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of FINANCE
be pleased to state:

(a). what is the situation relating
to overdraf's in different States;

(b) what steps have been taken in
respect of the States which have
crossed the prescribed limit fixed by
the Finance Ministry; and

(c) whether he considers provid-
ing certain incentives to the States
which have maintained fiscal discipline
in this matter?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
Monetary transactions of the State
Governments take place simulaneous-
ly at numerous treasuries/sub-trea-
suries and Banks, Overdrafts arise
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when disbursements in the accounts
of the State Government exceedg their
receipts and authorised ways and
means limits. The overdraft disap-
pears when the imbalance in the cash
flow is removed.

(b) The States which ran over-
drafts have been advised to clear
them.

(¢) In respect of States which are
expecting  deficits for the current
year, those deficits have been adjusted
against the resources for next year’s
Plan and Plan size has been reduced
correspondingly. In respect of thcse
States which did not expect to have
closing deficits in the current year
but may actually have such deficits,
similar adjustment from next year’s
resources will be done. States which
manage to balance their budgets this
year will be in g position to proceed

with full plan outlay for 1983-84 as .

now approved.

Loan from different countries

4657. SHRI A, K. ROY:
SHRI SUBHASH YADAV:

SHRI M. RAMGOPAL
REDDY:

SHRI JAIPAL SINGH
KASHYAP:

Will the Minister of FINANCE be
pleased to state:

(a). detailg of the loan received from
different countries and agenciks till
1 January, 1983, facts in details at
constant price (1960 as the base) and
the current price (rupee value);

(b) how much of the loan has been
paid back and the outstanding amount;

(¢c) amount paid as interest and
other charges till 1 January, 1983
and the last two years;

184 LS—11,
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(d) rate of interest for each loan
from the agencies and the countries;

(e) whether the percentage of ‘soft
loan’ in the total loan received is gra-
dually decreasing for the last three
years; and

(f) if so, steps taken thereon?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
and (b). Information is given in the
statement I, II and III attached.

(c) The to'al amount of interest
paid by Government from 1961-62 to
31-12-1982 on the loans on gcvern-
ment account works out to Rs, 3611.66
crores. Information regarding pay-
ment of interest prior to 1961-62 se-
parately for government account is not
available. However, total interest
paymentg made during 1951-52 to
1960-61 amounted to Rs. 77.5 crores.
The amount of interest paid during
the last two years is as follows:

1980-81
1981-82

Rs. 252.24 crores
Rs. 276.14 crores

Interest figures are calculated on the
basis of rate of conversion prevalent
on the da‘e on which payment is ac-
tually made.

(d) Information ig given in the
statement IV attached.

(e) Yes, Sir.

(f) Attempts are continuously made
by the Government to obtain loans
from various donor countries and
agencies at as low rates of interest
with as long period of repayment as
possible.
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STAEMENT Ne, I

Statement showing the amount of loans receivedfrom different countries and institutions vple 31--2-76f 2
on Government account.

S Name of the Country/ L~ans received
No. Institutions . At constant At current
price price

N

(Rs. in crores) (Re.in rorer)

1 Austria : ' ; . . ’ : . ’ 21-58 69-67
2 Abu Dhabi Fund . . s : : ‘ . 1291 1850
3 Belgium . & ‘ . ' ‘ ‘ ’ : 32+ 76 72+ 26
4 Canada " . . . . ’ . . ; 32520 566-93
5 Czechoslovakia . . . . . : y 67-10 10567
6 Denmark . . ’ " ] . " . : 22-24 3776
7 France . : ; ; ) : i : : 319°39 486-83
8 F.R.G. . ; ‘ . . ; . ; 5 £41-86 2920+ 78
g Hungary . " . . " ‘ . . " 7°79 12-26
10 Iraq : i 2 " . . i . . 3 8855 17733
v Italy . @ : s . ' " -~ . N 25°20 2333
12 Japan . : . v ; ; g . . ; 54843 173187
13 Kuwaait Fund . ‘ . . " o 8 i 5943 9597
;4 Netherlands . . . ’ ‘ ‘ : : . 22440 €36-28
iy OPEC Fund . 5 . : : . . . . 3947 (o 98
16 Poland . . . g ; ; p : . . 23- 25 36-63
17 Saudi Fund . . . " ; , ; ; ! 5185 8848
18 wutzerland . " g 3 ’ . . . s 2087 93° 77
19 United Kingdom . : : ] | . . ‘ 98504 1166 54
20 U.S.A. : . ; ; ; ‘ : . X . 195182 400457
21 U.S.S.R. . ’ . , ‘ : v : " 570 30 1099° 01
22 U.A.E : ’ : . " . . . ; 33 34 6839
23 Yugoslavia . . . ; . : 5 ; ; 6195 26-70
24 I.B.R D. ; s ; i g . . 698- 35 1432- 02
25 1.D.A. . ¢ ’ ; g 3 . A . 3043 28 624438
26 EEC (Spl. Action Credit) 25-07 51-43
27 LFA.D. . i s ‘ ' . ; ’ : 6118 33°20
28 I.M.F. Trust Fund . y ; . : . . 33096 571-86
29 Iran . . " e " . " " v i 487-86 1000° 94
Total: - . . . . . 100143 2297578
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SATEMENT No. H
Statement showing the t of loan repaid on Govt. Account upto 31-12-1982
Sl Name of the Gountry/Institutions Loans repaid
ki Y
( lgG?)rl;:se) i
(Rs. in Crores)

I Austria 12:07 38:96
2  Abu Dhabi Fund 1:29 1-87
3 B:lgium 2:58 5:69
4 Canada 65-81 1 1878
5 Z:c'vlslovakia 5561 8758
6 Denma k 539 915
7 France 10339 157+ 60
8 F.R.G. ‘ 42643 1479°47
9 Hungary 3'24 510
10 Iraq 60-06 123-22
11 ltally 1330 1231
12 Japan 209- 52 661-63
13 Kuwait Fund 2-36 381
14 Netherlands . 1716 48:64
15 OPEC Fund 094 1'92
16 Poland 2138 33-68
17 Saudi Fund . 1:97 336
18 Switzerland . 16:67 74+ 88

) 19 United Kingdom 44846 531-19
20 U.S.A. 48869 100265
21 US.AR. 465° 74 882-05
22 U.AE. 413 847
23 Yugoslovia 16-95 26-70
24 I.B.R.D.. . 26316 53992
25 LD.A. 5264 107°99
26 EEG (Spl. Action Credit) . . R
27 LF.AD. " .
28 1. M. F. Trust Fund
29 Iran 14794 303" 52

Total . ago6.88 6ajo-of
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(Rupees in Crores)

S1.  Name of the Contry/Isntitution At Constant  Outstrding
No. price in Rupees
(1960 base) as on
31-12-1982
1 Austria 951 30+ 71
2 Belgium 3018 66- 57
3 Canada 25939 468-15
4 Denmark 16- 85 2861
s FR.G. 41543 1,441 31
6 TFrance 216-00 32923
7 Italy 1190 11:02
8 Japan 33891 1,070-24
9 Netherlands . 20724 58764
10 Switzerlard- . 420 18-89
11 United Kingdom 536-58 €35-45
12 UL S A. 146313 3.001-02
13 I.B.R.D. 43519 892-go
14 1.D. A 2090-64 6,136 39
.15 EEC Special Action Credit 2507 51°43
16 I.¥..A.D. . 1618 3320
17 Trust Fund . 33696 57186
18 Iraq 2849 5455
19 Iran 339° 92 697-42
20 U. A E. 29- 21 5992
21 Abu Dhabi Fund 11-62 16-83
22 Kuwait Fund 57:07 92-16
vng Saudi Fund . 49- 88 8512
‘ 24 O.P E.C.. 3853 79- 06
‘25 Czechoslovakia 11:49 18-09
v26 _ Hangary . 455 ’ 7:16
27 Poland 1-87 2:95
28 U.S..S.R.. 114°5 216-96
29 Yugoslavia . . $

Total 799455 16,705 74

Note : ——-The outstanding debt on 31-12-1982in foreign currency is converted into rupees

at the Exchange rate prevalent on g1-12-1982 betweendifferent currercie:,
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Statement No. IV
Statementeshowing the eratescofeinteresteofeForeigneLoanse tended by different countries|nstitutions
. to the Government of India
SL Name of the Country/Instituticns Rate of Interest
No. (Percent)
1 Anstria 2 to 5-5.
2 Belgium Nil to 3.
3 Canada Nil to 6.
4 Denmark . 4 to 5 (Presently interest-fiecc ).
5 ¥rance Treasury portion : 3 to 3-5.
Bank Pnr.tion :0:85 to 10-€5.
6 FRG 0-75 to 6-75. s
7 Italy 2:5 to 5°00.
8 Japan 2-5 to 6-25.
9 Netherlands 0-75 to 5'5.
10 United Kingdom Interest-free sirce 1¢(r.
11 United States of America . 075 to 8.
12 I. B. R.D. 4875 to 11-6.
13 LD.A. 0'75 (Service Charges).
14 Sw tzerland 1 to 3.
15 Czechoslovikia 2:5.
16 Poland 2:5.
17 USSR, . 2-5.
18 Hungary . 2:5 to 45.
19 Yugoslavia 3.
20 Iraq 2-5 (Interest-free  Service Charges
0:5% for the current loan).
21 Iran 2:5 to 5.
22 UAR. 25,
23 Kuwait 4.
%24 Abu Dhabi Fund 4.
25 O.P.E.C. Fund 0-5 to 0-75 (Service Charges).
26 Saudi Fund . g 4. R
27 LM.F. Trust Fund F " ; . 05
;8 EEC (Spl Action Credit) : : . 0-75 (Service Charges).
29 LF.A.D. 1-00 (Service Charges).

Note : It may not be possible to furnish the rate ofinterest of each loan asthe number
of loans is large. However country-wise rate of interset with minimvm and
maximum is given.

- )
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Proposal to set up a joint stanpding
committee

4658. SHRI BHIKU RAM JAIN:

SHRI DEEN BANDHU
VERMA:

Will the Minister of COMMERCE
be pleased to state: .

(a) whether it is a fact that during
the recent visit to Pakistan by the
FICCI delegation, Pakistan had ex-
pressed a desire to extend its econo-
mic relationship with India;

(b) whether it is proposed to set
up a Joint Standing Committee to
regulate anq promote trade ties bet-
ween the two countries; and

(¢) if so, the detailg therecf?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
Final report of the FICCI's delegation
to Pakistan is still awaited. How-
ever it is understood that during the
visit of the delegation, their Pakis-
tani counterparts have shown interest
in sharing technical know-how and
setting up of joint ventures in third
countries, particularly in the Middle-
East not only in manufacturing items
but alsc in engineering and construc-
tion.

(b) and (c¢). It ig understood that
the FICCI and the Pakistan Chamber
of Commerce and Industry have shown
interest in the formation of a Joint
Standing Committee between the
two Federations. However, FICCI
have indicated that this proposal
could be examined after the meeting
of the recently established Indo-Pak
Jeint Commission.

Export of non-basmati rice by NCCF

4659. SHRI AMAR ROY PRADHAN:
Will the Minister of COMMERCE be

pleased to state:

(a) whether it is a fact tliat non-
basmatj rice was exported in March,

1982;
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(b) if so, the details thereof and
the quantity of non-basmati rice ex-
ported; A

(c) whether it ig also a fact that
the National Consumers Co-operative
Federa‘ion had permitted to export
the non-basmati. rice; and

(d) if so, the details thereof and
if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
and (b). Yes Sir; about 43122 ton-
nes was exported by the Food Cor-
poration of India.

(¢c) and (d). During the Yyear
1981-82 the National Consumer Co-
operative Federation (NCCF) was
granted permission to export 33,000
metric tonnes of non-basmati rice.
Against the above allocation the NCCF
has exported a quantity of 34,772 met-
ric tonneg of non-basmati rice,

Import of hops

4660, SHRI T. S. NEGI: Will the
Minister of COMMERCE be pleased
to state:

(a) whether Government’s atten-
tion has been drawn to the severe
crisis faced by Kashmir hop growers
due to clandestine imports of hopg by
the beer industry; and

(b) if so, what remedial action has
been taken/proposeq since comparable
hops have been developed and are
available in the ccuntry?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
and (b). Having regard to the pro-
duction of brewery hops in the ¢oun-
try, this item has been included in
App. 3 of the import policy, for which
import is alldswed on a limited basis
only, in particular under the import
policy for Registereq Exporters. Re-
presentation has been received that
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even thig limited provision of im-
port is adversely affecting the domes-
tic hop growers. The mattetr ig under
consideration in connection with the
formulation of the import policy for
1983-64,

Newspapers receiving newsprint under
export promotion scheme

4661, SHRI D. S, A. SIVAPRAKA-
SHAM: Will the Minister of COM-
MERCE be pleased tc state:

(a) what are the newspapers re-
ceiving newsprint under the Export
Promotion Scheme: and

(b) what are the conditions pres-
cribed for availing benefit under this
scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
and (b) Import of newsprint is allow-
ed under the Import Policy for Pegis-
trated  Exporters against export
of newspapers, journals  periodicals
and books. Particulars of imoort li-
cences are published in the Weekly
bulletin of Import licences, Exportf
licences and Industrial licences jssued
by the Chief Controller of Imports
and Exports, copies of which are sup-
plied of Parliament Library.

The Registered Exporters obtain-
ing REP licence for newsprint under
this provision can either use the li-
cence itself or transfer j*. The trans-
fer of the licence is governed by the
provisiong of Newsprint Control
Order.

Stagnation of Government employees
question

4662, SHRI HIRALAL R. PARMAR:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have taken
any s'eps to redress the grievances
of Government employees who are
stagnating at the maximum of their
pay scales: and
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(b) whether there are any propo-
sals under consideration by Govern-
ment to grant them running pay scales
or to promote them in higher scale?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) De-
mand of the Central Government
Employees for grant of stagnation in-
crement has been under considera-
tion.

(b) No, Sir. Hcwever, the appoint-
ment of Fourth Central Pay Commis-
sion has since been announced in
Finance Minister's Budget speech on
28-2-1983. The terms of reference of
the Commission will be announced as
soon ag possible after consulting the
representatives of the employees.

Concessions on levies on road (rans-
port trade

4663, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of FINANCE
be pleased to state:

(a) whether the Indian Road and
Transport Development Association,
Bombay, hag sen: a memorandum to
Government seeking certain conces-
sions ip regard to levies on road trans-
port/trade;

(b) if sc, what were the main de-
mands made by them; and

(¢) what decision has been taken

thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) Yes,
Sir.

(b) The Government have received
a memorandum from Indian Roads
and Transport Development Asso-
ciation, Bombay. The main demands
in the memorandum are:

(i) to scale down the cumulative

duty on commercial vehicles to 5
per cent;
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(ii) to fully exempt auto parts
when used ag original equipment
parts;

(iii) te introduce a uniform ex-
cise duty of 5 per cent on automo-
bile spares wused as replacement
parts;

(iv) to reduce the rate of excise
duty on tyres to 22 per cent ad
valorem and the same on automobile
fuels to one-third of the present
duty level;

v) to reduce the rate of excise
duty to 10.5 per cent ad valorem in
the case cf two-wheeled and three-
wheeled motor vehicles and to 5
per cent ad valorem in the case of
smaller two-wheeled vehicle$ of
engine capacity not exceeding 100cc.

(¢) Motor vehicle parts, under Cen-
tral Excise Tariff Items 34A and 68
are already fully exempt from Cen-
tral Excise duty if they are useq as
original equipment parts in the manu-
fac'ure of motor vehicles ~ tractors
and trailers. The present level of
excise duty leviable on commercial
vehicles is 15.75 per cent ad valcrem.
However, in the case of three-axled
vehicles, the duty has been reduced
to 10.5 per cent ad valorem. The
other demandg mentioned in part (b)
above are not acceptable to the Gov-
ernment.

News captioned “Guayule cultivation in
mmn

4664, SHRI R. P. YADAV: Will the
Minister of COMMERCE be pleased
to state:

(a) whether Government’s atten-
tion has been drawn to the news-
item published in the Monthly Maga-
zine *“‘SCIENCE REPORTER”, Jan-
uary 1983 under caption GUAYULE
CULTIVATION IN INDIA;

(b) whether the Gecvernment are
aware that by 1985 the country will
face a deficit of 65,000 tonnes of natu-
ral rubber; and by 1990 the shortage
will reach at 1,76,000 tonnes; and
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(c) whether = Government have
given serious thought to the problem,
and taken any policy decision for the
rapid cultivation of GUAYULE in the
country so that the anticipated crisis
may be averted?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MAT] RAM DULARI SINHA): (a)
Yes, Sir.

(b) By the end of Sixth Plan pe-
riod, the Planning Commission have
estimated that the gap between tne
production and consumption of na-
tural rubber would be about 37,000
tonnes. Although the gap between
demand and supply is expecteq to
continue for some more years it may
not be to the extent of 1,76,000 ton-
nes by 1990.

(cy Government is aware of the
deficit situation and is taking every
possible steps to increase the pro-
duction of natural rubber with g view
to limit country’s dependence on im-
ports, Techno-economic feasibility
for commercial cultivation of Guayule
in India has not been prcved. No
policy decision has so far been taken
by the Ministry of Commerce for
rapid cultivation of Guayule in the
country.

De-registration of parties involved in
cases of exporting of non-handloom
products as handloom products

4665, SHRI ASHFAQ HUSSAIN:
Will the Minister of COMMERCE be
pleased to refer to the answer given
to Uns'arred Question No. 1445 on
16 July, 1982, regarding firmg invol-
ved in misdeclaration of non-handloom
garments as handloom garments and
state:

(a) whether 16 parties involved in
cases of non-hgadlocm products ex-
ported as handloom products to Bene-
Jux and U.K. have been de-register-
ed; and

(b) details of any other action
taken against them?

/
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
No, ‘Sir. g

(b) Show Cause Notices under the
provision of Export (Control) Order,
1977 as amended, have been served
upon the 16 exporters.

Racket in export of rice

4666. SHRI NIHAL SINGH: Will
the Minister of COMMERCE be plea-
sed to state:

(a) whether Government are aware
the racket in export of coarse rice in
the name of basmati rice; and

(b) if so, the particulars of the
persons and firms focund guilty in this
regard and the action taken against
them?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): (a)
No, Sir.

(b) Does not arise,
12 hrs.

SHRI SAMAR MUKHERJEE (How-
rah): We have given notice of Ad-
journment Motion regarding serious
food situation in Kerala, Tamilnadu,
West Bengal, Maharashtra and Orissa.

(Interruptions)

MR. SPEAKER: You must have got
my reply. You shculq also realise
what the ruleg are.

SHRI SAMAR MUKHERJEE: We
know the rules.

(Interruptions)

MR. SPEAKER: Discussion is going-
on on the floor of the House. You will
please help me also to observe ‘the
rules.
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SHRI :SAMAR MUKHERJEE: You
should allow us to expresg our views,

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): Hunger knowg no

rules. o .

(Interruptions)

MR. SPEAKER: Nothing goes on
A H, WY {R Y
FIATEY, Siq ZI9H § I T 9T &Y
#1 W g AT Fgr T aFar g 7

record,

* (Interruptions)

MR. SPEAKER: 1 have already
said that nothing is going on record.
¥ (Interruptions)

MR. SPEAKER: I at certain times
feel this is indecorous and thig is im-
pertinent.

* (Interruptions)

MR. SPEAKER: I am on my legs.
I have to say something. I am soriy
to note, I am pained, that the House
is being held to ransom. This is
cutting at the very root of democracy.
1 am very much pained. (Interrup-
tions) Listen to me. Do not shout.
If you have got the guts tc listen,
listen to me. If you can say, then
listen also. I am to be guided by the
rules framed by you, not by me.
There ig no question of Adjournment
Motion. I cannot open the ears of
the Government. I can on]y go ac-
cording to rules. Democracy is in
danger—this is what I think because
you are forcing me...(Interruptions)
All right. Do whatever you want. I
am not going to allow. No question.
I am pained. I am feeling very much
about this, Nothing goes cn record.

(Interruptions) *

MR. SPEAKER: Mr. Samar Mu-
kherjee, I am sad about this. You
know the rules. You are forcing my
hands. 1 am very much pained. It
hurts me, eéspecially when I am

*Not recorded
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going according to the rules made by
you, when I am going according to
the wishes of the House and still you
do this. I will not allow this House
to be held to ransom, No. Not allow-
ed. Tam not going to do it.

(Interruptions) **

MR. SPEAKER: No question of “nor-
mally or abnormally.” There is no
Question at all. I am not going to
budge an inch I am going according
to the ruleg framed by you. Not al-
lowed. Nothing goes on record,

(Interruptions)
MR. SPEAKER: No Adjournment
Motion is allowed.
(Interruptions)

MR. SPEAKER: I am going to stick
to the ruleg framed by you.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): On a point
of order.

I had given an adjournment mo-
tion...

MR. SPEAKER: I do not know how
any point of order arises. Adjourn-
ment motion is not allowed.

(Interruptions)

SHRI RATAN SINGH RAJDA
(Bombay-South): You have seen the

feelings in the House.. . (Interrup-
tions)
PROF. MADHU DANDAVATE

(Rajapur): I have one submission to
you. I agree that nobody can hold
the House to ransom. We fully agree.
All of us have the same sentiments. .

MR, SPEAKER: I do not think your
other colleagueg share that.

PROF, MADHU DANDAVATE:
I have one request to you. In Kerala
a very intensive agxtatlon for rice is
going that......
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MR, SPEAKER: The debate is go-
ing o :..4

PROF. MADHU DANDAVATE:
Let the Minister give an assurance

MR. SPEAKER: The debate is go-
ing on..., No, I am not going tc
allow, I am ag much concerned as
you are. I am having as much hu-
man heart as you have. But ] ain
not going to curtail the rules and
I can never be a party to it......

(Interruptions)

MR. SPEAKER: Not allowed to
go on record....

(Interruptions)
MR. SPEAKER: This is a special
discussion. .. ...
(Interruptions)
SHRI SATYASADHAN CHAK-

RABORTY: I have given an ad-
journment motion,

MR. SPEAKER: I have not al-
lowed it.... I have received it, but
I have not allowed. No quegtion of
adjournment motion. This is over-
ryled. I am pained. I am pained at the
attitude, at the behaviour and gt the
manner in which the Memberg are
agitating. This ig absolutely undemo-
cratic. This is absolutely  despotic.
This ig dictatorial. No, I am not
going to be a party to despotism. I
am not going to be a party to being
harassed, I am not going to be cowed
down. I have to uphold the dignity of
this House. I will be the last person
to succumb to such pressures......
shall do whatever 1 think fit in the
manner laid down by the rules.

(Interruptions)

MR. SPEAKER: No question. 1
have not allowed anything.

SHRI SATYASADHAN CHAKRA-
BORTY: The Speaker must tel] the
House why he is disallowing I am
quoting Rule 60(1) proviso.....

**Not recorded.
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MR. SPEAKER: Thig ig the rule
that I quote always.

(Interruptions)

MR, SPEAKER: Hon. Members, if
any one of you could come, sit here

in this Chair and decide otherwise
I am ready to quit.. . ..
(Interruptions)
MR, SPHAKER: Please listen to

me. I have full faith, I still have
full faith that the democratic prin-
ciples should be upheld. But, seeing
all this, I am pained that even one
of the group leaders in this august
House, Mr. Mukherjee is also stand-
ing. He knows the rules. He cannot
even say this to his Members that I
am being forced. I shall allow any
one of you, any Member to come here
and sit in judgment, . ..

(Interruptions)

MR, SPEAKER: Don’t shout. Now
listen to me. Please sit down. For
God's sake please sit down. If no
rules are to be followed then there
are more people somewhere else ulso
sitting. T can call a meeting in my
Chamber and if somebody says that
I am wrong I will beg forgiveness of
this House and vacate this Chair
This is going to cut at the very roots
of democracy. This behaviour is un-
ruly, This is unbecoming of this
Hcuse This is derogatory to this
House and I detect it very much.

(Interruptions)

MR. SPEAKER:; People will deci-
de about thig thing. I am ready to
safeguard your interest as well as
theirs but I am not going to allow
this, T canpnot do it otherwise. What
ever may be the number and even if
the whole House gets up and tries in
thwart the vrocess of rules I will
not submit,

(Interruptions)

MR. SPEAKER: I can sympathise
with you. I can weep with you, I
can march with you. But I am not
going to curtail the freedom of this
House. IR !

-
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SHRI SAMAR MUKHERJEE: Al-
low us to express our point of view.

MR, SPEAKER: No question of
allowing.

SHRI SAMAR MUKHERJEE: It
is not a conflict between the Chair
and us. It is between the Govern-
men¢ and the Opposition. We request
you, do not involve yourself.

MR. SPEAKER: I do not. Not at
all. I am only safeguarding the in-
terests of this House.

SHRI SAMAR MUKHERJEE: We
have fully respect for the Chair and
this House. We upholq the dignity of
this House, We have firm belief in
democracy and if it is assumed that
democracy ig in danger it is absolu-
tely a wrong conception.

MR. SPEAKER: Not wrong. Today
at least I found that it is not wrong.

SHRI SAMAR MUKHERJEE: We
want a categorical assurance about
supply of foodgrajns to Keralg, Tami’
Nadu and to all these States. Unti,
this categorical assurance ig given .. ..
(Interruprions)

MR. SPEAKER: Now, Mr. Buta
Singh.

12.16 hrs.

BUSINESS ADVISORY COM.-
MITTEE

FORTY-FOURTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH): Sir. I beg to move:

“That this House do agree with
t.he Forty-fourth Report of the Bu-
siness Advisory Committee presen-
tlzdsst? the House on the 24th March,

MR. SPEAKER: The question is:
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“That ‘this ‘House do agree with
the Forty-fourth Report of the
Businesg Advisory Committee Pre-
sented ‘to the House on the <24th
March, 1983.”

The motion was adopted.

RS-

12.29 hrs.
' OBITUARY REFERENCE

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS ‘SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
Mr, Speaker, Sir,T am very sad to iv-
form you and through you this august
House that one of our colleagues, Shri
Kedar Pandey hag passed away in the
Ram Manohar Lohia hospital today.

MR. SPEAKER: Hon. Members,
Shri Kedar Pandey wag a sitting
Member of this House representing
Bettiah constituency of Bihar. Ear-
lier, he had been a Member of Bthar
State Legislature during 1952—62 and
1967—80.

A veteran freedom fighter, Shri
Pandey participated in the Freedom
Movement in 1942 and was impriso-
ned. | !

A socia] worker and trade union-
ist, he functioned as Vice-Chairman
of IN.T.U,C:, Bihar:

He wag Chief Minister of Bihar
during 1972-73. He had earlier held
several protfolios as Deputy Minister
and Minister of Cabinet rank in
Bihar.
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He held various portfolios as a
Minister of Cabinet rank at the Cen-
tre after his election to Lok Sabha
in 1980. ' :

An active parliamentarian, he took
keen interest in the proceedings of the
House.

He was a Member of the Business
Advisory Committee ‘before being
appointed as a Minister in the Cen-
tral Government,

Shri Pandey passed away at New
Delhi today after a brief illness at
the age of 62 years.

We deeply mourn the loss of this
friend and I am sure the House will
join me in conveying our condolences
to the bereaved family.

The Members may stand in silence
for a short while.

(The Members then stood in silence
for a short while)

MR. SPEAKER: The House stands
adjourned to reassemble on Wednes-
day, the 30th March, 1983 at 11 A M.

12.23 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
the 30th March, 1983/Chaitra 9, 1905
(Saka)
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